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point a committee and make that com-
mittee select particular Ministries dur-
ing the course of that period, as the
Estimates Committee does now. It
will be useful to the Ministries also.
Instead of random  criticism 1gainst
them, they will know what exactly is
the constructive criticism. Also, the
Minister of Parliamentary Affairs is
such an innocuous Minister that 1
think there is hardly any occasion Yor
any criticism of his department, of
all the Ministries.

Shri C. D. Pande (Naini Tal): He is
gentle and noble,

Shri T B. Vittal Rao: It is not such
an innocuous department. Last time,
the calling of the Rajya Sabha had
entailed expenditure to the tune of
Rs. 70,000 We can discuss that as-

pect of it.

Mr. Speaker: Even that was discus-
sed.

Shri Satya Narayan Sinha: There
was a long discussion. If even after
that, the hon. Member has not got any
light, I cannot help him.

Mr. Speaker: Very well.

17:05 hrs
DEMANDS FOR GRANTS—Contd.

MINISTRY OF STEEL, MINES AND FurL—
Contd,

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
contro] of the Ministry of Steel, Mines
and Fuel. Shri Nuashir Bharucha,
who is now in possession of the House,
may continue his speech.

Aa Hon. Member: He is not present.

Mr. Speaker: All right. Dr.
mi.

Dr. Krishnaswami (Chingelput):

Mr. Speaker, the development of
power resources is a pre-condition for
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industrial and agricultural progress.
At present the modern sources of
power—coal, electricilty and oil--do
not figure except marginally in our
pattern of power consumption; only 18
per cent. is met out of these three
important sources of power, and out of
this, 75 per cent. is derived from coal
alone. The dispersal of industries in
the various parts of our country is
affected by lack of power; and oil as
a source of power can play a major
part, since coal is concentrated only
in a few regions and is costly to trans-
port to the distant parig of our coun-
try. As for hydro-electric power, it
has been exploited to the full and the
law of diminishing returns has set in.

1 should like to ask certain ques-
tions to the Ministry. What re our
requirements of oil today? What ure
they going to be five years hence?
What are our arrangements prescntly
and in the future for meeting these
requirements? What are the economic
implications of having to import sub-
stantial quantities of 0il? Up to the
prescnt, no clear answer has emerged
after considering all these aspects and
issues together. In general terms, to-
day's demand for oil is round-about
8 million tons, most of whirh is re-
fined within our country. Less than
one-tenth ix produced locally and this
is donc at Naharkatia, and the rest
is imported at a cos' ~f Rs. 80 crores
to 80 crores. The demand for oil even
today is larger. and if oil or gas were
available it would help materially to
meet the power requirements of in-
dustry, apart from providing s sound
nucleus for the development of petro-
chemica) industries.

The demand for oil must certainly be
expected to increase within the next
five years. On present conservative
estimates, it appears that we would
require about 14 million tons a year
by 1968. Even if the whole of it were
refined at home, the Import bill for
crude oll would be of the order of
Re. 200 crores. If the refining cape-
city falls short of this target, the Im-
port bill would be larger.

The basic issues which we have to
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face are: What are we doing to in-
crease domestic  production of oil?
What are we doing to augment re-
fining capacity within our country?
It is apparent that no predictions can
be made regarding production of oil
within our country since, in the very
nature of things, oil production is a
gamble. But the country would like
to be assured clearly and unambigu-
ously is that no ideological considera-
tions stand in the way of the search
for oil. It is obvious that in a couniry
of the size of India the task of ex-
ploration is a gigantic one and the
more extensive the search, the grealer
the chances of our achieving results.
We are relatively new in the field of
0il exploration and we should truin
Indian expertise as quickly as vossible,
we must rely upon the existing stock
of knowledge and cxperience of the
major oil producers. Of course, it
would be in our national interest not
to permit any monopoly in the ficld of
oil. That is why we must have a
clear perception of what the terms of
agreements  should be. But it is
equally in our national interest fo ex-
plore all the vorious possibilities of
striking oll, and striking it quickly.

What 13, our present position? Let
us realise that while we have to abtain
the hest terms, we have to obtain them
with an eye on time. Up to the pre-
sent, the Ministry has not thought of
time at all as a factor. It is possible
that protracted negotiations may give
better terms, but ad hoc agreements
may be much better in the sense that
every month that is spent in negotiat-
ing for better terms is going to cost
the country dear in the shape of
foreign exchange if more crude oil or
refined oil has to be imported, becaure
it has taken us longer to arrive ut the
most satisfactory terms, and the less
money we will have for maintenance,
imports and raw materials. The
whole of our industrial development
may be held to ransom because of our
lack of perspective of time as a visible
factor.

Now, it may be suggested that we
should try hard to bargain with the
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oil interests. I know that it re-
quires deftness to negotiate with tough
oil interests.

But in all these matters, as I have
pointed out, we should have an eye
on the time factor. For instance, in
Naharkatiya about 5 or 6 years ago
it was distinctly suggested that those
resources were sufficient and good
enough for commercial exploitation.
But for about three or four years we
went on spending the time in -egoti-
ations and, of course, as a result of the
time that we spent we probably got
somewhat better terms from the oil
interests. But let us at the same time
realise that in these 3 to 4 vears we
lest at least Rs. 60 crores of foreign
exchange, a loss which will have to
be set off against the gain of 813 per
cent. in profit that we obtained by
prolonged negotiations.

As for the Barauni and Nunmati
public sector refineries, we must re-
alise that they are not adequate for
processing crude oil. Let us also re-
alise that all these new rcfining plants
will have to be aid financed and we
need not have any qualms by whom
they are financed. For instance, it is
pointed out that the Soviet Union has
undertaken to give us Rs. 180 crores of
loan for the purpose of industrial de-
velopment in the Third Five-Year
Plan. We welcome any loan or aid
which comes from any quarter. But
I should like to point out to my hon.
friend that this is the ceiling or the
upper limit that the Soviet Union has
given us. If we are going to spend
about Rs 120 crores on the two re-
fineries, we will have less of loans for
other purposes. In all these matters,
there must be a sense of proportion
and a sense of perspective which, un-
fortunately, is totally lacking in the
Oil Ministrv. Thiz delay is .osting
our countrv dear. Oil today is more
valuable than oil tomorrow or the day
after and it is necessary that the
Ministry should realise the importance
of this factor.
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I understand that as a result of the
lack of power not only will we be
laming our industries by making them
work at less than full utilisation capa-
city but we will also be starving them
because our naw material imports
cannot be imported to the same extent.
More important, let us realise that
the policy which we are following
(which mighy be justified if it were
viewed in isolation without taking irto
account the overall interests of the
country) has led and might lead to
many investors abroad taking a dim
view about our seriousness in meetling
the requirements of power in our
country. They may, therefore, delay
investing in our country or seek other
areas to invest.

What does it really amount to” With
one hand we are giving investors in-
centives and we are welcoming their
collaboration in different branches of
activity, and by another stroke as a
result of the delay in policy that we
are pursuing as a result of our not
having a proper sense of proportion
we arce preventing practically invostors
from coming and investing in  our
country. I therefore suggest that in
taking a proper view of this question
the Oil Minister should not :onsider
his Ministry to be an empire in itself,
but should take an overall view of
the greater interests of our country.

I know that in all these matters
there is a great deal of prejudice.
Fear of oil companies and oil interests
is endemic. We ought to be ialways
on our guard in negotiating with
them the terms but we have
also to realise that the urgency
of develdpment is pressing. We
ought to be prepared to come to terms
soon; otherwise many of our schemes
will be held up and we would 'be
finding ourselves in more difﬂcult:e‘s
than we had bargained for. It s
perfectly true that some people have
suggested that everything can be
done without relying purely on oil.
Of course, if what is said is true then
we certainly would have to revise our
point of view., From the point of
view of gtatistics let us realise that
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our position is very very poor. 1
make bold to quote some of the sta-
tistics that have been furnished by
the Planning Commission. The con-
sumption of energy in terms of coal
equivalent in 1959 was 137 kilograms
per year per head in India. Thae
corresponding figures are 7,640 kilo-
grams for USA, 5,137 kilograms for
Canada, 4741 kilograms for the UK
and 3,438 kilograms for West Germany.
Even a relatively poorer country like
Japan has a per capita per year con-
sumption of energy of 880 kilograms
and the figure for Yugoslavia is 690
kilograms. Let these figures be
digested by the Qil  Minister. Let
Government realise thal it is necces-
sary that in all these matters while
it is absolutely essential that we
should not build up monopoly in-
terests we should also have an eye on
time and not mcrely be swayed by
ideological considerations.

The main thing which is necessary
in these days—and I say it without
any fear of contradiction—is that we
should supply enough power facilities
to our many industries. Particular-
ly since we are stressing the need for
regional and balanced development it
is essential that power should be pro-
vided for many of these industries
so that thcy may be in a position to
really cater to the needs of our com-
munity. [ hope that these facts will
be borne in mind by the Government
and that they will adopt a more realis-
tic approach to these problems and
not attempt to merely think that they
are considering only one aspect of the
problem. It is essential that when
we arc considering problems of deve-
lopment we should also consider the
impact of the policy in one region on
the other regions of our development.
I hope that the Ministry will ponder
over the fact that [ have presented
for their consideration.

Bhri Jaganatha Rao (Koraput): Mr.
Speaker, Sir, I wish to offer a few
remarks about the ofl industry in our
country and the oll policy of the
Government of India. The consump-
tion of oil is an index of technical
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advancement of a nation, Oil refineries
have become a mark of industrialisa-
tion in undeveloped countries. OQil
is included in Schedule A of the
Industrial Policy Resolution and as
such the entire process of exploration
to marketing should be in the public
sector, I know the hon. Minister,
Shri Malaviya, is alive to this prob-
lem and has made the country oil-
conscious. I might also say that he
has created in me an interest to study
this subject and today I am in a
position to offer some friendly criti-
cism.

At the outset, I would say that cre-
dit goes to the hon, Minister for
succecding in making the private
foreign companies to agree to give up
duty protection and also to reduce
the price of imported crude as also
in making them agree to refine our
crude oil.

I have a feeling that the oil policy
of the Government of India is not
firm and is still in a formative stage.
It is not keeping pace with the econo-
mic development of the country. The
oil industry is not given its due place
in the Plan. The speed at which
exploration is going on will take us
a long time to explore and prospect
the required quantity of crude oil
io enable us to refine this crude into
petrol and petroleum products.

At present the production of crude
oil is confined to the Assam oil fields
and still we are not on firm ground
with regard to Cambay and Anklesh-
war. India's requirement of petro-
leum products in terms of crude is
about 8 million tons now. It is likely
to rise to 14 million tons by the end
of the Third Plan period calculated
at the present rate of growth.
Obviously as our economy develops
this rate itself may get accelerated.
The present production of crude s
entirely confined to Assam oil flelds
and is of the order of 0'6 million tons
feeding the Digboi refinery. The
proven resources justify the output
of 4 to 5 milllon tons, but in the
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immediate future we will have a
refining capacity only to the extent
of 3 million tons from the two public
sector refineries and the Digboi
refinery. Even after the public
sector refineries go into production
there is still a shortfall. The private
sector refineries in our country have
a capacity of 56 million tons, Still
we are left with a deficit of 6 milion
tons of crude and 3 million tons of
petroleum products, which we have to
import every year till 1966, Therefore
it would not be correct to say that
the gap between the demand and
production is very little and that it
can be easily made up. 1 would like
to know what the hon. Minister has
to say in this regard, how Govern-
ment expects to fill up this gap
between the demand and the refining
capacity in our country at present.

Sir, the Naharkotiya oil was asses-
sed some time in 1933. It has taken
us nearly eight or nine years o plan
the setting up of two public sector
refineries. Much wvaluable time has
been lost and also much of foreign
exchange. The Minister may have
some valid reasons for this long
delay of eight or nine vears. What-
ever be the reasons, the nation has
lost valuable foreign exchange and
also a lot of valuable time I would
suggest to the hon. Minister to see
that the history of Assam does not

repeat itself in Cambay and Anklesh-
war,

Before formulating our oil policy,
Government should first take care to
intensify efforts to find more oil in
the country. It is said that we have
about 400,000 square miles of oil-
bearing areas in our country. But
we have not got the ~urveys made.
Secondly. proper surveys should be
carried out for estimating the needs
and pattern of consumption in the
country for two decades to come, so
that a proper plan regarding the re-
fining capacity could be formulated.
It is no good setting up refineries
without being in a position to know
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the actual crude oil that will be avail-
able, and without knowing the pat-
tern of consumption in the country,
‘Therefore, a five year plan is not
sufficient in the case of oil, We must
study the trend of oil consumption
and pattern of oil consumption in the
country for a period of twenty or
twenty-five years and then plan our
refining capacity.

Sir, in the oil refining industry,
optimum effciency is reached by
increasing the size of a reflnery to a
range of 5 to 10 million tons. This
trend obtains in the United States as
well as in the USSR. Small and
medium-scale refineries are not eco-
nomical, Political and regional consi-
derations should not come into play
in Jocating refineries,; The Barauni
and Nunmati refineries would have
been more economical if they could
have been located at one place.

My hon, friend Shri Vittal Rao
suggested yesterday that two small
refineries in Gujerat should be set
up. I would like to tell my hon.
friend that to set up small and
medium-sized refineries is not at all
economical. First we should assess
the availability of crude in a parti-
cular region, the type of crude, the
quality of oil that is available and the
products that would be produced by
refining this crude. It is said that it
would take some more time to assess
the actual commercial potentialities
at Ankleshwar and Cambay regions;
Some more wells will have to be
drilled and the quality will have to
be tested. Before then, I do not see
any point in, saying that a two mil-
lion ton refinery is going to be set
up in the Cambay region. Therefore,
let us be on firm ground, and till we
know the amount of crude, the qua-
lity, after analysis of it is done, s0
that we can p'an our reflneries to
meet the dem: nds and the patterns
of consumption in our country.

The demand pattern in our country
for some years to come is heavlly in
favour of middle distilleries, while
the end products largely depends
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upon the composition of the crude.
Production pattern can be changed by
changing the design and pattern of a
refinery. The cost of construction of
the Barauni refinery is said to be
Rs. 382 crores. According to me it is
very high. Its capacity is about 2
million tons. For preparation of
project report it is said USSR s
entitled to Rs, 118 crores as commis-
sion, This is very high in my opinion.
I do not know if other friendly foreign
countries have been requested to
submit their plans and designs and
whether the plans and designs sub-
mitted by the USSR Government are
up-to-date and will compare favour-
ably with other technical and scienti-
fic requirements which are obtaining
in other parts of the world.

Likewise, Sir, the cost of construc-
tion of the Assam Refinery is about

Rs. 18 crores, while its capacity is
only 075 mrillion tons. Here again,
we do not know the technological

and scientific quality of the equip-
ment of this refinery, whether it
compares favourably with those
obtaining in the United States and
other parts of the world.

I would suggest that the market-
ing of petroleum products produced
by the private foreign companies
should also be taken over by the
Indian Oil Company. For that, Gov-
ernment should negotiate with the
foreign companies. | know there are
some terms in the existing agree-
ments which are not favourable to us,
because these agreements were
entered into in 1951 before our
Industrial Policy Resolution was
adopted by this House. Now it is
open to Government to negotiate and
see that these unfavourable terms
and conditions are waived by them;
because the foreign companies are
composed of businessmen and no
businessman will ever be so fool-
hardy or rigid in his approach and
he would like to continue his busi-
ness with such alternations and modi-
fications in the terms as will be suit-
able and to the advantage of both the
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parties, I would suggest that the
negotiations with these foreign com-
panies should be conducted in a
friendly atmosphere and a climate
should be created that foreign capital
is not scared away. My hon. friend
Dr. Krishnaswami has referred to it
in a way. .

I have a feeling that, rightly or
wrongly, there is an impression
abroad that the foreign companies

are being cornered and they are not
treated properly. This criticism may
not be right, but nevertheless it is
open to Government to see that these
companies waive some conditions in
our favour, so that they rafine our
crude, but we market the products
that arc produced by these [foreign
companies. The fears in foreign
countries should be allayed. As my
hon. friend Dr. Krishnaswami has
referred already, we should estab-
lish goudwill and create a climate for
friendly relations with  foreign
countries,

Sir, the Indian Oil Company which
came into existence on the 30th June
1959 is to undertake the distribution
and marketing of petroleum products.
So far no arrangements have been
made to store the products that we
are importing from the Soviet Union.
An integrated scheme both f{or storage
of these products and also for distri-
bution throughout the country has
to be drawn up not oniy at the ports
but also in the hinterland. No time
should be lost in arriving at certain
plans for developing marketing
facilities and distribution all over the
country.

I would suggest that there should
be an integrated form of management

of the State-owned oil industry,
because there are three companies,
namely Oil India, the Refineries

Limited and the Indian Oil Company.
The management should be so inte-
grated that we get efficient and the
maximum good working of these
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firms at all stages, that is from the
stage of exploration to that of refin-
ery and distribution. All these three
companies may be separate compan-
ies, but the management should be so
integrated that we get optimum effi-
ciency in all spheres.

It is said that the crude oil from
Cambay and Ankleshwar will be
transported to Bombay by rail to be
refined in the Stanvac refinery, I
think the railways have been claim-
ing at the rate of Rs. 58 per ton for
a distance of 300 miles, This comes
to Rs. 2 crores a year for transporting
one million tons. For six years it will
be Rs. 12 crores. The laying of pipe-
line may be expensive; also, Cambay
oil contains more of paraffin content,
and it may not be possible to trans-
port it by pipe-line. But I remember
to have read in the press a sugges-
tion by the Chamber of Commerce
of Gujarat tial a pipe-line to Bohr
Rocks, which is at a distance of ten
miles from Cambay, may be laid and
that this erude can be shipped to
Bombay. I do not know what the
Government have done in this regard,
or whether the Government have
decided to transport this crude oil
to Bombay by rail, which would be
very expensive. I would like the
hon, Minister to tell this House
exactly what the Government thinks
about this,

Nothing has so far been done
about the setting up of a lubrication
plant in the country. We huve been
losing valuable foreign exchange, and
unless this is immediately taken up,
the petroleum industry in this
country will not be complete or self-
sufficient.

The Oil and Natural Gas Commis-
sion, of course, is doing well, but not
too well. It has its own limitations,
namely the question of finance and
the availability of techmical person-
nel, Unless the activities of this
Commission are intensified and acce-
lerated, a few drops of oil here or a
few mines there will not lead wus
anywhere. We may have a New
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Year’s gift of oil in Rudrasagar or
another well at Ankleshwar on
Baisakhi day. But that is not suffi-
cient. We must have a continuous
flow of crude oil in the regions where
it is available. And the effort should
be made continuously to see that we
get the optimum and maximum
quantity, so that we can plan our
refineries in a proper manner and see
that we become self-sufficient,

Of course, I have a word of praise
for this Oil and Natural Gas Com-
mission. I do know the handicaps of
this Commission which may primarily
be one of finance and technical skill,
But the Government has to move in
this regard and see that the Commis-
sion is given the proper strength and
the means to go ahead with its res-
ponsibilities.

It is also said that the number of
wells drilled in Cambay and Anklesh-
war and Rudrasagar so far is con-
sidered insufficient for assessing the
reserve of oil in thesc oilfields, The
Oil and Natural Gas Commission
will start production of crude oil
at the rate of 1500 tons per day from
Cambay and Ankleshwar oilfields in
the last quarter of 1961. After trial
production for some time and with
the drilling of more wells it will be
possible to work out in detail the
total extent of the two oilfields and
the possible resources therein. So,
this is a long process. I do not know
how many more years will be requir-
ed to complete the drilling of other
wells and get the oil tested so that
we can know the quality of oil, the
products that could be made there-
from and so on.

Therefore, I fail to understand the
purpose in saying that we are going
to have in Gujarat a two-million-tons
refinery. Some time ago the hon.
Minister said that a medium size re-
finery will be established in Gujarat
with 0.5 to 1 million tons capacity.
Now it is going to be 2 million tons.
It is all right. But are we one firm
ground when we are trying to have
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an oil reflnery in Gujarat with the
tests so for carried out?

Another thing I wish to submit is
that there is an amount of sensa-
tionalism regarding oil, If a well is
drilled and oil is found, it is said in
the press that ‘oil is discovered in
Rudrasagar or Ankleshwar. There
may be some oil, and if we go near
the wells our clothes may get
splashed by it. But the quantity of
oil has to be ascertained. Otherwise
I would not feel happy or take pride
in it. Of course, nobody can find
fault with the Oil and Natural Gas
Commission or the hon. Minister,
because mining operation is a gamble.
We may go deep into the bowels of
the earth and not find a drop of oil.
It is not anybody’s fault. The quan-
tity of oil has to be ascertained before
we declare that oil is discovered in
a particular region.

At the same time, I am not happy
at the way in which the press and
some persons interested criticise if
any mishap occurs in drilling opera-
tions, These mishaps are inhercnt in
the operations. The other day in
the Rudrasagar well some mishap
happened. But much was made of it
in the press. I do not appreciate it.
I would call it anti-national to cri-
ticise, magnify or exaggcrate a lit-
tle mishap occurring here or there,
which is quite inherent in the min-
ing operations all over the world. So
I would suggest that we should take
a calm and dispassionate view of
these things and do not for the sake
of popularity or come forward with
criticism without knowing the actual
facts. It is a long and difficult pro-
cess. It has to be gone through.

Lastly, before I conclude I would
like to say a word about the Mines
and Mineral Regulation Act of 1937.
This Parliament passed this Act in
December, 1957, I understand in
Madhya Pradesh there is a irm called
the Central Provinces Manganese
Ores Limited, a company which was
incorporated in London about the
year 1900. This firm has a leasehold
of the best manganese ore mines in
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the country, and I now understand
that the leases have expired and this
firm wants a renewal of the leases.
I fail to see how it is possible for
the Government to renew these
leases for a further term. It comes
under Schedule A of this Act and
the Government itself should take
over this mine, develop them and
export the raw material or set up
ferro-manganese plants all over the
country. So Government should be
firm on this matter. It is no good
saying that we have the Industrial
Policy Resolution, and at the same
time, if any person comes, trying to
be soft with him. I cannot wunder-
stand this contradiction or this shift-
ing of policies. Therefore, the policy
of the Government of India regarding
oil and mines should be firm; it
should be dynamic. I am sure the
hon. Minister in charge has the
courage and the strength to pursue
this policy with force and vigour.

W YW A (75T
oeq A Ew, €T AR U 9T
fafrdy 9o 77 s & fag - =R
feqr &, qofeae & =fes &0
™ frgr @ are = § faa
gfefrf = fafed o adt 8
fore s a3 & o W et
fafry mTafi @ @1 wH T
e 7g & 5 gad Ay 1 feadw
X ¥ 59 B O T a1
¥ ETR ) FTR QAT | JY 18X
¥ oz @ feewt # aga & fafafes,
g wggg W fear mamoar
¥feT oAk AR /W ST ® T
Nahr rhafor oy @
ook & &1 W frem T A
aoRy T I ¥ B few o
W | EwT AT W%
sfear & s w1 § ww F Hifod
Tz T ¥ W oarw ¥ wwlaw
@ ww X A few qwr e

APRIL 15, 1961

for Grants 11544

afer 2w & aam feedi & 9 e
a3 fqft g ft, yawr qay wmA
#t oA Al v | 5w gz wW
T A I @R AT Qe AW
AR ¥ A AR f aw fGw
238 @ WM W a@FT Yoo
¥ Fh@ a1 wghH & Hfew
4 7z wegw w<@r g fv oumE
ff mft w6 78 2 o R v
Zq A Y SgTET FIfEr FAY gEdr
frm & a7 o d3F® wmEE IEx
= # fefapm =aw A aw &
ST WIT 4, W 9T AT DT
F1 BART 40 7 @ | "a oy
fer=tm & w7 FTer fewr QF Ao
¥ et far 47q faft g% 2, W o
®1 AT F74 Y qGT STAT AR ¥
qa 71 favaw & f& w7 33 & fao
g ®Pr ®Y o 47 A frg ofr
TEY 1T AT FHET FTET T TIE FOAT
71 59 fAIgA T HF I A AR
f wftm #7407 @ f5 @9 sam #
QT Frar 17§17 ST 7 sgre
FAE T T W JE

F71 AF frwrEadT &7 qame
2 19 F 17 ® o maaEe 7 9 nifh
t oar wfad aw &1 0§ 3w
T % fAor ®m A7 0w @
gm, o gaF faq wdm S o
q fegw feat qigw A o™ IaA W
a8 ft frenar 91 5 A ser
FN TwEgaE & faw wifr oavdr §
IT F7 OFRGT A fwar I gt
frg frAt I e AW ¥ osA
o AT IFE A A6 7§ T
w7 fagr 1 WY W 37 AN oW
oG #Y vare f 3 ¥ i
ATt W ¥ w7 A AR &1 gnm



1545 Demands CHAITRA 25, 1883 (SAKA)

T FT ATH FA &1 IT J FgT M40
A 3 ¥ ofr fevwa T @Y A @,
™ w1 R U frem & qw Wt
AT T AT FAT I R
I N g fw it N wEw g7
gt 77 faar & 37w feorgm 53w
SUR LI AR A S U
¥ s g fF @ womw o7 fgwl
g7 feqr s /1T sAE S
TFIEA HY FATET A & AT

T FTAN T T IR A F7TT
sem g wawdfy dmfr dq
it w77 o a1, fr fagraassa 7
FT AT WA 2 FAFT 374 F K507
A AW | FIvT  HET AT WA A
I F 0 ¢ FOT 9o AW wTUAT
L GIE R i B (e i i
§47T BT MY @A FT AT L,
qW FAT TTAT & oA F A A
7 fad 2 F% 00 M@ wvgT AT fEar
AT FFT AT WA ZT AT F AT w47
7H AT 7 7R ¥ N F A o A
BT TAT AT AT T vvn & Aw
AT IF AWM O 3R & fAw
ft 7% w7 a7 A7 ° 9 a3
ST FAAT TG A FW T F AT
femt =1 a7 &7 75 1 § 2w @9
AT Ton g fEoaw e wrr §
TITF AT ZATT ¥ ¥ qAT agA A
fzeq w2 o 07 w¥9z 2 fam & wev
w7 deq fafr g€ & 1w oAz

g fx

m‘fwmﬁ whwqﬁ«“r&m
T Ak fry oA fepm
WA W 01 "riewA free qv | um
¥ 0% 5, 1 T A1, § oA g fe

for Grants 11546
g fage afy &1 w7 ¥ faen
qr:

“If Punjab is ever going to meet
its appointed destiny the meet-

ing ground in all prf;bability will
be Mahendragarh.”.

fam ®1 waew qg & fr for 0% @
qora ¥ &4t ardr A T & §, W
@ 7OF ¥ 7w TN # oAt Ay
raAEA &, AW A Ao o
i g fo agey foy & v, awi
# qex 1 & v a7 apifent & A
Wt frra Aeq fgdy g% & saw /¥
feaT 77 1 WY SH & T & S
W 1 & 78 & fAn foaw fa=i
groA § agd § w4 off e g W
9 gl 77 qgN 2w At gt ft 9
fzdt @gr o7 AT 7 gw AT SW AW
a7 #Y faqr o7 F ¥ 79 g v agi
a7 qrgv Hqre, fgeav, TRE, STEW,
AN, §7€ 779, GFERIT WIT FAATEE
Tz az w1 fara 8 oA
& afy afr af tww fagren W
gfgw Y orzraw fr et weny
W b2 e A e d f
9% HT3T W7 AT § AN A g9 for
& 77 ¥ fA0 o g7 e T
w17 | x T F1 ferenT wva & fem
7Y oF afw & a3 & wife aw
Tt ®F WA i @ el s
¥ wfg Y v° T K FNT FET
T 7FAT ¥ 97 AT LT AT TATY
¥ mw o gt fem v o
Ay W AEA X0

o & art & 4 gyt { v wew
g fe A o me oW o
WA § 39 w1 wro Afafzew @
feerfora fY & 1 oY ot & wmi
A reyy WY agAr sy & At
% wy NG A Awy fagr | 39 A
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[5ft T )

¥ ¥ WA TF A F A § AL
& faqmrt & afy qoAY FEfAaa wiw
W AR I9 R A aTET *
faq 7 s A fr Wy ) A
qa freme R 5w @y faaeen
qara ¥ Y gat g% ST W
QAT H g a1 aE 0 F1 IRy
qr TIAT. q7 wAr | 39 fAag d
& A7 97 37 a9 F fA0 A" F7AT
g & 17 faafas & g1 9@ for s
WA & fam § Ay A AW i
I FTA TEATE |

AY 77 ¥ qEA AT a7 3 F
% fom grae ofer azf 97 g A
T AT AFAT 20 fra AT wEAs
HAY A T 3T wAs 97 ZWAET ®
TR F74 1 qav7 Pzamar g1 1 @7 Ov
qATT AR A frRRTe § JYA3 8
fog™ faat s azr g i w2zm
afr g% A A ww fafzm frrnfaes
fro Ifgq aziwim 4 1 37 41 Faaw
q1 fF 7371 7T 30 fufry @ & #7073
qgr WAz &, foamd anfad aga
Wiy § | (e 3 wde @ fr
& & fag o miforer &Y o7

g am qz ¢ fs 4 3 mft
fas frar ar.fs 7z qv qifFam s

frm w g Ao, @ 9w
TTE A WG FAT WEH FAQ ATHTL
W Afi faw avar | oy ToEdfs @
WA g I @ E

APRIL 15,

1961 for Grants 11548

™ ¥ arx & qraT A F 4
# gz AEAT g | # & gE A
Z19A & R FE BT A7 AT W A
T At & 98 FE e g o
gart fae &Y g & 99 ® &y ardy
FT @A g, afew S i F QT
F frm ot qeor & AT & AYW A
A7 afegt & agt oy T fawar
Y AT qgA aTNA g § IT F T
FE T HANT THTFTSAE AT
A W7 LT T AT AR AT
A% W T fr o A sy qeEd
g my A AT 2 3 & A ow
& Ao & fF oAt /v owET owmIs
arev frms 3 99 %7 A9 Ay g
Y7 Y wTW A A &ifee Ay
ST OIS AT & fAm F SErE Jv
gafam Y 20 F fF P faat o
Fiferar w1 T AT AOIAT AR R
arg w4 Y aAat FA A A AfE
qﬁ'wrwf‘ﬂwmﬁ"*mw
qTq wrq 9ZTeT F7 faefaen ofr asT
gar & 1 7@ P g ASAt AT Ay
@ WA ST TATE & g [t
¥, £AHforr °, :faw S @ @
FTHr T faw wFAT 4T 1 i
7@ 70 fawam & 7 o & fag sifers
F A |

wfaT F N T aA g Ay
2 A qifedy & 37 F a A Nw
T E, WifE § g7 wggT # g
fr T oiferft qv femree s T8
@ e ¥ oft gy W R
fr ol Foquer aiferelt & For g o
¥ T AR W fog §37 | QR
T fag e v @ R oo
TR ¥ agy @ QN WA W
WAz e g7 TeE W AN
ofrw fed gu & o fegem ®
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AT QIAT BT THFIAA AT oA A
TR F AR qT AT W @ ¥
wwa fag & g aff o smEar
us & foere oo & Ay @A IEgar
g gt M H aF FwAr & fomsr
a8 #o dYo THo Wo FY dzW
wifadsr wrsfan saTRRe 1 qE
TF flﬁﬂ?ﬁf%lﬁﬂﬁ:!&ooi’
Fraw Y 1ot df forgeY A ¥ aF D=
€% AT &Y T | TH WA F g7 FEOAY
F fegar  wArer Israr @y Wk
1 (Y7 avaz o TR e, T
WY H=TAT W AFA & | Y oft
7z 39 a9 & fAn g4 T WD
wifzrer &7 @Y & fv 394 oY ot &
fam arzfaer &1 arga=w faar oo
7 79 & fag o7 F&w fF 73 g
i goreT A A avfed =@
qg #:37 7 a1 fwaY ot 70 A fea
& FAwT 341 7 97 FTA H S
¢ | 7 77 a7 g7 fam w21 g
gaidr @ wfrRE oAy afer 1 0w
iy a1 g7 g AfEw v oaw s
g vy it wut 7 (feqa w7
mfr IR qTw FEr M W TR
oYr 397 FATT AW F AN rAAT IS0
A% | ZT A AEAS TN FIAT
omm &3 # 37 7 aft A 5 T s
Ia1 Y & afeFm FAR IIE A FEIL
qafas  FezT A FRET 0 A w6
QT g 1 B34 ¥ ot &7 feew ¥ Aarer
€ a7 Wy # 977 qafas e F)
TrEEA AT IOEATA AT F A
&1 wifers ®Y 9 B, G Ay A E
f5 g wafs Iz g @ @
oA T FE AfEARAT s
gy ®Y Aiar & i & 9 gard
T g A N afwh ¢ FEN
frsg wTav grm

stifert & @ qft afra w7 g

CHAITRA 25, 1883 (SAKA)
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g i qg I A e 9T wife
&t arg fs fedt ot o7 & TR =@
g & a1 FRF § FET AR
T fagr aro, afer SEwr Awey
fear o

st  woraw feg  (fedomae)
TEIH WEIRT, FYS & TR § T
N AT A 2> f 7N ft ¥ v7 gz
fear & 1 gafod @ a3t wwwer fe wre
I qET ¥ F AT FY FF A ITE
T 9T BV | ST FgT AT Frow w7
R F1 A ¢, d gy ad ww
FEAT IEATE |

Tz AT gm da fE aef of w9
g fE oo Y g ¥ ooy @
79 TrIAz sferay F grai A § ITwr
ag ToimETn aff A 9, § 1%
avear g fF wfasg & o7 ama &1 =er
AT S wifze e ddY gt afefeafy
2 a7 7 dar g7 o foad ww g
AT FT TEGETT A FT GgEY
g qr3Fz AR IA 97 FAT TE_T
1| A7 &F IART 7 A 9 37 Ay
¥ qIETT TG ITEA E7 )

w2t 4 a5 " g fr argae A
97 39 FF7 &7 SfEew Avp gy oo,
a7t & a7 ot T g 5 Al qaaffy
T KIS FT AT JTEA AT TEY
waT & IART IFTET A0 747 Y fE
frm A77 A QY W T 97 7T
a ¥ AT F1 sara A4 ey fe 2o & oY
oYGifTE I Ay € raen duy
o1 7H & AN srTwwAE w0
v & fod o7 ST wTRy g @
afY 1 a7 s R e A Arad g &
fad ¢ ‘ﬂt Y0 WM A ®HIEH W]
FeqEA ET T Ay § A 2o € o)
firs sTaeTeTEl WY g7 w74 & fad



11551 Demands APRIL 15, 1861 for Grants 11§52
[ woowr fag)

ST A ErT, ZEY sTey gy Ao ¥ fafeaa frar ovar =ofed f& giw

N sqA F @ FT & Ad) afew W Gagfg HEAT ¥ W aF gH FAY

Tl A1 gl A WrfirE s FT INTIA AT FT 12 FAT T F7

! oA A @ WL KIS F JomEA
weat w faaifca s wifed | g9 w
ag sq § ¥ Tarar =rfga fw a9 (est
# T FAS T FT ATAERAT AT
W I F $7;A # @Y gu ¥ Al
gaadita AFAT ¥ INEA AT WY
freifca s oifeq | & @ g 5
g ¥ @ sfrw IaEA T A
ey dxr @ TE ¥ IR WA gQ
Ty e oAT F wrfaR aF 4R
AT A NS & I 77 757 feax
wTAT Afgd WY &9 1es ) ¥ W a%
qg IATET Yo FUT a7 qF TG ATAT
wiig i wwfad m %z w7 §
fie oY 1R FOT F R g aEd
AT & fag T I Y Jror &
T FT 0 FUT 29 T Z | TS 1%
® AT ¥ g9 & FO¥ I AT TG0
FvT 2 A wfe § 9 aEr 8q
re=y ¥ quT gRi Iaw g 9 w0
W TFT FT Yo FUT $1AS & IoOzA
w7 T T AR 8 )

g fr oft gfeeswmr & 39, gov &
o WEEETT A A 4 A T A
IaR W ZT §Y L&t AF FW
FITD &7 ITNET Yo FAT T qT F7A7
g o o dar Ag fear mar Ay
forg a<g & Wl a6z w7 @& & e
@y ¥, T4t a7 O AT ;I T G
W gAY TR ¥ TF TONAY gAL
HFATAG T LIGTAT FT XA | OF
woarery < e wrge w8 @ omar
W g0 W fo waS s game
i Al @ ¢ Wit gy ol

e

e 97 $1OS "F I & T4
orar @ A Y q%7 T A F w0y
qTY ¥ IART AT Y €T AT Tfed |
§ Fgr wrEAT g fE i O 19 7
He AT IAX FTOO7 A FqA JAN FY
aifa Ior 9 afew < # qWH F
fem Y e 7@ faem | T T
o TF g #Y AifF w=E Avg
# A 7Y ) g o Y A oaw
fraY Ty & w70 a7 A%z wET )
g g4 A fF It # g gy 2
A YT qAEETTE W IO &7 Al
Fﬁ'ﬁ!‘r%a‘mﬁ! Yoo dA whyw F1:
faemmr, a7 qwegT B g9 T AT A8 7
INEA G| F WY G AT g &l
0% {7 wvdww fafeam & 5 aofed
fr en 99 =03 # g w7 2T ¥
fafarsm wrr} & 7 =7 1 i o g
®Y ATEH A TR 4.7 W@ E AT oA
IAF AEI ¥ gEEATO W AT 2 TEn
T A e @ e A R 1
A Y wEl m e e §
faT 3497 ®1 & Fg TOFT qgE
wfed foma N ey IRA 0 o2Ay
T # IAR TTHIE FE) aF A
J gy @7 % )

¥ wwe g fF Faw 19d 9w &
@ afafom Jeama & faawr & a0+
ot At Tt o At ) w
¥E AR faw & T o B
I WS w8 A O w@EO 9 oy
e W TX Yo ®T A IS ¥
IATA ®T QAT WS AT JEwD
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T A A N WE § T § W@
¥ wfed & s § Pl
FOFTC 4@ Afq o = f 7 39w W
T FGAT X AT TAAT IAT Afew
AEGT I, AR FET W FIH A,
ey Sy off AT AW F AR I
g %3 §, 7q qTYAT FT I K @AT
T & A7 FT | TF F qIIAT ¥ A
HOFTT FT ST+ ATAT 8T | T q4
et v g @@ ¥ frAw
g wfed u¥r ag =g fawifre s
anfed fa: fawaar srger T gre awar
ST, faraat wewt gra, faear afegt
T A fopat &g g1 | 5 | ATEAY
& forg srerr-wer weg faaifor ac 2%
AfEgd | 99 AF FH IW THC ¥ AwQ
fraffc 78 w30 o7 ax @ a1 v
Ty @ & srer @ & fad W
HTAAF qHAT TaT AET HT qHY | W
AR T & fa T ofr gy v g
7Y w7 A o o wYaeT Fq qEy
9 g @ | gAf q gea g f
Ja A ey geEr aw g
AT § ar gt T aay 7wy faife
T 31 Tifen f faw o0& & g 3w
AT & I * AT AT I )
AT IWTRA & gl &0 Aaim
A & AY-RTA g ag ot fifee
T &1 Ffed fw go saer fam v
X & faforw wAwii § qgaT w@T arfw
Tz ¥ 1 g ® w1 g%z qav A

o

R weaE ¢ f5 s ¥ oo
qifeedf foiegar # wrf afwada adl
frar § QR 3I9q wwe gar § e T
WAz sfwwdl W €%AT § wW
A d gmx 2 awlt § W TR
IEEAFA F weg 2 awdfr ) o ofy
&), &fwn ar gt fafew s @1 o3m—
~aft g g wo gra F AfY ¥ wed-

CHAITRA 25, 1883 (SAKA)
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fir &7 ¥ w7 A% AT A1 el W
fagr w1@ | gw @A & & @ #f ww-
T AT wAgd A &T FATH QAT R
a7 o WY a el @ foewd fa
Tg ¢ & g g a sy @
et ®F a3 ¥ IuF 77 §& &7 yaww
faar wrreer &, ®E gee e auw g
e Y famr smeT 0 & g
FoETX 9N At w2 Wk W@
aras wra & A wrgde wriaw § A
IR syTaT qATE A fa )

12 hre,

g & arx & woa fax ofr dwx
2y gl § ag S ga e foem)
¥ Ty QU AT A0lET AW & gEe
o g famtw & sraw § =
qTT # &Y g &, aurg AT Wgar § Wk
aurd 24 & §r ug AdY € fa ag foa
Afe ov soft w7 7 ¥ g MMy 7
add & = ¥ Afww § www g fw
InF faorm wigtaow #EY & 1 A®; @
aTe #Y wifaw 37 7 ¥ fF A o wredz
A1t &t 9 fatga ang @ ag fady e
&AW g | s g fa g agy
feawa wrdY # w7 feeed qufad q=v
gy & f gure 2o & Aife wfv zowrx
% on #ifx § 7z tafue wa s A
§ | @ IFET Ao wIAT § ar 3
39T OF farrm qF & ¥ A ar-
fasg #Y fife w1 weeewT A w7
Taar | 3% ot ow adrw § fabar g
qEET § 1 Afaw & ug WA Wt
fy oft 3= & a0 g9 fowe & a9
T & T qufgya ofed -
T &1 GAAT qUA TG TS A1 4w §
9 gAT AW A qrgAz M AW ¥ fgr
g oix Y wree @ fedelt i i 3,
W ITHT W9 9 7 A} ¥ wwA €
o v ¥ ww Q% v A7 JwT w3
WY ] f IT6T TATH T ST FR R0
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[ oz fas]
afFa q& a¥ WHAT F Q1T FAT 7T wifea forad g St dgz Farer W @
t fr @ &7 &% 7z 70 7@ waww 2 & ST g w9 fFgr o @ % |

g\ mar afl fr gore & wrE g
A & fr adt fr ot 2w & o g
Padeft 3gvrafaat ®1 &= s ¥ fgr
2 AR St g A g I @ 8
IgF! frat 30% ¥ 717 fvgr 3@ 7

A ITH qAE A ATAQy & fad gy
¥G HIFE & | IqF ATAC H LAY
# fadaft a= weafadi 3 2w # forra
FLFA A2 WKz A1 faar 7 QY F07
88 AT I AT 47 99l F+hE QY
FAT §@ 1 7z T faar ) gw
wifez & g7 werfagt or @A w7
g ad&F ¥ /7 reuc H wg 03
FUT q 71 Wfne fag o reve
AN ag A o@zs arr ey, 1R
& fra F qwar 2, 7°g 9 qTHE gAY
¢ | wa fazdfr a7 wefani o1 Jr a%
I ¢ I W orEris #7 2R
qa9IR ¥ w17 ARy sqwrfeai
FT qGT AT TgT FAIRT AT § AR
weg g &Y gfaam 2 oY § | SarEEe
qATE A1 A dffrge F v @ av
fadel wararfot ¥ omar § W &TEAR
¥ gty faxsh wdafogi # 47 &
AT 3\ F FgAT TR g i s v
fady wrorger o7 # fazsft gy gade
EIX %7 qAqT 3AT qrEeAT @ 9 gafag
wg fadslt 3= worfag 1 g7 A0%
& 99 gra & A ¥ Ay a1 w-
@w I w7 ITF IW TTW AL
¢ woar IAE @7 4N wr F@aT R
forii for qar qadY, wae ag wrow g
A TTEE W ®H ¥ T TH ®H A
weT w1 Y arfgd foaw faa e aog
o1 nar § fe 3 fadeft ¥w weafaal
¥ ATt ®r g @fgw wom ofg@
wrt W g w0 ow adwr e

I ged H ot s fea A am
] qTZ ST A § 9 o wverdfra  agt
X Fg1 a1 fw ag fadsfr &9 weafqay
5% faq zama 7 T 9w v 17
7y gt fegrart FdaTd & W
IR N § wrwT gg o 73 fagr
g At qOr fggenfadi @ ®Yr
] 7 v AFq § MF ITH FA@
7 Fg w7 foma 5 qmag g
ITFT T & W § W gAfwg I
3 A8 T A% | F FAATT AR
Pr 7z faeger Tam & fr #18 fergrarit
st A 7 2 1 fegEarr wu-
=ift &Y gfras arT fag ™ siwat
& ag a1 a7 § 5 o e @ Say
@A GO AQT TTFW FHATY F | @
T FHAIET A FET H qORe w7
#Y TomEa § e FAErd gy w1 a
agi o7 fa% ff 78 & fa 397 Tg=
aa ¥ fan gq weafi 1 fFFEem
#1 Frferar #7 o Er & ) * wFgAT qaUEa
g & fegram €Y #ow £y g7 are §
I FIE F AT J@T FAT 02D |
TCHRTT 1 A1 afgy fe - ‘17 g
T Aew g WY gad | o A
WIFT {ATH FA4T @ & wa qf* fazshr
g gl I FAAE FOA A7 woAr fif
3t tafag Ia®y a=x @ Y feqr o
aeaT AMRT WgE A% wAEl W
s wran g A fegeerh st &
e A & gon O wfgg, med
& =ifed wtx qg Y e ot wfga
fis w7 forr st w1 ww § TN
v ww ®T @ § 97 IEN wW q
TR E? @ anr av fis fawd
Wit ®Y s Wy daw T § g
ufewifat & gevar an @r 1 ww g



11557 Demands

i #Y fas gafag gewar o w@r @
fr 7z woft gfraw awy g, woA
q757 T4 & AW Iq FasA dAfxq
7 oA 2 & fAt & /e oo feai )
THT F ¥ wwfww wQ@ & A g
fo wet wgeg I @ X | W faelt
& wegfagt ¥ fedd ot Qi goo formey
i awrg ¥ fgrgeaet ot o< g
BXAT §, I TT ST AT &Y, AT
X 77 oy f gt T F | g
ATETT F1 I Fg T 7feq fw e
fegeh sqarfat & gan frees
1 Waor fwgr SaT § ar £v8 vt a4
Fifre & ot @ foma = fegeaY
wafeat 1 Awleat 77 sram g
& AT AZ ATATT T AGT AT |

FET AT AT F AT TAT ¥ ;T
T T JIIT § TAFT SqTT F@ATE |
AT FY qg N fir 2w § 7719 A9
F &t £ @ €N ary, werAAg w7
M 4R § | FNTE q A4 a9
|7t 1 @ A o1 ) § 1 Afwq o
& q1q g4 o A SFA( g AT TIAT
afga f& gw I frewpmador et
FIETH 7 F77 A4 &, qg foradr
WY Y a7 9% a1 fAg ag |

#H 71w ¢ e fog™ faei gw =
F 79 Y forws Tafag 7t 11 =% graife
7 A qAwmT a7 fR 3z 3@T AW
# an ¢} SfAwa w7 Ww 97
fasaT o, sqffs gard q feemador
afi & ford fo sirar w1q wT A%
faeft weafrai & 39wy fromgm v
¥, sivww w7 w1 W faar | pafen
g w1 T § ww gw ufuw ¥ ufew
qIA ATHAT €T (RATT F7F ATA G
% foamadra s w1 ai g 70%
R faaf w1 o qw 7OF ¥ IR fafgr
gl ¥t o & fa qaTw §Y wwar g,
FHY g w0 w7 AE
240 (Ai) LSD—2.

CHAITRA 25, 1883 (SAKA)
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o # g m AT & an
H Fg $T GOAT AT A FT AT |
T W QT o7 A PR sAr
a1k fs FTwT worT aga & qfewa
¥ aEyz qfemw v ¥ &9 §
IEqTE £) qgTAT X @Y & AV 1A & ford
ag #%q WYX 2 F q7 Avufee oy
famara & & 2o &1 wfesy gayaare
F T 97 Y T 7 3I5TAH E AHAT
. ag a0 f¥ wfaw ¥ wfys g0
oTa gAY T 07w | AafeR gAY &
g A AN ARIT F4TT ¥ AWAE
F ag wreA & f& waAy 7 1 aqife 39
AW FT GTAT AFTAT K 0% AT
oY gy gt & 1 zAfAa gwas
R4 & AW A7 AEA @ fr Ao W
qTEA L FATT THUFIOF €§ | 7977 6
raT wfed e aferw a7 & Tz
T A AT WTAT ¥ INFT AT TG FW
Y TEET AT WEAT ¥ 1 IEET XA
Feq 7% 7 Fraw fieg o ¥ w 3w A
BH WA & w7 T w7 77 8 7 frqret
oY 3T 8§ A1 9y (07 77 @ I R
7@ 7 wrgw e § e 3R %
T R 79 ARA & gy QT
7 I ¥ o7 IMEA ¥T AT FRIY
TAAT 9AT AT TRT R | AWA F aw wvAr
t fx gurfeos f frwo 97 A0
o4 WAT & T WHAT €TH €A qUH
wrefagt &) eyt ™ N s ad
(tEECER AR CEs ol AR L
®Y q7Er? g1 At @) /e T H e
FTA AT AWET AW A P T AY
&5 &% WA & Afew swaT T ey
w g § 1 T derv woafx g
qIq 2 7 AHT wAvAr § o7 Ay e
W weA ¥ A1 gw oIw vvr owy fifw
faatf™ w7 fe faiteer 70 v ad
g1 &7 wat wrft g w73 A qx
g1 o7 AT BT ® SeET & A vy
& W
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[+t worrr firg]

AR H AT = oA amd
AT T AT HTFTT FT AT § IW H(
#® o F7ar § | /e § AR
¥ FgAr *rear g R omft 7 ozw oA
N Afa fraifa 77 arfr oferizy
A 1 AT FIEY /7 AT 2 T T
WY, AT AT |

7% fafews ama § 5 g9 o9i &
W<l afeAE dFET § W AW dar
AL T Qoco TN X
FIT YT AT AGAT | TH ANT &
qfechz 3& A ¥ FO% w70 Ofeww
/T H @1 97 A AT BT | Yo
¥ 73 FT 7 AT &7 a9 ¢ {77
%ot ® IT T M qFT ¢ | AT
¥ & Az A7 A gE AdAi 9n
W AT Joo FUT FF * FI7
w7 ¢ fafams == &1 g7 A A
AYQ T AT 8 | TH dW@ q Qoo
Y w7 a4 F ¥ ¢ fafaga z=
T JeqTEA €1 A |

gt TO% 7 gwy qfeww qeT
¥ dm e’ & W 9w W fawme
fear o @1 ¢ M W q@t ¥ fow aw
w§q AT Wfgd 6 foo T TE 97
¥ varr ux fafems = & faene
ﬂ%ﬁﬂﬂ'ﬁlﬁl?oooq.‘ﬁj
AT {300 FUE TIAT W TT A |
T AT 1 F N T & €T g
& faow w7 g fe ofdas qwx
¥ A gt cwiEw § IT% fAg W
WA FTQR T X AT I
T ITHT  TEW | AY (H AT
¥ g9 AT w9aT W wVX a7 @ §,
& AT T AT w7 UF T JAY
g, frawr  Nw 92 7 owT 0"
Q' & 5z ofsTw Feer & =29 g
w aarer w2, Afw oy faega Ifva
a Qm f& wm-we wreefem

T @9 ®I q@gT A9 WK g7 frafy
dar #7 Y a1 fF A% F9 ¥ A5y
T g1 A% | qd™ dEAdiy Y9 A,
74 g9-affy T # 8RR 3R
a7 foaa ot & Az g WA
amd & el fe § ™ s a7
TH TFG7Y § A7) FEATIATH ) 39 §T
ug 3faw g fe awwT g faegw
S & UF WA fagaa #3 2, o
8 @ F Fw 1 @, AfFr x@
a9 FTH UF { FORIE F owewa
g wifem, for 5 ag w7 @1 A7
w1, A" 5\ 39 wEA # 99T
g A%

o § # a2 Fgw W@ g fx
fazgt 7 &t =7 Q¥ fFar AT
&, ITNFART § I F7 A w7A 7
T TIAEY gAY & ) A g oA
WERT T T 1A g | g WY
it @t aw &7 & § afeq
faeg weerfomee graled ®gr ovaw 2.
I F IR Y A wEfEET wmi
TF q gwT & | Wi feafa oz @ fa
a9 FEI AR ATET A LA JIAT AFS
21 d 90 ngry ¥ fadaa e fa
afz g7 At ¥ ¥y W7 T g 7T
g @ *w 7AW gg ww @ IHET
FOTe 1 % faar o W AT
o7 ¥ gy &5 way v, fow ¥ wr
HATHT I9F Y T A DT AT AW A
A faaoor g1 @ 2 IWW mwadr
T W7 ITTEWT A ufaE awlys
@ fam 7%

Shri D. C. Malllkk (Dhanbad): Mr.
Speaker, Sir, I congratulate the Min-
istry of Steel, Mines and Fuel and
specially the Ministers Sardar Swaran
Singh and Malviyaji for the highly
efficient way they have managed their
respective charges and for the high
efficiency they have brought to bear
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upon their departments, I have also
to thank the Ministry for the success
they have achieved in the past and
for what they are achieving still now
and I hope they will achieve still more
in future.

1 have specially to congratulate
Malaviyaji for the good luck he had
had in finding oil in almost all the
wells he has sunk. Oil is not always
found in every well. Oil has a bit of
luck about it. So he must be con-
gratulated for his good luck. In about
5 per cent of the oil wells we get oil;
:n the rest we do not get it.

About West Bengal he is not so
fortunate yet; but we must pot blame
him. What could he do? The foreign
coilaborators, the Standard Oil Co,
have everything to lose and nothing
to gain by the find of o0il in West
Bengal. There was something fishy
about their workings there. I am glad
that the Oil and Natural Gas Commis-
sion is taking up the work of explora-
tion in West Bengal. But there 18
difficulty about that. It would mean
equipment technique and finance. And,
1 hope this difficulty would be over-
come soon and he will find crude oil
in West Bengal in plenty.

Now, | turn to oil and oil reflneries.
We are finding crude oil in plenty and
I hope it would be still plentier in
future. So. the question of refinery
has become as important now as the
oil itself. At present we have for-
eign owned refineries were working,
all in the private sector; the Burmah
Shell refineries working in Bombay
with a capacity of 2'5 million tons. But
recently, they have expanded it to 2.9
million tons. The Stanvac in Bombay
had capacity of 1'5 millions; but they
bave expanded it recently to 19 mil-
lion tons, The Caltex at Vizag had
their refinery with a capacity of 0'75
million tons; and they have expanded
it to 1 million tons recently. The
Assam Oil Co, had a refinery with a
capacity of 035 milion tons; but, they
have recently expanded it to 05 mil-
lion tonz. They had all told capacity
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of 44 million tons and recently they
have expanded it to 6'3 million tons.

Now, in the public sector, we have
a proposal for the following refineries.
Gauhati with 075 million tons capa-
city which car. easily be expanded to
1-25 million tons. And Gauhati will
be commissioned very soon. Barauni
has a provision for 2'25 million tons
which can easily be expanded to 3
mililon tons. Barauni wil be in work-
ing position in about a year. In
Gujarat there is a proposal to set up
a refinery and the work is in  pro-
gress. It will have a capacity of 2
million tons which can easily be ex-
panded to 25 million tons. So, our
capacity will be 5 million tons which
could be expended to 675 million
tons.

Besides, we are importing Russian
0il Lo the exteny of 15 million tons—
it is on the fair way be distributed by
the India Oil Co., a Government of
India undertaking. The private sec-
tor refineries belonging to the  wess.
tern oil companies have been demand-
ing a further expansion by 1'3 mil-
lion tons. Their ground is that by
the end of the Third Five Year Plan,
the requirement of India will be 14
million tons, though our Ministry feel
that it will be only 12'8 million tons
for which in the 3rd Plan we will
have the capacity, QOur Ministry is
quite agreeable to the expansion by
the private sector provided they refine
the Russian oil and our crude oil,
But, they are not willing to do so.
They flatly deny to refine Russian
oil; and they have also refused to
refine our crude oil. So, Malaviyaii,
our Minister has rightly decided that
they should not be allowed that ex-
pansion because to allow that expan-
sion would mean an additional im-
port of 1:3 million tons of foreign ofl
which would consume a huge amount
of our foreign exchange in which we
are in bad need.

These foreign oil companies are
now making great capital out of this
refusal. They say that when India
is in need of refineries, why should
this expansion be denied to  them?
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But our Malaviyaji is right here. He
says that we are agreeable to the ex-
pansion provided they refine our crude
oil ond they refine also the Russian
oil. We are having Russian crude
oil at a very much cheaper rate and
we can pay them in rupees, If we
allow these foreign companies to im-
port 1'3 million tons of foreign oil, it
will drain oul a huge amount of our
foreign exchange Also, when our
crude is ready we will have our own
refineries, to refine them  So, Mala-
vivaji is right here.

These foreign companies are mak-
ing great capital out of it and they
are decrying Malaviyaji by  saying
that with India's nced for refineries
he is refusing the expansion of the
present refineries.  But,  they  are
wanting expansion on their own
terms, not on the terms of our Gov-
ernment.  So, this refusal has been
quite proper and for this refusal we
should congratulate our Ministry.

They have another object in view.
If there is surplus capacity in their
own refineries, then. they would be
allowed to import 1.3 million tons of
crude oill. But this will be in excess
of our requirement which we do not
require and then we shall have to
stop the import of Russian oil. And
that is at the back of their game the
stoppage of import of Russtan oil

If we look back to the history of
the foreign oil companies. we will
see¢ Lhat their history is black indeed.
During the British regime, they have
been allowed to exploit us  because
England had extracted some concesiong
from them. Some of thesc oil compa-
nies are American and some of them
are British. They are big companies
wi'h huge capital and huge reserves and
they are making huge profits so much
that if the cxcess profit< they made
could be retained in India all our
children could be given free primary
education. They have done great
harm to us.

To avoid competition these ~ompa-

nies had entered into an unholy alli-
ance amongst themselves to exploit
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India. Outside India there was cut-
throat competition amongst themsel-
ves ang they sold even at some loss.
But, in India, they had entered into
an unholy alliance amongst themsel-
ves; and they have divided their
spheres of activity. At that 1ime
when we were under British rule,
with the help of the British Adminis-
tration they extracted any price they
demanded. It was much higher than
the outside prices. When the cost
price  was first determined, they
charged transport cost from US.A.
Thougn they actually got oil from
the Persian Gulf and it was  sub-e-
quently found that though they
transported oi]l from the Persian Gulf
areas at a much lesser  cost,  They
cheated us. After Independence and
during the infancy of our Indepen-
dence, these western foreign compa-
nies took full advantage of our help-
lessness condition at that time. We
had no foreign exchange. We have
had no friends then. There was no-
body 1o offer us oil; the foreign coun-
trics or companies then could extract
any price they liked to their hearts’
content and they did it.

Su, we should not forget the past
history of these companies. Instead
of allowing them further expansion,
we should. at the earliest opportunity,
when we are in a position to do it,
nationalise these enterprises. I con-
gratulate Shri K. D. Malaviyva on the
strength he had displayed in the
times of difficulty and for thus acting
in the best national interests. Some
people are doing propaganda both in-
side this House and outside and have
been decryving Shri Malaviva for re-
tusing the expansion of those refine-
ries. But we should not forget that
they were demanding the expansion
at their own termz. So, we were
quite willing to allow them this ex-
pansion provided they were willing
to refine our crude oil and the Rus-
sian crude oil. We can have Russian
crude oi]l at a much lower rate than
that supplied by these western oil
Companies. So. instead of decrying
Shri Malaviva we should applaud his
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courage and we should give him
credit for doing a great service to
India.

The day may be coming soon when
we shall have plenty of crude oil
and we would require more refineries
so that we may be in a position to
export oil to other countries all over
the world. When other countries of
the world are exhausting their sour-
ces of supply, we are now beginning
to have our sources developed. So, I
would request the hon. Minister to
have the refinery at Cambay, Cam-
bay is the ideal place for the export
of petrol from our country. Cambay
is on the sea-shore with an old har-
bour. So, we would not require any
pipeline to transport our petrol to
Cambay. Cambay would be the ideal
place for the refinery. Oil is not my
subject and I have finished with it.

Now, I shall turn to coal and steel.
About steel, there are many people
who have been decrying the Ministry
for increase in the estimates. But in
thege days of ever-increasing prices.
it is very difficult to stick ‘o
the original estimates. Over and
above the original estimates, there
are naturally additions and al-
terations which require extra ex-
penditure. In a huge concern like
this, it does not matter whether a few
hundreds of rupees or even a few
crores of rupees are gspent on them
for expansion. We have only to see
whether the expenditure has been
proper or improper. If it is proper,
one should not say anything about it
If it is improper, then we have to
say something about it. Our Ministry
should be more careful about the ex-
penditure, and it will be all right to
have auditing and checking. The
Ministry should have them.

I had recently been to the steel
works. The high towers, the high
blast furnaces, the coke ovens and
other huge structures which stand
there completed, should flll any
Indian heart with pride and glory.
Instead of finding fault with them.
we should see what has been achie-
ved in such a short time in a country
like ours—a poor country, and realise
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that it is our pride and glory to have
such big projects. If we go to
Bhakra-Nangal or if we go to other
big projects, see the sleel projects,
we should rejoice that our Govern-
ment have been able to do such huge
things in such a short time with prac-
tically no money in their pockets.

About the stee] plants, I would say
that India is very fortunate in having
all the requisite raw materials for a
stee] plant close at hand in Madhya
Pradesh and parts of Bihar, For a
steel plant, the raw materials as you
know, are bauxite, limestone, metal-
lurgica] coal and manganese and ore.
We have all these things in close
proximity, The demand for steel is
still there and the demand will in-
crease every day. It would be an in-
creasing demand, So we need not
very anxious for our market over-
seas, so far as steel is concerned. In
the prescnt Plan period we will have
sufficlent demand ;0 far as stee] is
concerned. But then in the Third
Plan period, we wil] have only one
more steel plant. I propose that we
should have more and more steel
plants in the fourth subsequent Plans.
At that time, the cost will be less,
because the Hathia plan would manu-
facture most of the machinery that is
required for the steel plants, and our
foreign exchange requirements will
be much less and our markets will be
ensured. Every country does not pro-
duce steel; every country has
not got the raw materials for steel.
So, our markets will be safe and fore-
ign exchange will be earned. There-
fore, 1 propose that there should be
more steel plants in the subsequent
Plans. Nobody will be able to com-
pete with us in price, because our
price will be the lowest then, We
have the raw materials. We have
been blessed in respect of the raw
materials, and we are rich in them.
No country in the world is so rich in
iron ore as we are In India. We have
in India limestone also. Only we are
deficient to some extent in the matter
of metallurgical coal. But by washing
the coal and by having new sources of
metallurgical coul we can have enough
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of them., We are also discovering new
flelds of  metallurgical coal. We
should not therefore lag behind in that
respect also, So, I propose that there
should be more plants in the fourth
Plan and preferably they should be
near the raw materials,

I had been to Chittaranjan. I am
told that for every engine they have
io import the boiler plates to the
value of Rs, 40,0000 Our  Ministry
must make it a point to manufacture
those boiler plates there. They can
be made here. So far as the present
day production goes, it is about 160
and I think about Rs. 70 lakhs a year
of foreign exchange is required for
importing  these boiler plates.  So,
we should manufacture them in India
and save the foreign exchange.

In the fourth Plan period, we
would nol require so much of foreign
cxchange for our steel plants as we
require now. Nowadays, our reqguire-
ment for indignous material is about
Rs. 100 crores for a sleel plant of the
capacity of 15 million tons and about
Rs. 100 croreg is required in foreign
exchange. 1 hope that with the com-
pletion of the Hathia project, our
requirements in foreign ¢xchange will
be unlmost half. So, we can have a
steel plant at a much lesser cost and
with a much less foreign exchange
cxpenditure. So, my proposal is that
we should have more and more steel
plants. That would fetch more and
more money to our country and offer
employment to a large number of
our people,

Mr. Speaker The hon. Member's
time is up,

Shri D. C. Mallik: 1 shall finish in
two minutes, Sir, I have to say only
one thing about metallurgical coal
There is good need for metallurgical
coal now. There are certain collieries
on both sides of the Damodar river:
Dhekbern, Sitanala, Kohinoor, Gur-
gaon, for example, There i3 good
metallurgical coal available there.
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But the working of the mines there
is very difficult, because the inclina-
tion of the seams is very great. The
private parties are not able to work
them properly. So, I propose that
they should be nationalised. Again,
there are certain collieries such as
Sutikdih, Swardih, Sudamdih and
others which yield very good metal-
lurgical coal, but which are under
water, Of course, because of the fact
that they are under water, they could
not be worked, and they are not of
much use to the country now. They
require a good deal of capital to make
them workable. So, I propose that
they should be nationalised. A day
will come when India wil] be in great
need of metallurgical coal and it will
be almost difficult and costly to get
it from outside India. So, we should
have those collieries under our own
control and nationali.e them. They
should be nationalised so that they
may be kept ready, when the need for
metrallurgica] coal is felt, when the
present stock of metallurgical coal
from other collieries gets low we
may be ready to meet the situation by
working these collieries.

The Minister of Mines and Oil
(Shri K, D, Malaviya): Mr. Speaker,
I do not propose to take much time of
the House in dealing with the various
aquestions raized in this House, But
briefly I would like, with your per-
mission, to touch and give my views
and state the policy of the Govern-
ment and certain explanations also
with regard to certain basic points
that have been raised by some hon.
Members opposite and also my col-
leagues from my party. Let me take
some of the question on the mineral
side, One of the criticisms, if I may
say so has been with regard to the
slow progress in our exploration acti-
vities of natural resources and also
consequently our mining activities.

I should say that the activities of the
Geologica] Survey of India and the
Indian Bureau of Mines have in the
last two or three years very much in-
creased and the report that has been
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put up by my Ministry before the
House gives a fairly good description
of the activities that they have ex-
panded in recent years. But let me
state quite categorically that we are
facing lot of difficulties with regard
to technica] personnel and equipment
that we desire to obtain for speeding
up the programme of prospeciing, ex-
ploration and mining.

The Indian Bureau of Mines, which
is mainly concerned with the detailed
proving of our mineral resources has
been facing difficulties in getting the
proper type of equipment and techni-
cal personnel. We have been feeling
the shortage of technical people and
80 we took in hand several training
schemes to overcome the difficulty in
regard to personnel. In spite of
these steps that we took o step up
the number of our technicians, we
still find that there is short-fall in the
number of technicians. We sanction-
ed the posts, but we cannot fil] up
these posts.

For instance on the 28th February,
1961, the total number of Class I
sanctioned posts were 234, out of
which we could not fill up more than
114, because cxperienced mining en-
gineers that are necessarily required
for discharging those duties are not
just there. Similarly, in Class TI,
sanctioned posis were 58, but the
number filled up was only 15. In
Class Il posts of technicinans, the
number sanctioned was 1095, butwe
were able to fill up only 611. Of
course, in regard to non-technical
and Class IV posts, there is not much
difficulty, but there too, we are not
able to find as much as we want,

Shri Prabhat Kar (Hooghly): Is it
due to the low emoluments?

Shri K. D. Malaviya: That iz also
one of the causes—the Government is
paying less emoluments. There are a
number of issues involved in it. The
private sector pays higher salary, but
they may not give all those conces-
sions which one gets in Government
service. Nevertheless, from a short-

CHAITRA 25, 1883 (SAKA)

for Grants 11570

range view, a young man feels that
if he gets Rs. 1,000 in the private
sector as aginst Rs, 600 in Government
service, he prefers to go to the pri-
vate sector. He forgets that there are
certain advantages in joining Govern-
ment service. It is a transitional
phase in our schemes of things and it
can only be got over by experience
and the Government side by
persuading the people to see that there
are greater advantages for them to
join Government service than else-
where. We have made some improve-
ments lately, We have increased the
salary and tried to persuade them to
join us, They are now coming in lar-
ger numbers. However, the rate of
increase in the implementation of our
programme is improving and in the
Third Plan, we hope shall catch up
much more satisfactorily. That is a
gencral observation which I have to
make with regard to mincral explor-
ation and mining activities.

My friend, Shri Jaganatha Rao,
referred to the CPMO the Central
Provinces Manganese Ores Limited.
It is a privately-owned mining com-
pany wholly owned by a British
concern and registered in London. In
all, they held about 10 lease; for
manganese—I11 in the State of Maha-
rashtra and 8 in Madhya Pradesh.

12:38 hrs.

[SHRI JAGANATHA RaAoO in the Chair]

These lcases were granted

Shri A C. Guha (Barasat): For

what period?

Shri K. D. Malaviya: I am coming
to that, These leases were granted
from 1901 onwards originally and
later renewed from 1931 onwards for
a period of 30 years. More or less,
they have been holding these mines
for about 60 years. 8 leases explre in
1981 March, 4 in 1962, 4 in 1963 and
one each in 1968, 1960 and 1970. The
company made several applications
for a further period of 30 years (o
the respective State Governments.
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The State Governments seem to have
passed rejection orders on those ap-
plicationg and the company came for
a review to the Central Government.

After a careful consideration of the
points raised in the application and
taking into consideration the provi-
sions of sub-section (3) of section 8
of the Mines and Minerals Aci, 1937,
the Central Government rejected the
review application, i.e, those leaves
which were due right for termination
will be terminated, But the CPMO
are anxious and they think their
cases are not being justly considered.
What should happen in future to
these mines is a question which is
very actively under the consideration
of Government, Therefore, we have
got the mining leases renewed for
another two months, which gives
time to both parties {o find out what
best could be done. So far as the
Government are concerned, they are
wholly unable to grant any further
leases, because it goes contrary to the
Industrial Policy Resolution and also
the Act definitely lays down that un-
le;s there is a very exceptional
reason, the lcases generally are not
to be renewed, If they are to be re.
newed proper reasons have to be re.
corded. We do not yet see any reasen,
but we are anxious to find out some
way by which the experience and the
association of these people could be
made available not only for develop-
ing the mines but also its disposition
The Government, therefore, are con-
sidering this question. That is why
we have renewed the lease for a
couple of months,

The National Mineral Development
Corporation is one of the most recent
creations of our Ministry, which will
deal with the mining activities, in the
public sector of the various minerals
that are ready for exploitation. Some
of the activities of the National
Mineral Development Corporation are:
a partnership in the Orissa Mining
Corporation with the Orissa State
Government on a 50: 50 basis, develop-
ment of the iron mines of Kiriburu
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where we have entered into an agree-
ment with Japan to export about four
million tons of iron ore from 1964—
66, development of Bailadilla iron ore
mines in Madhya Pradesh, develop-
ment of Panna diamond mines of
Madhya Pradesh and, lastely, deve-
lopment of Khetrj copper mines ot
Rajasthan. As and when more sig-
nificant mines are ready for exploita-
tion, it is our intention to undertake
mining activities in the public sector
through the National Minera] Deve-
lopmen! Corporation or its subsidary.

Coming Ao oil, I do not wish ‘o
take much time of the House. My
hon, friend Dr. Krishnaswami accuses
me of having developed an idealistic
approach to the. as I undeistand,
detriment of a catisfactory expansion
of the oil indu.try which is not ex-
peditiously tackled, Temperamental-
lv, Sir, I admit that 1 like to be call-
¢d an idealist,

Dr. Krishnaswami: Not an idealist,
I sa‘d “ideological bias".

Shri K. D. Malaviya: So to import
an element of idealism in disposing
of questions of a pragmatic nature
does create certain contradiction and
confusion in the minds of people who
may not be agrecing with our policy.

But I believe that the oil policy of
the Government of India has succeed-
ed very well. I further believe that
but for the tenacious attitude adoptcd
by the Government of India and this
Ministry, oil would not have develop-
ed in the public sector in the way that
it has done. But for the fact, also,
that the Govérnment of India has
stubbornly stuck to the policy that
was enunciated by it under the Indus-
trial Policy Resolution, we would not
have created an efficient cadre in the
country which has undertaken search
for oil, is undertaking soon production
of crude oil, has set up or is setting
up two refineries in association with
friendly countries and our helpers
the Soviet Union and the Rumanian



11573 Demands

Government and is also planning to
have a third refinery in Gujerat in the
public sector. But for this determi-
nation and clear decision, we would
not have decided to lay a chain of
pipelines for the transport of petro-
leum products in the country with a
view to tackling the distribution
and marketing problem in a very
econom'c way so that we may not
burden my senior colleague Shri
Jagjivan Ram with further responsibi-
lities. Lastly, but for this tenacity,
there would not have been an Indian
Oil Company under the public sector
which has undertaken to distribute
and market petroleum products. Sir,
I would not like to say more. Time
alone will show that this policy will
bear more fruit. If temporarily some
misunderstandings arise between the
two parties, the public sector vompa-
nies and the foreign oil companies
thal are here decidedly, to render us
help, for which I am personally grate-
full to them, well those differences
are bound to disappear if they appre-
ciate the policy and the good that this
policy is bringing to us. I do not think
the friendly countries from  where
these foreign companies come misun-
derstand our attitude. I am quite sure
that the western countries know that
it is more a question of hard bargain-
ing, and whenever it is a question of
harq bargaining, well, it is natural,
that the parties concerned might take
up an attitude which creates misunder-
standings. We ought not to be baffled
by these misunderstandings or wor-
ried by these difficulties. What we
have to do is to stick to the policy and
justly deal with the situation that
arises from time to time and with
patience.

Now, let us take the case of expan-
sion of the refineries over which some
genuine doubts exist in some quar-
ters from our side also. Generally,
however, there is an approval from
all sides. It is said that the consump-
tion of petroleum products at the
end of the Third Plan will be some-
thing like between 12 million to 14
million tons. There is also a modest
estimate of 10 million tons. But let
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me take it to be 12 million to 13 mil-
lion tons. The present capacity of
the private sector oil refinerins is
about, say, 6'3 million tons—I (o not
want to go into the details—and the
estimated capacity of the coming pub-
lic sector refinery, which is coming up
next year will be 275 million tons, It
the Gujarat refinery comes—it is sure
to come, within this Plan period, per-
haps a little later than the middle of
the Third Plan—that will add {wo
more million tons to Public sector re-
finery. Then it comes to near about
3 million tons installed capacity under
the public sector and about 63 million
tons under the private sector. The
total, I would like to remind my hon.
friend Dr. Krishnaswami, will bhe
about 11-5 million tons,

We have a further programme of
expansion in the public sector refine-
ries. These expansions are marginal
and these marginal expansions of pub-
lic sector refineries will take up the
installed capacity of refineries by the
end of the Third Plan period or early
Fourth Plan period to something like
12 million to 13 million tons. What
Dr. Krishnaswami forgets is that there
will always be a necessity of import-
ing marginal quantities of petroleum
products even if we have 100 reflneries
in the country.

Dr. Krishnaswaml: I have not for-
gotten, let the hon. Minister rest
assured about it

Shri K. D. Malaviya: I remember
to have read some articles written by
him. I wag referring to those articles.

Dr. Krishnagwami: He has refer-
red to them wrongly.

Shwi K. D Malaviga: What 1
mean to say is, these marginal import.
will, I take it, be about 10 to 15 per
cent of the total consumption of the
country, If we shall consume about
13 million tons of petroleum products
by the end of this Plan period, that
will include about 10 to 13 per cent
or about 1} million tons which have
to be imported—diesel kerosens—be-
cause one refinery must produce
motor spirit and all that and a limited
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quantity of diesel. Therefore, if we
have an installed refining capacity of
12 million or 11'5 million tons we will
consume 14 million tons and there will
be no necessity of having further
capacily of refining by the end of the
Third Plan period. Whal happens in
the Fourth Plan period is a long way
off and we shall consider, all those
facls as we approach the middle of the
Third Plan period. We are not in a
hurry and I do not want my friends
1o be in a hurry. And nobody should
hustle the Government of India to
take away that potentiality for ex-
pansion in the public sector by just
putting forward an argument, either
directly or indirectly, that there is
plenty of forcign exchange involved in
it, or “We can do it cheaper” and,
therefore, the Government of India
should hand over the expansion pro-
gramme to the existing private sector
reflneries. We would like to  take
their help; but we cannol do it today.
There was a time when this question
vould have been considered, and I
nave to say that they missed the bus,
which is not our fault. Two vears
back, some of the top American oil
experts came here and they agreed
with me that these refinery agree-
ments should be revised. In the inlc-
rest of our own country and our own
people, these refinery  agreements
should be revised; Theyv said. “there
is no reason why these people, if they
want to take your co-operation and
give vou their co-operation, should not
revise the agreement”. They did not
agree. How can we then agree to the
expansion of the refinery capacity. so
long as these agreements last? 1In the
mean time, we have made our arrange-
ments. Therefore, 1 say they missed
the bus at that time, and I am sorry
for it. 1 stil] want thelr co-operation
under conditions, which are very well-
known to them. That is the story of
the expansion of refineriea.

There is, from our side, a criticism
that we are delaying and that there is
a certain element of avoidable delay
in the process of our negotiations and
that the Nahorkatiya oil was exploited
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much later than what it could have
been. This argument has been thrown
against our working and functioning
for & number of times. Deliberately,
I did not say anything about it,
because I thought that these doubts
occur in the normal way. When there
is less of understanding, well, things
can be said and it is my duty to sub-
mit to these in the hope that criticism
would vanish after some time. But
1 think, I should now correct certain
misapprehensions and 1 should take
the House into confidence as to why
this argument is fallacious and not
very relevant to the entire issue.

The fArst, oil well discovered in
Assam under the  activities of the
Assam Oil Company in Nahorkativa
was in 1953. Then, in 1954, four wells
were drilled.  They could not have
been sufficient for a reflnery and the
refinery could not have come in 1954.
Since  oil  was discovered beyond
Digboi. since then, the Government of
India staried ncgotiating with  the
Assam Oil Company. because the de-
sire was from both sides to come to
some sort of arrangements. In 1954
the second well was completed. Then
came the third, fourth and fifth and,
later on, in 1956, the Assam Oil Com-
pany agreed to form one company
and agreed to certain principles. Now
what I want the House to remember
is that since 1954 not a single process
was stopped by the Government of
India which goes towards the explora-
tion, development, proving or trans-
portation of crude oil for a refinery—
not a single process was stopped.
Whenever the Assam Oil Company
people came to us and said, ‘“Look
here, these negotiations will go on;
there should not be any time-lag:
therefore, more areas should be given
to us for prospecting and more areas
<hould be included in the mining list”
and it was all done. All the processes
were continuing all the time »s if
they had the complete right to make
arrangements to implement the pro-
gramme of exploitation. So, my hon.
triend, Shri Borooeh, is not correct in
saying that there was a time lag.
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Of course, I want the House to re-
member that the Assam Oil Company
negotiations were the first on the
anvil when the Industrial Policy
Resolution was tested. That was our
first item where we wanted to apply
our industrial policy. Naturally,
therefore, I can say that it could have
delayed it by about a year or, say, 16
months. Even if we asked them to
start, then to go ahead with the re-
finery, exploration and exploitation,
perhaps they would have been able
to do it a year or 16 months ago; not
earlier than that. Up to this time they
have drilled 95 wells. Up to this
iime, in the usual course, there is no
firm figure of the quantity of oil that
they will produce from that area. It
goes on being revised, and repeatedly
reviced, because the more the number
of wells, the greater the knowledge of
the oil field, From 1954 to 1861 95 or
96 wells have been drilled and now
they are ready to transport »il and,
perhaps, within a few months they
will be taken in hand by the refinery
for refining. 1 can very well under-
stand a delay of one vear or so, but
not more. My contention is that no
process was delayed. Nothing was
kept back while the negotiations were
going on in order to take the exploi-
tation into hand. Any delay—if at all
—was in order to have the Noonmati
refinery in the public sector, and to
have certain other advantages in the
interest of the nation. Yes, Mr. Chair-
man, certain delav occurred and that
delay could not have been more than
a vear or so.

In this connection, I would refer
also to the tempo of work in the Guje-
rat area. I appreciate the anxiety of
the House to expedite the work of pro-
duction of crude oil, and I wani to
assure the House that the Oil and
Natural] Gas Commission is restlessly
irying to increase its tempo of work
by eliminating mistakes and also by
taking other steps which are neces-
sary. Remember, in this period we
have trained a very good army of
workers. When we started thix work,
we had not one oil geologist for the
Public SBector in the country and there
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was no readiness to prepare one by
any one who had been staying here
for 60 or 70 years to produce or sell
oil to us, We started from scratch and
oil technology is not an easy subject.
It is the most difficult things to be
imagined. We were entering into a
risky job where there were neither
technicians, nor implements, nor the
readiness, nor the proper understand-
ing to accede to the request of those
who were trying to implement the
Government's policy. Under these
difficulties, the Oi1 and Natural Gas
Commission started its work.

13 hrs.

Now, take the story of Ankleshwar.
The first oil discovery was made in
June 1960. Still a year has not
elapsed. It is not yet June 1861. It
was about 9 or 10 months ago that oil
was first discovered in Ankleshwar
and it was only abhout two or 2} years
ago that the search for oil structures
in Ankleshwar actually started. The
geophysical work was started there
about the end of 1958 or 1958—I do
not exactly remember the date--and
the first well was completed and test-
ed in June 1860. By now we have
completed about 7 or B wells, that is,
in nine months. The average rale
of drillnig wells at Ankleshwar s
more or less the same which the Assam
Oil Company has shown in drilling
96 wells since 1953. I beg to say that
it is not poor work with all our mls-
takes, limitations, accidents and all
that. As to the question of proving
the quantity of oil, it is a fact that
we have to be very cautious. 1t is with
thig idea that from the very begln-
ning T have been asking the House to
take all our achievements with cau-
tious optimism.

My hon. friend, Shri Jaganatha Rao,
pointed out .

An Hon. Member: He is In the
Chair.

Shri K. D, Malaviya: . .that per.
haps this was not so. 1 do not agree.
We are trying to prove the qustity
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through this trial production pro-
gramme which is likely to start trom
the 1st September. This will give us
a clearer idea as to how much oil we
can produce. There is an amount of
sensationalism invelved in oil news.
I admit that. But for this we are not
guilty. It is because of the freedom
that the press enjoys here. There are
press correspondenis—chain of them
from their headquarters right up to
the well site and a little pressure gas
or a little water that sprouts from a
well flashed in papers as oil gushing
out. The next day, in spite of my best
efforts, the news comes out in the
press that well number so and so gives
oil with great pressure and all that,
The moment the news comes out it
starts creating a problem for me.
Then I have to start contradicting the
news. So I have to contradict it.
Someone giveg the news and 1 become
on the defensive and the whole atmos-
phere becomes as if T give the news.
This is what has been happening for
sometime.

I am grateful to the people for pro-
perly appreciating this. Now, slowly
and slowly they understand the diffe-
rence between the news given in the
press, not in a very responsible way,
and in the official communique. I
would, therefore, beg of the House to
take the information only from the
official communique that is issued
from time to time.

I have said, about Cambay, that the
behaviour of the Cambay oil field has
to be observed with cautious optimism.
1 am not very happy about the quan-
tity of oil that we may get. We will
get a commercial quantity of sil but,
as I sald, the gas and oil ratio has
not yet been ascertained. Perhaps
there will be much more gas than oll
in the oil fleld. But that is again my
guess. Therefore we have to proceed
with caution in estimating the quan-
tity of oil from an of] fleld. 1 admit
that the quantity of crude oil that is
likely to be consumed by the end of
the Third Five Year Plan may not be
produced by that time. But we can-
not help it. Our rate of discovery of
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oil fields should be faster than what
it has been so far. We are doing
our best. We are now search-
ing at five or six  places
frantically for oil in Gujarat, and to
increase the rate of discovery of oil
fields in the country we have increased
our activities in the Cauveri Basin
and many parts of the Gangetic Basin
in Bihar and in Assam. We propos:
to start searching for oil in Jaisalmer
also during this Plan period. The
enlire couniry is now being combed.

Shri Basappa (Tiptur): How many
wells have we dug in Cambay and in
order to find out the potential how
many more wells have to be dug
there?

Shri K. D, Malaviya: You will thus
sce that the entire coun'ry is being
combed from area to area.

This 400,000 square miles of poten-
tial oil zone also is a fallacy which
has to be ciearly understood. Therce
are 400,000 square miles of area in
thiy country where geologically it is
possible that oil could have accumu-
lated. Bu' perhaps in 80 per cent of
the area oil will not be found, We
have to eliminate it. We arc selecting
typical places which might be about
a dozen in number where we shall
eslablish the possibility of oil, or no
oil. If we succeed we can say that
risk jnvolved has been reduced in
developing an oil field, say, in Uttar
Pradesh or in the north-east area of
Bengal or in Assam. We will then
be in a better position to invite
foreign companies to come if we like.

What happened in Jaisalmer? About
Jaisalmer we have plenty of infor-
mation which has been supplied to our
friends who want to come and help us
there. We have done some spade-
work there. We know the difficulties
involved in our working there. Per-
haps we cannot do it alone, or we
may be able to do it but if may take
time. Therefore we want association
of foreign companies to come and help
ug in discovering oil in Jaisalmer. But
because we know what the conditions
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there are, and because we have done
some valuable work. We may not
consider basis of “high risk” for this
area,

With a view to clarifying further
‘possibilities for search we have been
trying 1o do work in typical places
and collect data for our own under-
standing. Wherever we can do, we
se'ect the areas for survey and pros-
pecting. Once the areas give good
geological indications thev become
more prospective, There is  nothing
like less prospective. Let me say, Sir,
that we have not so far found very
rich o0il deposits in India. We may
or we mav not find such rich deposits.

So, T have given a general idea as
to the activities of the Oil and Natu-
ral Gas Commission and as to the
reasons why we want to stick to a
policy which has been very wisely
and correctly pursued by the Govern-
ment of India. But I want to make it
clear that we want to make this policy
a realistic one. It is a realistic policy.
I have no doubt about it. Friends
who want to come from abroad must
know that the Government is anxious
to fo'low a realistic policy, But the
whole fundamental concept is that in
the o0il industry the initiative has to
remain in the hands of the Govern-
ment. The oil of the country has to
be developed in the public sector.
Wherever we have to associate others
it has 10 be done in such a way that
the main objective i< not lost sight of.
With that end in view the Govern-
ment is pursuing a policy which s
bearing fruit. We are having almost
all sorts of activities under oil now.
In the Third Five-Year Plan we pro-
pose to have transportation arrange-
ments also made so that our cost
becomes quite within reason.

My hon. friend, Shri Braj Raj Singh,
has said that we have not been able
to reduce prices and that it is very
costly and all that. 1 am surprised at
this because that is one of our best
achievements. Ag a result of some
long negotiations which started, from
say about 1858, we arrived at some
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ad hoc agreements. New the approxi-
mate realisation from the oil compa-
nies on the basis of these ad hoc re-
ductions so far achieved on bulk pet-
roleum products would be about to
Rs. 40 crores approximately as below:

In the first part from 20th May 1958
to 30th March 1959 it was Rs 864
crores; later on it was Rs. 0'9 crores.
Then from 1st April 1858 to 31st
March 1960 it was Rs. 17.67 crores;
from 31-10-80 it was Rs. 11.17 crores.
Later adjustments accounted for Re.
184 crores. An amoun' of Rs. 17.67
crores or roughly about Rs. 18 crores
may be taken to represent the re-
curring accrual to the Government of
India.

Shri A. C. Guha: Annual reduction
in prices?

Shri K, D, Malaviya: Yes, about Rs,
18 crores. I do submit, it is not a
small achicvement looking to the diffi-
cult circumstances in which we had
to face many of the prob’ems involved
in the oil industry. These negotia-
tions are still going on. We have still
to find out what cost should go into
the pricing of oil. The conditions are
also changing. There is depression
also in the world market and a lot
of factors have appearcd in producing
and consuming countries. Triangular
interests have started clashing with
each n'her. We hope that we have,
by and large fairly understood the
problemg involved and so we procred
autious!y

Thesc negotiations are delicate. We
cannot afford to take up a dictatorial
attitude. We want the cooperation of
those prople who have more control
over the situation. It js our object to
reduce the drain, the flow of foreign
exchange, With that end in view we
have cntered into an agreement with
our Soviel friends, who have been
helping us in exploration also, to sell
us their petroleum products on rupee
basis. We propose to follow this policy
more vigorously, because that saves us
sterlng and dollar payment.



11583 Demands

Shri Chintamoni Panigrahi (Puri):
How does the price of that oil com-
pare?

Shri K. D, Malaviya: That js a
matter which T am not prepared to
disclose. It is a secret of the Indian
0il Company which, I presume they
are thoroughly entitled to keep to
themselves, If I ask them, they can
very well tell me: “Look here, don't
bother us about it.” But the fact, is
that we have entered into an agree-
ment with the Soviet Union for pur-
chase of petrolum products on rupee
payment basis. About 2 million tons
we have thought of purchasing in Third
Plan, Why should we not do it? Why
should people misunderstand us? Let
anybody who wants to sell us oil, sell
it on rupee payment basis and we shall
be prepared to examine all the pro-
posals that come. We are, as y matter
of fact, examining many proposals like
that. The great advantage which has
accrued to ug in getting oil from the
Eastern bloc iy that we have Lo pay
under trade agreements and that is a
very great advantage. So, you will see
that many gains have acerued to us as
a result of the implementation of the
Government of India's policy of 1956.
1 hope this policy will be pursued and
that the nation as a whole will benefit
by this policy that we are pursuing.

Shri Aurobindo Ghosal (Uluberia):
In yesterday's Statesman a news item
has uappeared that some pressure s
being exercised and that foreign aid is
proposed to be stopped if private in-
vestment by them is not allowed. Tt is
also =aid that high leve] talk is going
on between the hon, Minister and the
Prime Minister. May I kmow whether
the hon. Minister's attention has been
drawn to this?

Shri K. D. Malaviya: No, Sir, I do
not know anything about it. I do not
remember Lo have read that news also.
All that I can say is that there is no
misunderstanding. Things are going on
smoothly and friendly countries are
appreciating our attitude and there is
no difficulty.
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Mr. Chairman: May I know if the
hon, Minister has anything to say
about the cost of the Barauni refi-
nery?

Shri K. D. Malaviya: The cost of
the Baraunij refinery is not much, It is
as good or as bad as any offer that we
have received.

Mr. Chairman: Rs, 38.2 crores.

Shri K. D. Malaviya: The cost of
the Barauni refinery is not more than
anyv other quo'ation that we could
have got from any othey side. The
Barauni refinery is a somewhat com-
plex. It is proposed to manufacture
some lubricating oil and some other
materials, We are deviating from the
normal standards and it  has to de-
colourise and de-wax oil also from
Nuaharkotiya. That means a few
crores more and that has been taken
into consideration. It is not a costly
project.

Shri Rajeshwar Patel (Hajipur):
Mi. Chairman, Sir. the House has
beon debating the achievements, lack
of achievements, delayed achicve-
ments and other things of th Minis-
try of Stecl, Mines and Fuel for the
last five hours. This is an oppor-
tunity afforded to us every year, but
I am afraid the impression that 1
carry is that the Ministry doeg not
seem to benefit from any of the re-
marks made here. I am constrained
to =ay so because cvery time  the
Ministry's attention is drawp to the
delay in achieving our targets, the
necessity of laying proper emphasis
on creating conditions and making it
possib'e for the Steel plants lo get the
raw materials urgently required by
them,—these  questions are always
tackled in a very leisurely fashion.

I would give one or two examples
from the Ministry’s latest report to
make my point clear. In the latest
report it is said that they have not yet
been able to instal the cold rolling
mil's at Rourkela, whereas in the
time-table that was given to the Esti-
mates Commitlee as early as 1958 it
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was said that the entire plant would
be tompleted and full production at
Rourkela would be possible by March
1960. Now, Sir, I wonder whether
the Minister realises that each day
lost means the country being forced
to import steel from abroad. During
last year (1960-61) we had imported
iron and steel to the extent of about
11 lakh tons. The tool and special
steel that we imported must alone
have cost us in terms of foreign ex-
change about Rs. 25 crores. If only
the Ministry had taken heed of the
advice given to it by the Estimates
Commniittee and other agencies includ-
ing this House, I think it would not
have been necessary for this country
to have wasted about Rs. 25—30
crores on the import of special tvpe
of steel that we need. It is not
merely to find fault with the Minis-
try thalt we have to take stock of its
past activities. It becomes necessary
for another reason also.

The Second  Five  Year Plan has
ended. We have entered into the
Third Five Year Plan. If T want to
look back to the past it is only with a
view to benefiting from the past,
though the impression that [ carry of
the Ministry is that the officials never
believe ip the dictum to err is human;
they therefore, do not learn from the
mistakes of the past.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): May [
know what particular thing is in the
mind of the hon. Member when he
says that the recommendations of the
Estimates Committes were not heed-
ed?

Shri Rajeshwar Patel: If the hon.
Minister sces page 42 of the Estimates
Committee’'s report he will find that
the schedule of commissioning in
respect of the Rourkela steel plant is
given there. We warned them with
rezard to all the raw materials, about
dolomite, about jron ore, or even
about coal. that steps should be taken
in grod time. Already. in 1958, when
we were examining the progress
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made in putting up washeries, in put-
ting up mining faciiities for the re-
quirements of these stee] plants, we
had drawn pointed attention to this
fact and warned them in advance
that if they do not take proper steps
now, the result will be that the plant
will be ready but it will not be
worked to full capacity for want of
these raw materials,

Sardar Swaran Singh: Does the hon,
Member seriously contend that the
cold rolling milJl has not been com-
missioned for want of raw material,
hecause that is the point he js deve-
loping?

Shri Rajeshwar Patel: Your atten-
tion has been drawn to things which
ought to have ben taken care of
carlier. Therefore, it is for the
Ministry tn convince the House. The
considered reply given by the Secre-
tary of the Ministry to the Estimates
Committee was that by March 1860
the Rourkela plant will acquire its
full rateq capacity, at the most there
may be a delay of six months beyond
that date. But today we are in April
1961. And even today we do not
have the co!d ro'ling mill  commis-
sioned there. Why ig it being sought
to be explaiaed away, I do not know.
If th~ hon. Minister tells us that we
can afford tn proceed in this leisurely
fashion. I have nothing to say.
All that I mean to say iz that 1 wish
the Ministry to rcalise the great im-
portance and the key-role position
that the Ministry is playing in the
industrial development of the coun-
trv. Whenever any Members try  to
find fault with things it is with the
sole objict of seeing 1o jt that publie
scctor industries fare beiter, such cri-
tics are unfortunately dubbed usually
as persons who arce opposed to the
public sector. I is very easy to do that
But 1 am afraid this kind of attitude
is not going to help anybody for »
long time. Tru'h will be out, whether
it is today or tomorrow, and taking a
long-range view of things I can say
with all confidence and responsibility
that the way these undcrtakings are
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developed and executed will ulti-
mately lead to the discrediting of the
public sector organisations more by
the authorities themselves than by
any critics whatsoever.

Yesterday Shri Morarka made a
point that in order to deal with the
problems more efficiently, the Hindu-
sthan Steel Limited which is growing
into & very big organisation should be
broken up into three units. Well, the
Estimates Committee also had made,
not exactly that kind of suggestion,
cut  a similar  suggestion. It had
suggested: “There might be a Local
Board of Management for cach
projuet which could function indepen-
dently in all local matters. Tt might
consis. of the General Manager and
all the Heads of departments of the
project. The central co-ordination for
the three projects which  would be
essential might continue to be pro-
vided by the Board of Directors of
H.S. (P) Ltd., which migh! deal main-
ly with policy questions, matters of
commauon interest, provision of finance,
observance of Company Law require-
ments, ote.”  These are some of the
suggestions which, if taken care of,
might help the management a greal
deal in ironing out the small problems
that seem to confront them often.

The attention of the Ministry has
been drawn already to the shortfall
in the capacities for raw materials,
ete. I will draw their attention now
1o one or two other points, particu-
larly with regard to the position of
spares. One of the biggest defects in
the present planning was not to have
ordered for spares along  with  the
plant. It is for want of spares that
some of the unitg could not be com-
missivned in time or run efficiently.
I do no' know what the hon. Minister
will have to say about it. He asked
“How did it affect the setting up of the
cold rolling mill* It is quite possible
that the cold rolling mill could
not be commissioned due to the fact
that the spares were not there, Now,
we know it for a fact that if we get
spares along with the plant, we gel
them cheaper. If we have to get the
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spares later, we have to pay very
much higher prices and also there is
delay. Even in the most advanced
and technologically mature countrics
the quantity of spares which are kept
ready with such plants of huge dimen-
sions is of the order of 15 per cent.
In our country, which unfortunately
is sufficiently backward, we have {o
depend for our spares supply from the
foreign suppliers who may take their
own time to manufacture them.
Therefore the project authorities had
advised the Ministry to go in for the
requisite quantity of spares. But for
fear of rise in the estimates or for
want of foreign exchange they decided
otherwise, though the foreign ex-
change and the estimates did go up in
any case—maybe for other reasons.
We need them, and we only postponed
them for some time. That did not
mean that we could save that foreign
exchange. We had to get them, as
we are getting.

The question acquires added impor-
tance in our country for still other
reasons. As you know, these plants
are gigantic, complicated, most
modern, Qur own boys are not fully
trained in handling them. Our super-
visory staff are also not very much
acquainted with these machineries,
and our engineers also have to be
fully acquainted and trained in the
working of these things. The lack of
cxperience and improper handling
frequently result in breakages, and
therefore the stock of spares comes to
take a very very important place.

1 will only quote from page 7 of the
Directors’ Report which clearly sets
out the position in regard to these
spares, The report says:

“In some cases the rate of con-
sumption of material and spares
has been higher than originally
anticipated, and the replacements
based on normal expectations
have been quickly consumed, thus
causing set-backs in normal pro-
duction.”
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Before I leave this point I may as
well illustrate what I have said with
respect to units which have actually
suffered on account of this. The House
remembers that certain diesel loco-
motives were cannibalised for want of
spares, thus reducing the transport
efficiency within the works. Similarly
the Plate Mill L.D. Convertors and
the Oxygen Plant at Rourkela have
suffered. At Bhilai the Blooming and
Slabbing Mills, the Steel Melting Shop
and the Maintenance Shop have
suffered. At Durgapur the Continu-
ous Billet Mills have given trouble
and they have also suffered. My only
purpose in drawing the attention of
the House to these points is this, that
we arc now planning for a new capa-
city of another 4 million tons, We
propose to expand the gxisting capa-
city at Bhilai, Rourkela and Durgapur
and also set up a new capacity at
Bokaro, to begin with, for a million
tons, So far, so good. The other day,
I put a question to the hon. Minister
as to whether any survey had been
made regarding our future require-
ments of steel in this country, and he
was pleased to say that his attention
had been drawn to a survey report by
the United Nations Steel Committee
in Geneva, which envisaged that the
country’s requirements would go up
to 28 million tons by 1870—75 But,
now. for some reason or the other,
maybe, because of the limitations of
foreign exchange or other reasons, the
Ministry has decided that we would
go in for expansion only up to the
limit of 10 million tons during the
Third Plan period; it will do well to
keep all these criticisms in mind, so
that at least at the end of the Third
Plan, we should be able to establish
the capacity of 10 million tons. Even
then, as we know, we shall be far
short of our requirements.

There are certain steps now being
taken with regard to the expansion.
We have been informed in these re-
ports that the project report for Bhilal
is being worked out in Russia at a
cost of Rs, 70 lakhs, and for Durgapur
and Rourkela. it is being locally done
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in the Central Designs Organisation.
But we are pot told whether any pro-
ject reports are being got ready for
Bokaro or where it is being done or
whether it is being done at all.

About the cost of expansion, it has
been said that the foreign exchange
content for the expansion in Bhilai
is going to be 40 per cent, and at
Durgapur, it is going to be 48 per cent,
and at Rourkela it js going to be 55
per cent. I do not know why there
should be such difference in the per-
centage of the foreign exchange con-
tent for these plants,

Another feature of the expanded
capacity will be that we are gning to
put up blast furnaces and open hearth
furnaces of a size which is precisely
twice as big as the size of the furnaces
which we put up in these three stecl
plants, 1 think, if I remember aright,
some of our own experts then had
suggested 1o Governmeni and to the
Ministry of Steel, Mines and Fuel that
it would be more economical to have
larger and bigger furnaces, as we are
now proposing to do, on the specific
plea that it would be c¢conomic fo have
larger furnances, Though we were
warned earlier, we did not pay nany
heed to that, and now we are being
compelled to pay heed to it, but 1
do not mind even if we lcarn late, so
long as we continue o learn.

As regards the cost of expansion, at
Bhilai, it is said that the cost of ex-
pangion will be Rs, 920 per ton, and
the cost of expansion per ton capacity
at Durgapur will be Rs. 933, and at
Rourkela Rs, 1125, The other day, I
was reading in some newspaper or
magazine on steel, coming from Eng-
land, and it was reported therein that
Britain wag also thinking of expand-
ing its steel capacity from 28 million
tons to 34 million tons, and they
propoée to achieve it at a cost of pre-
cisely Rs. 600 crores, which works out
at the rate of Rs. 750 per ton. [ do
not know why we should keep on
spending 50 much more for creating
fresh capacity, In this connection,
you will recall that excluding the
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townships and the by-products and
the ancillaries, the cost per ton at
Bhilai was Rs. 1310, and at Durgapur
Rs. 1380 and at Rourkela, it was
Rs. 1700 per ton respectively.

In this connection, of expansion
programme, it would be only right to
benefit from the experience of the
two other Indian concerns which went
in for cxpansion, During the period
of expansion, because of certain diffi-
culties and defects in the initial plan-
ning and layout they had to cut down
their present rale of production. We
in the public sector cannot afford to
do that and, therefore it will be
good if we can keep our eyes on that
aspect of the gquestion, and to see to
it that when the expansion programme
is undertaken in those  places  the
actual production capacity is not
affected and we maintain at least
whatever capacities we  have been
able to establish,

With regard to alloy steel, I am
sorry that again I have to refer to the
old question which has been coming
before this House for as many years
as I have been a Member here, namely
about eight to nine years. Still, Gov-
ernment do not seem to have made up
their mind or realised the importance
or the necessity of putting up the re-
quisite capacity for production of such
steels. In the very first or second
page of the report, it has been stated
that the quantity imported in 1960,
of alloy steel, was 46,131 tons whereas
the estimatled requirement for the
five years to come is about 2 lakh
tons, or thereabout. The actual im-
ported quantity is only about 46,000
tons odd, which, as we all know is not
all that the country needs; that is only
a very small fraction, or, if not a
very small fraction, only a part of the
total requirements, and that too of
only the raw materials, which come in
the form of raw materials, We know
that we have to import a large not
have the raw materials for manu-
facture. If only allol steel of diffe-
rent varieties could be made available
in the country, we might forego the
necessity of importing so much of
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finished goods. In this connection
it has been proposed that 35,000 tons
of production will be earmarked for
the ordnance factories, As we all
know, our ordnance factories and
other small producers are already
producing about 10,000 tons of diffe-
rent varieties of alloy steel; I fail to
see why these ordnance factories have
not been asked by the Ministry for
so long, because they have the know-
how, and they are producing such steel
even now. The one difficulty in set-
ting up alloy steel plants is that we
may not have the know-how, but
here is an organisation already in the
public sector which has got the know-
how. Unfortunately, the Ministry
never thoughl. it necessary to ask them
for so long to augment their capacity
for production, so that even a part
of the country’s requirements could
have been met, and crores of rupees
worth of imports saved.

I am afraid that the programme
that has been envisaged for expansion
has not been worked out in a manner
which can assure the House that this
programme will be possible of achicve-
mentl. T say so because we have not
vet been able to fix up anything with
regard to the Bokaro project; what I
mean to say is that we do not know
where from we shall find the [oreign
exchange component for that plant.
Secondly, even with regard (o the
unit at Bhilai and other units which
are already established, we have not
vet been able to be ready with the
project reports for their expansion.
The Tatas also went in for their ex.
pansion, and we all know that they
started their expansion programme in
1952, and even till March, 1961, they
have not been able to achieve their
rated expanded capacity. So, if we
again proceed in this leisurely fashion
and not take time by the forelock, I
am afraid that we shall not be able to
establish even the 10 million tons capa-
city by the end of the Third Five Year
Plan.

Shri A. C. Guha: Mr. Chairman,
Sir, 1 think on the whole this Minis-
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try deserves the congratulations of
this House and also of the nation on
its performance both in Coal and
Steel. I shall first devote a few
minutes to coal. During the entire
period of the Second Five Year Plan,
there were doubts expressed on the
floor of this House on many occasions
as to the capacity of the public sec-
tor to raise the allotted quantily of
coal. The Minister also, though giv-
ing us some assurance, was not very
sanguine about it, And there was
some pressure exercised that the pri-
vate sector should be allowed, if neces-
sary, to expand its production capa-
city to meet the requirements of the
industries as well as other reguire-
ments of the country. Coal is of such
a vital importance that there should
not be held any doctrinaire approach
with regard to it except perhaps on
onc point, namely, that control over
coal should not be by foreign capital.
As long as it is Indian capital, particu-
larly in the case of those who arc al-
ready in the field of coal production, I
think we should take a pragmatic atti-
tude.

From tha! point of view, towards
the end of the Second Plan period, the
Minister announced that in spite of the
Act that was passed a few years ago,
the Coal Bearing Areas (Acguisition
and Development) Act, the private sec-
tor would be allowed to expand pro-
duction in proximate areas. Anyhow,
the private sector has been able to ful-
fil its target of 44 million tons—I think
it has exceeded its target, We are
happy to find that the public sector
also, after making frantic efforts dur-
ing the last few months, reached its
target. By the end of March 1861,
the annual production had reached 60
million tons or over-reached tha! tar-
get by a few more tons. From that
point of view, it is an achievement.

Ay the same time, we should consi-
der whether with this production we
have been able to meet the require-
ments of the country. We find that
there is scarcity of coal all over the
country, in every State. Even in West
Bengal, which is a coal-producing
Stale, there is scarcity of coal. T my-
self have received ceveral letters from
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my constituency—from semi-urban
areas—to the effect that cooking toal
for domestic use is not available. So
apart from the question of industries,
the ordinary consumers’ interests have
also to be looked after by the Minis-
try. I think the target of 60 million
tons was nol fixed on the basis of the
requirements of the country, but on
the basis of the finances that could be
made available. I am afraid that the
Third Plan target of 87 million tons
also would fall short of our actual re-
quirements.

During the end of the third year, or
the beginning of the fourth year, of
the Second Plan, I think the Minister
gave us an idea that the target for the
Third Plan would be near about 105
million tons or 110 million tons. I do
not know how the Government or the
Planning Commission arrived at the
reduced figure of 97 millions. Is it
on the assessment of the requirements
of the country or simply on the asses-
sment of the finance that can be mude
available?

The Second Plan Report empha-
sises the importance of coal in our
industrial development. Everybody
knows that without coal almost all our
industries would come to a stand-still.
So for the industrial development of
the country, the production -f coal
should have the first priority, and
fixation of target from the point of
view of the availability of finance is
not quite a wise course. Just as we
have now been facing difficulties re-
garding the supply of coal, I think in
the Third Five Year Plan period scar-
city of coal and consequent difficultics
in the way of industrial development
will be still greater. I would, there-
fore, suggest that before the Third
Plan allotment in this respect s
finally settled. the Minister mav kindly
see if this target is really based on the
assessment of the requirements of
the counfry

The target of 87 million ton: would
mean an addition of 37 million tons
over the Second Plan target, Thev
have divided this addition of 37 :nil-
lion tonc asz between the private sector
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and the public sector—17 million tons
for the private sector and 20 .nillion
tons for the public sector. I think
with the investment made in the pub-
lic sector and the machinery and other
equipment furnished, it may uot be
quite difficult for that sector to raise
the additional 20 million tons. But
one thing also should be considered in
this respect. From which areas are
these additional 2D million tons to be
raised? We are now facing difficulties
of transport. From the Report of the
NCDC, we fing that out of the 10 col-
lieries, 2 have not yet fully gone into
commercial production and for
another 6, the main difficulty in the
way of production is the lack of rail-
way transport. So while developing
our collieries and arranging produc-
tion, we should sece that proper ad-
justments are also made as regards
the transport question.

From this point of view, I think
Singareni should receive greater atten-
tion so that it can supply the southern
part of India its requirements if not
wholly, at least considerably. I think
Singareni has becen allotted about 5
million tons more. 1 do not know
whether this target can be increased,
so that the load on the railway and
other transport systems of India can
be lightened to that extent.

The NCDC has devcloped the
Karanpura collieries against lhe ad-
vice of the Railway Board. This has
created a serious problem in connec-
tion with transport. Moghalsarai, the
greatest bottleneck on  the railway
system of India, has no further pos-
gibilities of additional sidings. 1 do
not know how Government will
arrange for the transport of coal from
the Karanpura coal flelds. This
coal field was developed in spite
of the caution sounded by the Rallway
Board because they apprehended
transport difficulties.

So while allocating the additional
20 million tons to the public sector,
the Minister may kindly see that it
may be equitably allotted to different
areas to minimise the load nn trans-
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port. From that point of view, 1
would suggest that Singareni should
get greater attention. I think Singa-
reni can produce some more coal to
cater for the needs of southern India.

So far as the transport of coal is
concerned, it is now the greatest diffi-
culty. We have seen some frantie
reports. Pit-head stocks of coal have
gone up to several million tons. The
private collieries have to pay wages
regularly even if they do not produce.
Even if they produce, unless the coal
is removed, they do not get the price.
So it has created some sort of a crisis
in the production scheme of the pri-
vate sector.

13.50 hrs.
[Mnr, DepuTY SPEAKER in the Chair]

Morcver, there is also the visk  of
fire. . So, the Ministry should see that
along with the production of coal a
rationalised system of transport is
also envisaged and arranged for.

There has been a suggestion that
coal should be carried by road trans-
port. I am not very much in favour
of that because there will be some
wastage of coal by road transport and
there may be some avoidance of pay-
ing the cess and other dues also.
Morcover, the road transport still now
is completely in the private sector
and in a sort of disorganised and chao-
tic state. There are no service
rules and they hardly comply with the
traffic rules. So, as far as possible, 1
am not inclined to encourage the pri-
vate road transport to carry coal
But, when it is not possible for the
Railwavs to carry coal, they have to
find out some other ways. So, road
transport has to be utilised. In this
connection, I would mention that
along with the production of coal, the
transport of coal also should be thought
of and arranged before hand .

One the production side, I have
stated that the private sector has been
given some additional 17 million tons.
There have been some grievances in
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the private sector of not getting pro-
per facilities. I do not say that all the
grievances are justified or genuine.
But, I should like to mention only one
case in this respect. The Coal Prices
Revision Committee, about 30 months
ago, recommended some cess to be
given to the private collieries as a
sort of subsidy and the amount col-
lected, I am told, is over Rs. 1 crore
but nothing has yet been paid to them.
If the cess is being collected and if the
policy decision has been taken that a
portion of the cess should be given
as subsidy to the private collieries,
then I do not know why this should
have taken nearly about 13 months
for the Government to disburse the
money? These are small things but
they are creating difficulties in the
way of production of coal.

I now come 1o the question of
washeries. The Kargali washery, 1
think, in 1960 washed only 50 per cent
coal compared to its total capacity. It
was set up about four years ago, hut
stil] it is not working properly and is
not giving the due service which s
expected of it. I do not know what
is the difficulty. Moreover, I am,
told, the rope-way has also bheen
damaged. If this sort of thing goes
on continually and the washery gives
service which is only 50 per cent of
what it is expected to give, then the
Ministry should look into the entire
question of the contract and see whe-
ther it is being properly fulfilled or
not.

Mr. Deputy-Speaker: The nhon.
Member’s time is up.

Shri A. C. Guha: Sir, I have not
taken even 10 minutes.

Mr. Deputy-Speaker: He has taken
13 minutes. When did the hon. Mem-
ber begin?

Shri A. C. Guha: Anyhow, 1 am
coming to an end.

Then, I do not know what has
happened to other three washeries:
Dugda, Bhojudih and Pathardih, I
do not think much progress has
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been made and this Report also does
not mention anything.

Mr, Deputy-Speaker: The hon,
Member began at 13.30 hrs. That is
in the record. It is now 13.56 hrs. So,
16 minutes have already expired.

Shri A. C. Guha: Sir, I will con-
clude in a minute.

Now, most of the collierias are
being worked on a mechanised basis.
So, there will be some wastage of
slack coal also, From the washeries
they would get about 6 or 7 millions
of middlings. The Government should
think as to how this slack coal and the
middlings are to be utilised,

Then, about the amalgamation of
collieries, I think the progress made
su far is very little. I am not sure
about the number of small collieries.
I think, it will be about 150 or so.
But, from the Report I find that only
32 collieries have been amalgamated.

Sardar Swaran Singh: More than
150; several hundreds,

Shri A. C. Guha: Bul only 32 have
bern amalgamated during the course
of the last three years. [ think, the
Government should take some
vnergetic steps and not leave it to the
merey of the small collieries.

Then, about the steel. [ must
appreciate the completion of 3 steel
factories; it is a great achievement.
But 1 would mention one thing. In
the working of steel, I can under-
stand, there will be some loss,
because  steel factories have not
started working. But I would like to
draw the attention of hte hon. Minis-
ter to one point. The auditors have
reported that the loss is only about
Rs. 1.18 crores. But, the Director of
Commercial Audit, that is, the man
of the Comptroller and Auditor-
General, has pointed out that the
real loss is Rs, 579 crores, I think,
the auditors of the company have
not done their job gproperly. They
should disclose the true picture; they
should not try to conceal anything
from this House or from the Qov-
ment.



11599 Demands

[Shri A, C, Guha]

Then, Sir, about oil I want to say
one thing more. What about the
drilling operations in West Bengal?
Have they abandoned the drilling in
West Bengal, or will the Natural Qil
and Gas Commission undertake it
themselves? 1 would  suggest that
there should be a refinery in Calcutta
the biggest consuming centre in India.
Oil has to be carried 1o Calcutta from
other centres. 1 do not know why
there should not be a refinery in
Calcutta.

St AFT W e (73T
FACTE TINA, IO, | AT THH
Y, qeare =9 fag, o\ 39 ¥ ag-
gy, =Y mAdE, wox fawer F1 e
meacar oY afory T war 7 ¥ 9w
¥ fad 3 angEE ¥ a7 # 1 979 19
qras W wgAqe o i Awfa
T TR #Y qEEfEr § oww o+
AT igar g, faa & faaa & 78 M-
qaF faar X, afie #df 7 7 2 fiv
g Ar AT qfeaw oW Jeroar A
w3y fawmr #1 ™ ¥ fag gy
TAAT ARA F, IT X qET T o
TEE 7 sl « o s 8 3w
#F wawe wfong 7 fagd

RE AT TR IJUMT F oA
g o W # foad fasrawrdww
w@ @ ¥ T% JUNT IA qF FARET
%! O w7 gedy § | FrAT FY AR,
araTat T JART AR G IF SUN-
g gdr 97 ol £ & 1 woEe
¥ gy, faarf o wIae &
STt a1 ffr o @
I & feqr § 1 F Teorer IO A
TEATA CENE FEYTT ¥ werwery feqa
AT & 9 § FY ATTAE AT
N Igng W
Fraiag wt foaafr qercar ¥ v wd
won wrfed, a® At v o ¢ Wk
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T E I e A I
TR §, w0 o goeEt w7 ot ¥
fis wer % wr v wRE9 Q0 5l
oy § 1 v e sgrard w5 A o7 wat-
T W Aareen st 7 § W g
® W A6 F wrAT 97 &7 §
¥fer woft v @ Ftag A Aife §



11601 Demands

fadt w17 F1 $F ufrada adf gn
Y

14 hrs,

fa2ey qar & ax ¥ N & FF
Fza1 wgm g | fazen q@v % afwar
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FHIT 57 ZT S E AT AT I
TEIET #T A1 GgA & WA ATFET
foe o7 ¥ o @gT 7 3T | Ffaa
F S # A 9 1 wfakEr @
TF FAAT TTAT T3AT R | TA AE R
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f w& @ % 37 ¥ €32 a3 w7 ol
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FE § T A famw 7 §g a7
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a\z F77 faay svar @, d== I A
w1 TR qT & e & S e
& 39T 97 g7 ¥ | FEET afroy gz
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Shri T. Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, the irocn
and steel sector forms the base of
our industrial progress and it is a
matter for gratification that our
country has exccllent raw material
for this purpose. 1f we have to pre-
gress from a predominantly agrarian
economy to an industrial economy,
we have to strengthen this base, In
the other countries, let us see the
rate of production. The TUSA is
producing about 115 million tons per
annum; USSR is producing about 60
million tons per annum; West Ger-
many is producing about 21 million
tons; United Kingdom, about 20
million tons; France, about 13 million
to 14 million tons and Japan, about
10 million tons. So, we are very
fur from these countries,

Qur total reserves of iron ore are
excellent. I was saving we have got
very good resources. It is said that
the world reserves of iron ore are
8#5.000 million tons, anq that India
hag about 23,000 million tons which
is more than a fourth of the world's
reserves. We have got also consider-
able reserves of manganese. Such
being the case, we are in an excellent
and enviable position, and we should
make full utilisation of these reserves
and resources and march ahead.

With regard to the production at
the end of the last year of the second
Five Year Plan, the new plants set
up at Rourkela, Bhilai and Durgapur
have been commissioned, but the
maximum production was not yet
achieved, The expansion schemes of
the Tata Iron and Steel Company
and the Indian Iron and Steel Com-
pay were also completed. But, as I
said, full production could not be
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achieved, In 1860, the indigenous
production of finished steel was of the
order of 2°26 million tons, We imported
about one million tons, Therefore, the
quantily of steel available for our use
was about 3'2 million tons. But the
demand in the country was of the
order of 5°1 million tons. Therefore,
there was still a margin and a gap
which could noi be filled by either
import or by indigenous production.
1 hope that in the ycars to come, we
will overtake this gap and be able
to satisfy our interna] demand.

About distribution, my hon. {riend
wus saying just now that the arrange-
ments, were not adequate or satisfac-
tory. It is true that we have also
reccived  complaints from several
places that the licences were not
issued in time and that the quantily
required for agriculture or even for
«mall-scale industries was not made
available in time. I am told just
now that the position has very much
improved, and in the latler half of
1961 the stockists have been asked o
place orders for their quotas direct
with the Iron and Steel Controller and
there would be no difficulty except
with regard (o gheets of narrow
gauge and wire. 1 am told that the
difficulty relates only to these items
and that otherwise there would be
no difficulty. 1 hope that the manu-
facturers in the small-scale industry
and those in the agricultural sector
would not suffer. With regard to the
quantity available and the quota-wise
allocation of steel processing and
small-scale industries, it is true that
they have recorded an increase. In
1956-57, 428,000 tons were made
available for that sector. In 1060-61,
983,000 tons were made available.
Then, for the agricultural sector, In
1966-57, 101,000 tons were made
available, while in 1060-61, it
increased to 391,000 tons. It is a good
increase and it is appreciable. But
still, 1 feel that as complaints have
been received from several other
places, I hope that they will be
attended to.

Now, 1 wil] say a few words with
regard to the three steel plants in
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the public sector. In Rourkela, the
production up to 1960 was 218,000
tons, and in 1961, it is estimated that
the production will be 512,000 tons.
Fhe costs have increased, as has
been referred to by many hon. Mem-
bers. But I will not go into the
details as to what took place in the
past except that it should act as a
guide for us in future, when the esti-
mates are lo be prepared for the
third Plan, and we should avoid such
mistakes then.

It was cstimated in 1956 that the
cost would be Rs. 170 crores. Ancil-
lary expenditure relating to town-
ships and water-works and ores and
quarrying and all that was of the
order of Rs 43 crores. An increase
in cost is yet expected according to
the revised estimate which we will
have shortly, and wc are told that
there has been an increase in the
cost of ercecltion and in civil eng-
neering expenditure.  The expansion
will be from 1 million tons to 1'8
million tons under the Third Five
Year Plan. The project report is
awaited.

With regard to Bhilai, which is a
one million ton plant, it is a good
thing that by-products also are being
utilised by us. The ammonium by-
product plant has been completed.
The ammonium sulphate fertiliser
plant has been set up. A benzol recti-
fication plant has been set up, The
coal tar distillation plant has also
been set up. They are being com-
missioned. The cost as has been
referred to by several hon. Members,
has risen. It was Rs. 178:868 crores in
1087; it is likely to go to Rs. 200
crores. With regard to the future,
in the third Plan the production is
estimated to increase from 1 million
tong to 2'5 million tons.

With regard to Durgapur, it is also
another I million ton to plant. Again
with regard to this, we find that the
costs have gone up from Rs 138
crores to something higher. There is
also a separate provision of Rs. 29
crores for township, water works

APRIL 15, 1961

for Grants 11614

and iron ore and quarry works.
But even this is not enough. It is
likely that the revised estimate wili
be higher. With regard to expansior,
it will be expanded from 1 to 1'6
million tons,

By the end of the third Plan, our
demand will be about 10 million tons.
For this, we will have set up an
installation capacity of 6 million tons
in our country by the end of the
second Plan. To this, 3 million tons
will be added by the three steel
plants and one more million ton
capacity will have to be installed.
For that, there is a proposal to set up
a scparate project at Bokaro. There-
fore, we hope that by the end of the
third Plan, we will have met the
requirements of the country com-
pletely and 10 million tons would
have been installed.

With regard to alloy and
steel, 1 would like to say a word.
The quantity of tonnage  imported
was 188,000 tons, Alloy and special
stecl require specialisedq equipment
and processes for which electric
furnaces  also  could be utilised.
Therefore, not only in areas where
coal is available, but even in areas
where electricity is available in bulk
we can have such plants. We are
told that our requirement in this
regard by the end of the third Plan
would be of the order of 200,000 tons.
Now we are producing only 10,000
tons in our ordnance factories and in
a few small upits in the private
sector. We have to step up this to
200,000 tons. The provision is that the
production in the ordnance factories
should be increased to 35,000 tons.
Durgapur is to produce 50,000 tons,
Bhadravati 15,000 tons and Tatas
50,000 tons, There is a small margin
ot 50,000 tons to be taken up by
others.

About Bhadravati, I would like to
say something. Bhadravati should
have been commissioned by the end
of the gsecond Plan. Expansion
schemes of the Tatas and Indian Iron
and Steel Company were completed

special
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by the end of the second Plaa.
Bhadravati also should have gone
into production, but there has been
a lot of delay in this. I do not know
the the reason. We are told that
orders have been placed for plants
and other things. I fee]l there has
bevn a lot of delay and I do not
know who is to blame for this. I
suggest 1n this context that since we
are thinking of having alloy and
special steel plants, Bhadravati is
appropriately and suitably situated
to take up this production. Electri-
vity from Sharavati is going to be
available by the enq of 1962 in large
qguantities. This is the largest gene-
rating station in India with an ulti-
mate capacity of 1 million XW.
Therefore, Bhadravati iy eminently
sitnated for this purpose and 1 urge
on the Government that an alloy and
special steel plant should be started
at Bhadravati as early as possible,

I would like to say something
about small pig iron plants. There
is a lot of demand from the foundries
in the various partg of the country.
No doubt in 1960, 1 million tons of
pig :ron was made available for these
foundries. small-scale industries and
also for the agrciultural sector. But
there is an economic limit with
regard to this thing, because the pig
iron {0 be manufactured by these
integrated stecl plants at Rourkela,
Bhilai and other places will be
required for the production of steel
in those very places. Therefore, pig
iron will not be available in any
appreciable quantity for other pur-
poses and for these foundries. There.-
fore, it is absolutely necessary that
we should provide amenities and
facilities for new sources to be
established. Suitable types of
furnaceg could be utilised, making
use of local iron ore as also non-
coking coal or lignite. There are
already two units in this context, one
in Orissa gnd the other in Chanda in
Maharashtra, There is scope for this
in South India.

Referring to Bellary district, I
must say that we have got excellent
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iron ore of the most precious variety
and in abundant quantity in this area.
It is eminently situated for this sort
of unit of say, 100,000 tons. You can
make use of the Neiveli lignite or the
Singareni coal. We are very likely
to have electricity from the Sharavati
Valley. Making wuse of all these
factors, which will be available there,
one excellent unit could be started.
I urge on Government that every
help should be rendered to this.

There is scope in South India for
large re-rolling mills also, Re.
rolling mills can be started in several
centres in the south. For this pur-
pose billets or scrap will have to be
used. We are exporting a large
quantity of scrap and there are
always  transport difficulties and
other difficultics. From these cen-
tres in north, it is difficult to
reach some places in South India and
convey all these steel and iron
commodities. Therefore, to econo-
mise in this context and also to avoid
the transport difficulties, it will be
quite  economical if we start re-
rolling mills in South India. I urge
on Government that  every facility
should be provided with regard to
starting these re-rolling mills.

Shri  Aurobindo Ghosal: Mr,
Deputy-Speaker, Sir, one economist
has said that steel, mincs and fuel
which are the emblems of progress,
civilisation and science, are the three
wheels of a living nation, If any
country makes headway in the pro-
duction of these basic things and
can achieve  sclf-sufficiency, then
even g cynic cannot deny that the
country is marching ahead. Con-
sumption of steel is considered as
the yardstick of the standard of
living. This is being produced at the
oresent moment in the three steel
factories which have been set up in
the public sector and one it going to
be set up during the third Plan.

But the mere setting up of the
plants will not solve the problem nor
can it lead us to the path of prosperity
unless the working of these factories
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is satisfactory and the usufructs are
meant for the pecople at large. The
working of these steel factories 1s
far from satisfactory, except, of
course, the case of Bhilai, which has
been alrcady proved by  Shri
Morarka by salistics. He has cited
the observations made by Sir Eric
Coates who led the Colombo Plan
tecam of experts in connection with
the Durgapur steel plant.

I would not have been so much
periurbed by the observations made
by him, although they are quite true,
had not the Financial Adviser of this
project commented adversely in his
perindical reviews about the working
of this projectl. The  Financial
Adviser has said that the working of
the steel projects virtually follows the
line of a Government department, [
am quoting him:

*“It is necessary to evolve an
organisation and to adopt methods
of work gencrally in conformity
with the business practice, Un-
less this problem is taken in hand
immediately, the possibility,
perhaps the  likelihood, of a
break-down in the administrative
machinery angd in the working of
the plant cannot be ruled out.”

So far as Durgapur plant is con-
cerned, I think the help of ISCON,
the British consortium, who con-
structed this plant, is sought even at
the present stage. It has come out
in the papers that, in regard to the
supply of diescl oil by 1SCON to the
project authorities, between Decem-
ber 1859 and May, 1960, ISCON sup-
plied 78,000 gallons of diescl oil, the
price of which was taken at a much
higher rate and the project had to
pay Rs. 27.000 extra on this account.

Moreover, a wrong picture has
been sought to be given in the ac-
counts, In the company’s account of
1959, the Comptroller and Auditor-
General of Accounts in his terse
comment has said that though the loss
has been shown as Rs. 1'8 crores,
still the actual loss amount; to Rs. 5:79
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crores. The  Auditor-General  has
also drawn attention to the loss of
production at Rourkela which is
considered to be {o the tune of Rs. 90
lakhs while that of Durgapur is
about Rs. 32 lakhs.

I wouid like to emphasis another
point, and that is about the trade
union relations in the steel factories,
especially the trade union relations in
the Durgapur Steel Factory. 1 must
say that it is far from satisfactory.
Not only that, it is growing worse
day by day. 1 do not know who are
responsible for the trade union rela-
tions, whether it is the Ministry of -
Labour and Employment or the
Ministry of Steel, Mines ang Fuel or
the State Government or all of them.
There iy much discontent at present
among the employees of the Durga-
pur Steel Factory., The provisions of
Factory Law and other labour legis-
lations uare never  observed in this
factory.

Some legitimate grievances of the
employces  of the Durgapur Steel
Factory have been pending for a
long time, and there is no Ministry,
there is no authority to take up
their grievances. There are so many
discrepancies in the matter of project
allowance. The project allowance
which iy being given at the rate of
12} per cent at Bhilai is not being
given to the employvees of Durgapur
Steel Factory. There leave is being
granted in an ingenious way. Leave
is availed of first by the employees
and their salary is also deducted.
After three or four months when the
leave is adjusteq against the leave
due. the deducted salary is refunded.

Over-time is adjusted against leave
due. This js against the provisions
contained in the Factory Law. Safety
provisions are never observed here,
and the rate of accidents is compara-
tively higher in this factory. Even
the semi-skilled or unskilled work-
men are required to man the
machines, Though the population of
the township is about 25,000, still
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there is not a single school for the
children of the employees excepting
one school which is generally meant
for the employees of ISCON and
which js not affiliated to any Indian
University or Board, No rest house
is attached to any shop though the
number of employees exceeds 250,
nor is there any cheap canteen or
labour welfare centre which is bene-
ficial for the workers.

The trade apprentices there even
though they have completed their
course long ago have not been put
on any regular scale. Quarters for
class IV staff have not been arranged
for in the Durgapur Steel Factory.
Again, in that factory employees are
recruited on one designation and
after some time they are re-designat-
ed and put in another category to the
detriment of their interests. Pro-
vincialism is too much rampant in
this factory. The claim of local
people for service in that factory was
generally neglected, but with the
intervention of the Labour Minister
of West Bengual the situation has eased
to some extent,

Lastly, therc is the attitude of the
foreign technicians. The attitude of
the foreign technicians there is very
much deplorable. The forcign techni-
cians there are sometimes even
assaulting the Indian emplovees. On
17th April onc Indian employee was
assaulted by a foreign technician
within the factory premises. Even
day before yesterday the same thing
happencd. An emplovee of the power
plant hag been assaulted. These are
very bad omens for the future. and
1 would request the hon, Minister to
take immediate steps in these matters
so that the Bhilai incident is not
repeated in Durgapur also,

The Security Department there is
not looking after the security of the
factory. I can give you one instance.
For several months hundreds of tons
of pig iron have been smuggled out
of Durgapur factory. 1 will tell you
how it has happened. There is no
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wall on the side of the Ondal rail-
way station where slags are dropped.
There is an open field and a non-
metalled road. The pig iron casting
section is nearby and cast iron blocks
arc stacked there. When the Wagons
go to drop the slags they carry the
pig iron and trucks are loaded from
there. When the number of trucks
carrying pig jron began 1o increase,
there was suspicion in the minds of
the local people. One night the
Defence party of that area caught
hold of one such truck loaded with
pig iron and several tons of pig iron
were recovered. But in that truck
there was one person belonging {0
the sccurity department. All  the
persons were arrested at the instance
of the 5.D.0. of Asansole and handed
over 10 the police. I do not know
what has happened after that. This
happened in the month of January,
We have now come to know that
duc to the intervention of a Cong-
ress M.LLA. all this has been hushed

up.

Shri A. C. Guha: Why does hLe
drag the Congress ML A? Could
he give the name of the Congress
MLA?

Shri Naushir Bharucha (East
Khandeshi: So we know what has
happened,

Shri Aurobindo Ghosal:
has happened.

Nothing

As regards coal, there has been, no
doubt, some shortfall in the raising
targets. But that shortfall in the
raising is not a problem because the
deposit at the pithead of collicries
amounts to 3.4 million tons at the end
of 1960, The main immediate difi-
culties are two-fold—transport diffi.
culty and non-availability of high
grade coal,

The transport difficulty can be
solved only by more supply of rail-
way wagons. If roads can be deve-
Joped, becausc roads in coslfield
arcas are jn a very scandaloux slate
of disrepair for several years, we can
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divert the transport of coal to ,oads.
The Government has taken a decision
to transport two million tons of coal
annually by sea from Calcutta to nine
ports, 42 ships of 5600 tons each
are needed to ensure 30 sailings a
month from Calcutta Port. But there
is not the labour, lighter and wagons
to speedily discharge and tranship
the cargo at the receiving ports. If
the discharge is slow, more than 42
ships will have to be pressed into

servicc. The four southern ports {o-'

day handle 14 coal ships a month, To
receive additional ships will be very
difficult as the turnover of ships in
southern ports is longer than in other
ports.  Therefore, 1 would request
the hon, Minister to look into this
matter so that another problem is not
created in the matter of availability
of ships,

With the expansion of steel pro-
jects, railways and other vital indus-
tries, the necessity of production of
high grade coal has become necessary.
This may be done in iwo ways—by
coking coal and by extracting more
high quality coal, So the necessity
of coal washeries has been of utmost
importance. The ash content in low
grade coal is as much as 32 per cent,
and for this the cost of stcel goes up
to Rs. 3 per ton. So the locomotive
cannot move at the scheduled speed
and our industries cannot be run with
this low grade coal,

I do not understand why there 1s
unconscionable delay in the setting
up of coal washeries at Dugda, Bho-
judih and Pathardih.

The other alternative is that inten-
sive endeavour should be made to
locate areas of high grade coal, The
Geological Survey of India has re-
cently located two important coking
coa] seams in Raniganj and efforts
should be made to work out ‘these
lines. As an interim measure, of
course, we sghall have to depend on
the blending procedure. Proper
method of blending of coking cosal
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and non-coking coal should be follow-
ed in order to reduce the quantity of
high grade coal, Except at Durgapur
steel plant, no arrangement has been
made at any other steel works for
blending of coals of different varicties
which would conserve 20 to 30 per
cent. of our coking coal

1 lcarn that about 80 collieries of
Bengal-Bihar field in the private sec-
tor have applied for permission to
work out these mines. Most of these
mines are not new but old ones. But
they have stopped working due to
other difficulties, I have no objection
if the collieries are acquired by the
National Coal Development Corpora-
tion and worked by them. But if we
do not intend to acquire them, why
could the private sector not be allow-
ed to open the collieries in order to
raise ceal production? I request the
hon, Minister to look into these things
as soon as possible.

Regarding iron ore, the Geological
Survey of India have recommended
that at lcast pre containing 65 per
cent. of iron should not be cxported,
1 am glad that the STC is trying to
export low-grade iron ore. They
want to increase the quota of export
from 3.5 million tons to 7 million tons
at the end of the Third Plan in the
casc of iron ore. Therefore, I would
request hon, Minister to see that iron
ore which contains more than 65 per
cent, of iron is not exported in the
interest of our steel plants.

Lastly, I would request the hon.
Minister to see that the iron ore
mines are mechanised. Otherwise, it
would be difficult for us to supply
iron ore and coal, which would be
required for the gradual expansion of
our industries, The hon. Member,
Shri Patel, has just now stated that
we started these steel factories be-
fore starting the ancillary necessities
which will supply the Taw materials
to the steel factories. It happened in
the case of Bhilai, where the factory
was established before fhe iron ore
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mines were mechanised and before
the railway lines were laid, with the
result that for some time the produc-
tion had to be curtaile®"due to short-
supply of iron ore from mines to the
factory. :

Coming back to Durgapur, again, 1
would request the hon. Minister to
see how far the suggestions given by
me about labour conditions can be
implemented. Then, of course, I
think there will be no difficulty in
solving the problem, It is also neces-
sary for the smooth working of the
steel plants, which all of us want.

Shri Oza (Zalawad): Sir, we have
just finished the Second Five Year
Plan and have embarked upon a
more ambitious Third Five Year Plan,
This Ministry occupies a place of
pride in planning, and rightly so be-
cause only through it can we lay a
sure foundation for the rapid indus-
trialisation of this country. We have
accepted that only through indus-
trialisation we can change the occu-
pationa]l pattern of this country and
bring some prosperity to the pcople
who, for historical reasoms, are very
backward.

Now, can we say that during the
Sccond Five Year Plan or, for the
matter of that, in our annual budgets
we have grudged funds or resources
for this Ministry? I think whatever
slender resources we have, both ex-
ternal and internal, we have made
available to this Ministry for their
scheduled progress, Much criticism
has been levelled in this House
against so many aspects of this Minis-
try, particularly regarding the steel
plants, that they have been suffering
from so many defects, such as bad
planning, lack of co-ordination, bad
estimates and so on. I have heard
the hon. Minister for Steel, Mines and
Fuel last year, and also on several
occasions, and I know that the cost
has gone up because of the escalator
clauses in the agreements and 50 many
new things which are being put up.
So, from Rs. 358 crores the figure has
gone right up to Rs 603 crores.
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Now that the money is spent on
so many things—I do not cry over
spilt milk, even if it is partially spilt,
because I leave it to them—one thing
I want to urge, and that is this,
When the nation has been paying for
all these projects through its tears—
I would not say their blood and sweat
only—then it becomes imperative for
them to see that these projects start
yielding results according to schedule.
When the projects do not start
giving results according to schedule,
people get frusirated and they think
that all the sacrifices have gone iIn
vain. Not only that. The country
also suffers in the matter of foreign
exchange, because so many other pro-
Jects also suffer as steel is not avail-
able to them in sufficient quantities,
So, there is overal] sense of frustra-
tion. Therefore, 1 would urge on the
Ministry that in the Third Five Year
Plan, as we are expanding the pre-
sent units and also undertaking a
fourth unit, they should see that, be-
cause of lack of co-ordination, because
of lack of initiative or because of
red-tapism creeping In everywhere in
spite of there being a statutory cor-
poration enjoying very wide powers
and freedom from all governmental
and routine difficulties, sufficient pro-
gress is not rctarded.  They should
learn from the past experience of
putting up these three steel plants
and sce that during the Third Plan
the progress will be according to
schedule and the nation will benefit
by the products that are envisaged
by these plants,

1 entirely agree with the view that
the target must be 10 point something
million. There is a view-point in this
country, we know, that it would be
a very big target impossible of
achievement or that {t will not be
necessary because so much is not re-
quired. But I think they are erring
on the lower side. Because, the
United Nations team carried out a
survey of requirements of Indlan
steel for the next 25 years and they
said that it will be 28 million tons
at the end of the next 25 years But,
even then, what will be the average
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consumption of steel in India? It
‘will be one-third of the average con-
sumption of steel in the world. Even
after 25 years, having exerted so
much, having strained our . resources
80 much to achieve a target of 28
million tons, we will be consuming
one-third of the average world con-
sumption of stcel. Therefore, what-
ever money We can spare, we should
spare more and more to bring up this
base of heavy industries, steel, which
in turn will set a snow-ball phenome-
non in motion and go many other in-
dustries will get started,

In this connection, I would agree
with the hon. Member from Mysore,
who stated that the Government
should also set up re-rolling mills be-
cause, after the steel plants going into
commission fully, those re-rolling
mills which are sometimes suffering
from scarcity, they should also be
properly fed. At present, nearly 150
re-rolling mills are operating in this
counlry; not to talk of secondary type
of factories, the primary factories
number 150. If we look at the capa-
city of these 150 re-rolling mills and
say that it is not necessary to put up
a new re-rolling mill, I do not think
it is a wise decision. I know that so
many people, who are owners of re-
rolling mills, are urging before the
Ministry that we should not licence
further units because they are cvapa-
ble of processing whatever steel we
can supply. But, from the point of
view of dispersal of industries, and
also from the point of view of avoid-
ing bottlenecks in transport, T think
it would be wise for the Ministry to
follow the advice given by my hon,
fricnd over there, that there must be
some fresh re-rolling mills coming up
in this country,

Coming to coal, I congratulate the
Ministry for havimg achieved the coal
target of 60 million tons.

I alsp wish him god-speed . in achiev-
ing the target of 97 million tons set
for the Third Five-Year Plan. As
has been rightly pointed out coal is
the source of power and it makes
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possible so many industries to run,
But in spite of production going up an
acute shortage continues to occur in
several partg of the country. There
also we find that there was lack of
co-ordination between the Railway
Ministry and this Ministry. It may
be that because of the Planning Com-
mission’s error somewhere it has so
happened because the Railway Minis-
try asseris that the = railways = are
moving 42 million tons outside the
steel sector as compared to 41 million
tons expected of them. They assert
that they are moving one million {on
more. It seemg that in 1858 the
Ministry of Steel, Mines and Fuel had
cut down its production target to 56
million tons and accordingly the Rail-
wavs also as a consequence cut down
their programme of transport. The
result is that this bottleneck has been
created, The Planning Commission
should have informed the Railway
Ministry in time that the original
target of 60 million tons had been
restored and therefore it should
creale possibilities of transporting all
this coal from the coal fields, parti-
cularly to the western sector, But
because somehow or the other it es-
caped the notice of the Planning
Commission this tragedy has occurred
and may I point out that in this
tragedy the worst suffererd has been
the western sector from whicn I
come. So many factories, big and
small, are going out of commission.

Shri M. B. Thakore (Patan): Cotton
mills also.

Shri Oza: That is why I said ‘big
and small'. They are going out of
commission because it is not possible
for the railways to transport the
coa] which is piling up at the pits.
Recently, fortunately the Ministry of
Shipping has undérisken to transport
coal to the western region by steam-
ers. One million tons of coal will
be transported by steamers to the
western region, | are highly

nkfyul to the Shipping Ministry for
making that provision and the
western coast will benefit by that, I
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‘am sure, But that alone will not
solve the problem because the steamer
freight rate will be absolutely pro-
hibitive as compared to the railway
freight rate. If coal is brought by
steamers to the western coast and
then made available to the industries
in the interior, they shall have to pay
through their nose the very high
freight rates of steamers and ulso
railway freight to some extent.

Therefore we have been urging that
like any other commodity, such as,
sugar, steel and cement, coal should
also have a pool price so that all the
producers throughout the country deo
not suffer from any handicap and
they do not have to pay a higher
price for this primary motive force.
T think it would be unfair to ask
them to compete with the more
favourably situated industries in the
eastern region if we do not have a
pool price for coal, I think the
sconer the matter is decided by the
Ministry the better it is. It has taken
a very long time. I would urge upon
the hon. Minister to expedite the
decisionr and to supply coal in all
siations in the country at a poul price,
that is, at a uniform rate. Only
then, I think, it will solve the pro-
blem, But if they cannot do it, I will
request the hon, Minister that he
should at least subsidise the freight
on the western coast so that people
who are purchasing coal from those
ventres do not find the price in a
manner prohibitive. 1 think when
the country is under one Constitu-
tion and when so many commodities
are having a pool price, coal which
is also very important in the matter
of production should also have a pool
Price and urgent importance should
be given to this factor.

Coming next to oil, we are highly
thankfu! to the hon. Minister for his
excellent elucidation this afternoon,
I was alsg suffering from some mis-
apprehensions. I must frankly admit
that. Before he spoke I also thought
that just like water, water every-
where, but not a drop to drink, it Js
oil, 0il everywhere but not an Indiar
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oil drop to use. 1 was also suffering
from that sort of illusion, I would
rather say. But he has cleared
many points and we are really grate-
ful to him,

I would say that I am one with
him so far as his ideological thinking
is concerned, I also do not yield my
palm to anybody so far as this ching
is concerned. I am also interested in
developing the public sector and in
nol allowing this vital industry to go
into the private sector. But some-
time I think that as it is said in
Marxism—there are no  Marxist
pundits here, but with their kind per-
mission I would say—that too much
deviation to the left amounts to reac-
tion, in the same way in a particular
context if we give too much emphasis
to ideological grounds and not make
available our natural resources to the
country when it badly needs them,
we will pcrhaps be doing some dis-
service to the prosperity of the
country. So we will have to sirike
a proper balance between the imme-
diate needs of the economy of cur
country, our foreign exchange and all
these things and ti'n decide what
sleps we have to take, After all, we
are a sovercign country and we
should and suffer from any industry
complex or from some obsession that
these foreign companies will play
some unsocial role in our country. I
do not think that it will happen.

Shri K. D. Malaviya: Will he please
suggcst any specific deviation that he
con-iders proper for advancing the
cause of the oil industry?

Shri Oza: He knows it best becouse
he iz in charge of it and you know
all the details,

Shri K, D. Malaviya: But he should
know better as he is  suggesting a
deviation.

14:58 hrs.
[Mn. SpzaxEr In the Chair]

Bhri Oza: In Assam it took eight
years to reflne oil and still ofl Is not
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there. You gay that in Gujarat you
wil] be able to refine o0il during the
Third Plan period.

Shri K, D, Malaviya: I explained
that. I am sorry that he was not
here then, It is wrong to think that
for eight years oil was lying idle to
be exploited.

Shri Oza: Then I would be very
thankful to the Ron. Minister if he
could set up a refinery during the
middle portion of the Third Plan
period as he promised. I would be
simply gratefu] to him, We know all
the difficulties that we are facing in
Gujarat so far as oil is concerned. In
Gujarat there ig no hydro-electricity.
Because coal cannot be had and as
foreign exchange is not avaiable we
cannot put up thermal stations, We
are facing so many difficulties about
power. We can actually say that in
Gujaral industries are getting strang-
led. There is technical know-how,
There is capital. But becausc of
lack of power today the existing in-
dusiries in Gujarat are languishing,
what to talk of new industries coming
up. As I said, there are no possi-
bilitics of any hydro-electricity being
available to Gujarat. There are no
possibilities of very big expansions so
far as thermal eleciricity is concern-
ed, In that context I would humbly
request the hon. Minister to appre-
ciate our apprehensions. 1 would
urge upon him to expedite all those
things and make available furnace oi!,
diese] oil and all these things to the
languishing industries and the indus-
tries which are expected to come up
and go ahead, In the larger in-
terests of the country I would urge
upon him and request him to do this,

It was good of so many hon, Mem-
bers to have suggested that there
must be two refineries in Gujarat, one
at Ankleshwar and another at Cam-
bay. If I had done that, perhaps it
would have been dubbed as paro-
chialism or some such thing. But all
hon. friends, coming from all parts
of the country have suggested that.
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Shri K. D. Malaviya: I want three,
if I can have them,

Shri Oza: I thank him very miuch,
He has promised only one, That is all
I know,

Then it was pointed out by our hon.
friend, Shri Vittal Rao, that pumping
of oil from Ankleshwar to Bombay
may perhaps be uneconomical. He
said that power will be required at
several points to boost up and pump
oil. But where is the power in
Gujarat? Thal is a difficulty. In the
larger national interests it is more
economic. ...

Shri Rami Reddy
There is atomic power.

(Cuddapah):

Shri Oza: He docs not know. It is
nol going to be situated there. But
we do not grudge that. Whe:oever
there is potential, in any part of the
country, for developing any industry,
that should be utilised. I am not talk-
ing only from a regional point f view,
I am talking from a larger point of
view. Wherever there is scope, capi-
tal, technical know-how, resources,
natural resources and minerals, we
should set up industries in the larger
interests of the country because we
want to industrialise the country.
There are no separate, absolute poc-
kets in which things are absolutely
unconnected with each other. That is
what 1 wanted to request the hon.
Minister of Oil,

15 hrs,

Coming to minerals, I have only to
make one request. In certain parts of
Saurashtra bauxite is occurring in a
very large quantity. From bauxite we
all know that aluminium can be manu-
factured. But that requires a very
large quantity of water as well as
electricity which is not available or is
not going to be available in the fore-
sesable future ‘n that part of the coun-
try. On the other hand, at present
prospecting licences and mining leases
are not being given. 1 was wonder-
ing whether any intermediate pro-
cessing plants could be installed there.
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If it could be done, then this very rich
type of bauxife can be utilised. These
intermediate process factories cannot
produce aluminium as a final end pro-
duct. But it can increase the alumin-
ium content of bauxite and make
it richer and easier to export. This
aspect may be taken into considera-
tion by the Ministry.

At present what is happening is that
large quantities of bauxite are lying
idle. Neither can it be sent to foreign
countries to earn foreign exchange,
nor can it be processed. There is some
confusion in that sector. I would re-
quest the hon. Minister to go into this
question thoroughly and find sut how
this wealth of the country can be
utilised in the large interests of the
nation.

Sardar Swaran Singh: Mr. Speaker,
Sir, I am very grateful to the Mem-
bers of the House belonging to diff-
erent parties and coming from differ-
ent paris of the country who have
participated in this debate. So far,
Sir, as many as twenty hon. Mem-
bers of the House have spoken and
have given the House the benefli of
their observations on various aspects
of the activities that are carried on
under the care of this Ministry.

Sir, we are at the end of the Second
Plan Period and it was, thcrefore,
natural that hon. Members took stock
of the position, sized up the situation,
had a look at our targets of the Second
Plan and had observations to make
that there have been failures or slips.
I greatly welcome this opportunity be-
cause it affords a proper background
and enables not only me, but also
others who are entrusted with the task
of executing the various schemes, to
get the benefits that flow from the
advice and observations that fall from
the lips of hon. Members.

Sir, T would say a few words about
coal. I am very grateful to hon. Mem-
bers who have touched on coal, be-
cause there has been a general ap-
preciation for the work that hag al-
ready been done in the matter of
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achievement of production target. The
House is aware of the targets that we
had for completion during the Second
Plan Period. We had to touch a figure
of 60 million tons rate of annual pro-
duction during the last quarter of the
last year of the Second Plan period.
What has been the performance both
in the public and the private sector?
We have to see as to whether this
target has been achieved.

Take, Sir, the public sector. The
additional production was to be from
expansion of Singareni collieries, and
expansion of production from the ex-
isting collieries of NCDC and also pro-
duction from new collieries to be
opened up by NCDC. So far as the
Singareni Collieries are concerned, I
am glad to report that the target rate
of production of 3 million tons set for
these collieries has been achieved.
The additional production was 1-5
million tons and they have already
exceeded the rated production of 3
million tons per year. The NCDC was
to reach a target production of 13'5
million tons a year. I would like to
give the figures of production in NCDC
collierles during the last three months.

In January, the NCDC produced
10,40,577 tons; in February, a month of
28 days, the NCDC collieries produc-
ed 10,890,797 tons; in March last they
produced 12,089,025 tons. Thus if we
take an average of these figures for
January, February and March, it will
be found that rated production per
year comes to about 13'7 million tons
against the target, of 135 million tons.
This is a creditable performance when
we Jook to the numerous difficulties
that the NCDC had to face. 1 would
be frank enough to admit the charge
that Shri A. C. Guha levelled against
me that even I myself was not fully
sanguine as to whether the NCDC
would be able to reach this rated
production of 13'3 million tons a year.
And I was cautious and T used (o sny
that all the physical arrangements
necessary lo reach the target of pro-
duction would be in position by the
end of the Sccond Plan perind and
even if they are not able to reach



11631 Demands

[Sardar Swaran Singh]

that level of production, they would
be able to reach that level of produc-
tion at the outside within about six
months of the commencement of the
Third Plan period. 1 am happy, Sir,
that 1 have been on this score defeated
and the NCDC by their enthusiasm
and hard work have scored a pownt
against me and I would, Sir, readily
admit my plcasant defeal and con-
gratulate the management of NCDC,
the large number of engineers, and
above all, the large body of workers
but for whose active co-operation, it
would not have found it possible to
achieve this magnificant performance.

This is important for a variety of
reasons. For one thing, when as a
result of the Industrial Policy Resolu-
tion, Government decided to expand
the public sector in coal production,
there were many critics. Privately
many of the people who have becn
in coal for a long time always used to
frighten me that although these tar-
gets have been assumed for com-
pletion and execution, during the
Second Plan period, mining is a very
difficult and time-consuming process
and although these paper plans are
there, the NCDC because they have
to open new collieries in virgin areas
will not be able to achieve uny re-
sults and later on it will be discovered
by Government that the targets had
not been reached.

Then, Sir, you might recall that
there has been criticism in the Press
that ideologies are coming in the way
of realisation of the targets, the argu-
ment being that the private sector is
not being permitted to cxpand, while
the public sector will not be able to
perform its job. That was the gencral
tenor of the criticism. I am very glad
to report, however, thay not only the
public sector, but the private sector
also has reached the target which was
set for it. If the targeted production
has been reached by the private sector
as also by the public sector, then it is
2 matter of satisfaction for all of us
to recall that the policles that were
being pursued in this connectior were
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realistic, were based on a correct ap-
preciation of the situation, and that
t.hey have yieded results. I would
like to ask of those critics, who have
be_en somewhat indiscreet in  their
criticism, as to how the private sector
has suffered and how they have re-
gched this targeted production if any
impediments were placed in their way.
After all, in a planned economy, we
must act within certain limits, be-
cause otherwise imbalances flow. And
that is not good for an overall econo-
my when the resources are not enough
to go round. Therefore, it is neces-
sary that, whatever are the targets,
they should be fixed after taking into
consideration the various factors, the
requirements and the capacity; and
once thosc targets are fixed, then the
actual realisation should be of the
order which has been laid down in
those targets. If both in the public
sector and the private sector the tar-
gets have been achieved, then all that
criticism of placing impediments and
the like disappears, and the headlines
which used to appear in certain sec-
tions of the press on that score have
therefore no validity. I will not pur-
sue that point further.

I would like to say as to what are
the benefits that have accrued from
the implementation of the targets that
we laid for the NCDC. I would like
to mention some of these. Firstly,
new and virgin areas have been de-
veloped with remarkable speed, thus
providing a nucleus for further ex-
pansion. Secondly, where the public
interests made it essential for :oal to
b produced from certain mines, pro-
duction was maintained regardless of
the profit motive. The Giridih col-
liery is a relevant instance in that con-
nection. Thirdly, pioneering work
has been done in achieving a high
degree of mechanisation. This has
been applauded by various sections of
the House. This is important in the
context of the need to accelerate the
rate of coal production in the country
which cannot be achieved, unless we
resort to the latest method of mechani-
sation. Fourthly, faciliies have been
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provided for the training of junior
personnel. That js a factor the real
importance of which is not fully ap-

preciated. This is a pioneering effort -

in the coal industry as a whole. Thére
were training institutions for training
mining engineers and the like. But
for training personnel of the actual
worker and technician type, this was
undertaken for the first time by the
NCDC. At present five training
schools are functioning under the
NCDC, one each at Talcher, Kargali,
Kurasia, Giridih and Bhurkunda.
These schools will turn out about 832
trained personne] each year. We are
examining our requirements for the
future and if the necessity requires
it, we wil] have no hesitation in in-
creasing the training facilities. Fifthly,
in spite of the criticism that might
be levelled by my friends who are
associated with the labour unions, I
can claim that the employer-employee
relations in the NCDC collieries have
generally been good, and the amenities
as compared tp the other industrial
establishments in the country have
been reasonably good. Sixthly, 1
would like to point out that in spite
of the fact that the NCDC had to break
entirely new ground in different dir-
ections it has earned profits, thus
adding to the revenues of Government,
by way of interest on loans and in the
form of various taxes paid by it
Actually, the running of the Giridih
colliery has been at a loss, but the
NCDC has, however, shown profit by
making up that loss from gains else-
where and has also been able to ramn
profits. So these are the various things
which we have to keep in mind while
assessing the performance of  these
public sector activities of the NCDC.

Shri A. C. Guha: What is the profit
earncd last year?

Sardar Swaran Singh: T have already
supplied copies of the Annual Report
to hon. Members and he may chesk it
up from that.

With this background now we can
embark upon our Third Five 'car
Plan with a greater measure of confi-
dence. More than one hon. Member
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has touched this point of target of the
Third Five Year Plan. Shri T. B.
Vittal Rao, Shri Braj Raj Singh, Shri
A. C. Guha and other friends also have
raised this point as to. whether our
targets for the Third Five Year Plan
are adequate or not. I would like to
take the House into confidence and
share with it the processes that have
been gone through while settling these
targets. It has to be remembered
that coal is a service article so far as
other economic activity in the country
is concerned. Therefore, for the over-
all plan the economic development of
the country, has to take shape, and in
relation to that development, an
assessment is made as to how much
coal is required to feed that indusrial
complex which emerges as a result of
the new economic or new industrial
activity, both in the public sector and
the private sector. It is true that the
exercise has to be backward and for-
ward: what can the country perform
in the sphere of economic and indus-
trial development, what are our re-
sourcés and, if the resources are
limited, where should they go; and
ultimately we have to take a view
after taking into consideration in the
overal] requirements. It is not such a
simple thing as to say categorically
what target is adequate. For instance,
1 cannot refute my friend Shri T. B.
Vittal Rao or Shri Braj Raj Singh or
Shri A. C. Guha if they say that the
target should be 120 million tons. 1
would be happy:if the target is 120
million tons. But that will mean that
a much bigger economic development
and industrial development will be
required to sustain that level nf pro-
duction and to effctively utilise it

Therefore, the coa] target has to be
related to the overall effort that we
want to put in the course of our Third
Five Year Plan: to give a concrete
shape to it, how much more coal would
be required for our expanded railway
programme; how much more coal
would be required for our expanded
steel industry; how much coal would
be required for our new poper houses
based on coal as the power for thermal
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stations; how much coal would be re-
quired by merchant cokeries; how
much coal would be required by direct
consuming concerns like the industries
that have come up in different parts
of the country. Therefore, al] that is
totalled up and it is broken up cate-
gory-wise: how much metallurgical
coal would be required; how much
low ash content coal would be re-
quired for consumers like thermal
power stations and the like. All these
things are taken into  consideration
and a picture is evolveq after ex-
ercising judgment about the require-
ments in the various sectors.

Therefore, it would be a very rash
act for us to suggest that the coal
target, in isolation, should be pushed
up, unless we push up activity in the
other directions. And the {est, in this
case, should be that the level of coal
production should not come in the way
of any other industrial development.
That is the test. And so long as the
target is flxed after taking that into
consideration we can  be reasonably
safe about the target within which
we work,

I would also like to re-emphasise
what has been said by Members of
the Government on  other occasions,
that these targets will be under con-
stant review, almost from year to year,
and if it is found that at any parti-
cular point some new  requirements
have developed either in the indus-
trial fleld or in transport or in thermal
stations, there will not be any hesitat-
fon to modulate the target both quan-
titatively as well as wih regard to the
regions from which coal has to be
raised. Therefore, we have to view
the target in this perspective, and it
will not be very wise for us to jump
to conclusions, which taken in isola-
tion, may sound as brave but in reality
will not ultimately add to the econo-
mic growth in the organised manner
that we are proposing to adopt in the
course of our Third Five Year Plan.

Mr. Speaker: Is there any systematic
effort made to popularise the use of

APRIL 18, 1961

for Grants 11636

coal for culinary purposes in the
south, because the forests are being
denuded?

Sardar Swarap Singh: The answer
is that the briquettes which will come
from the lignite at Neyveli would be
mostly used for domestic purposes.

This allocation of the additional 37
million tons between the public and
the private sectors also requires some
explanation, As I mentioned a
moment ago, the requirements have
to be in terms of tonnage and also in
terms of categories. It is very neces-
sary to arrive at the figures as to how
much metallurgical coal would be
required, because that is necessary to
kecp our steel plants and our coke
ovens going, and how much coal with
a certain ash content is required, be-
cause quality control is required by
certain  priority users, and so on.
Therefore, all these things have to be
taken into consideration, and while
formulating the additional production
in the public and the private sectors,
special care has been taken this time
not just to allocate the additional pre-
duction and then leave it to them 1o
find out whieh are the collieries which
are to yield that additional produe-
tion.

This figure of 17 million tons, that
has been allocated to the private sec-
tor on this occasion is a total of the
additional production that we expect
from certain specified collieries. I
have often made it clear to the re-
presentatives of the private industry
and T would like to reiterate that on
the floor of the House, that in the
course of the Third Five Year Plan,
each of these private collieries which
are participating in this expansion
programme will itself have a charter
for expansion that this is the addi-
tional production that is expected from
each colliery, and it will not be just
a sort of blanket total of 17 million
tons from the private sector because
that does not work well.

So, we constituted a working group,
who had detailed discussions with the
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private industry, and looked into their
capacity to produce more, and we
judged that on the touch-stone of our
requirements as to whether the ad-
ditional production coming from any
colliery is required by us, whether it
is of the requisite quality, and whether
the ash content of the coal, from that
area is likely to be of the type which
would be useful and so on. After a
great deal of pruning and detailed
exercise, we came to the conclusion
that 17 million tons is the total which
can be produced in quality and in
quantity which would suit our overall
requirements. Therefore, that 17 mil-
lion tons additional allocation to the
private sector is not just a figure to be
ploughed backward and then to be
left to be achieved by the private sec-
tor in any manner that they like, but
it really represents the total of the
additional  production which will
come from specified collieries, and
they will give to the Coal Controller
a detailed programme of additional
production from those collieries, and
the achievement and the progress will
be carefully watched, so that there is
no failure. That would also ensure
that any shortfall or likely shortfall
in one sector would be made good by
necessary adjustments with regard to
the other.

Therefore, I think that the approach
in the Third Five Year Plan both with
regard to the actual target in terms
of tonnage as also with regard to the
target in terms of the various quality
coals is a realistic one, and with care-
ful watch, it is hoped that this will
be realised successfully,

The House has expressed concern
about the difficulties that have cropped
up in certain parts of the country on
account of the difficulties in the move-
ment, and I would like to make the
position clear on that issue, Unfortu-
nately, in spite of my repeated assur-
ances on the floor of the House and
outside, some hon, Members still per-
sist in asserting although the volume
of that persistence has perceptibly
decreased now—that there is some
conflict between me and my colleague
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the Railway Minister, I would like to
assure this House, as I have done on

earlier occasions, that there is no
difference of opinion, and in fact, there-
is complete co-ordination so far as.
movement of coal is concerned, And

there are informal and formal consul-

tations on that, and almost from day

to day the situation is carefully

watched at all levels, and whatever

is the movement effort that th¢ roun-

try can put in is geared up to meet

the situation in which we find our-

selves,

It will be profitable to assess the
actual movement effort that is being
put in now, The production of coal
during the year 1956 was 40 million
metric tons, and after allowing for the
collieries’ consumption, the total des-
patches amounted to 3552 million
metric tons. In that year, the total
quantity of coal moved by means
other than rail was 1.81 million metric
tons, while the quantity moved by the
railways was 33.71 million metric tons,
During 1960, the total producton of
coal was 5261 million metric tons,
Assuming colliery consumption at 2§
per cent, that is, 125 million metric
tons in all, the despatchable coal
amounted to about 51,26 million metric
tons, Of these, 3,16 million metric
tons were moved by means other than
railways, partly by road and partly
by sea. In this movement, the major
part was by road. The railway moved
as much as 43.17 million metric tons;
thus, out of a total despatchable quan-
tity of 51,26 million metric tons, 46.33
million metric tons were moved in all,
This would indicate that there has
been a steady progress in the move-
ment of coal during the Second Plan
period, and that by and large, the
major neads of the consumers were
met,

While thig is the position in terms
of tonnage moved, in terms of wagons
also, there hag becn considerable im-
provement, In 19568, 3405 wagons
moved from the Bengal-Bihar coul-
fields, out of which 1364 were in the
above-Mughalsarai direction, and in
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the outlying fields, it was 860, and the
total daily average allotment came to
-4285. This was the position in the year
19856, ’ o

In the first quarter of 1861, the total
number of loadings from the Bengal-
* Bihar coal-fileds has been 46983, out of
which 1899 wagons moved above-
Mughalsarai; and in addition to this,
1209 wagons moved from the outlying
coal-flelds, giving a daily average al-
lotment of 5902 as compared to 4265
in 1956, That is a sizable increase,

Still, difficulties are being experienc-
-ed in States like Uttar Pradesh, Pun-
jab and Rajasthan, where movement
above-Mughalsargi is involved. I do
hope, however, that the situation will
appreciably improve, because it is ex-
pected that in the month of July, the
average movement above-Mughalsarai
will be increased by another 200
wagons, and the diversion by sea will
also release some capacity of move-
ment above-Mughalsarai  because
some of the coal even to the northern
part of the Western Coast moveg via
this direction above-Mughalsarai. So
when we can move by sea, some capa-
cily will be released, and that will
meet some of the requirements of the
parts of our country which are serv-
ed in this direction above-Mughalsarai.

1 know that the movement position
is not quite satisfactory, but thig is
a matter which cannot be solved in a
day, But steps are being taken....

Shri Braj Raj Singh: It was not
required to be solved in a day, They
took well over five yearg to solve fit,
and stili they have not solved it. That
is the pity of it,

Shri V_ P, Nayar (Quilon): How car
he say that they took five vears to
solve it and still they have not solved
it?

Sardar Swaran Singh: My point,
therefore, ig that the situation so far
s movement ig concerned js except
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for the movement above-Mughalsaraj,

fairly satisfactory, and essential con-
sumers like the steel plants,.ihe in-
dustrial units, the railways and the
power stations are receiving most of
their requirements, The worst suffer-
ers in this connection -are the brick
kilns because they enjoy a lower
priority, If physically we cannot
move more than a ceriain quantity
in any particular direction, obviously
there has to be some priority. I am
fully conscious of the hardship that is
being felt by them. It is hoped that
when this siluation of movement
above-Mugalsaraj improves, the supply
posilion regarding those users will
considerably improve,

Shri Braj Raj Singh: Presently,
what is the quantity of coal lying at
the pit-heads to be moved?

Sardar Swaran Singh: That might
be of some help to the hon, Member
to point out that there are pit-head:
accumulations, There is no doubt
about it, but the difficulty of move-
ment is there, Therefore, there is no
dispute opn that issue that there are
pit-head accumulations which cannot
be moved at the moment, and I would
be frank with the House in stating
that if the movement situation does
not improve, we cannot go on adding
to these pit-head accumulations, Some
method has to be thought of for meet-
ing the situation, It may be that pro-
duction may have to be kept at a
somewhat lower level to clear the pit-
head stocks and then stepped up so
that there are no undue pit-head ac-
cumulations at the collieries.

Mr, Speaker: It was sugeested by
the hon, Railway Minister that dumps
be created at various places.

Sardar Swaran Singh: You are per-
fectly correct. That is also one of the
poinis receiving the attention of State
Governments. The advantage of these
dumps is that the points of unloading
are minimised, Therefore, the turn-
round of wagons improves,
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Mr, Speaker: It is during the slack
-season,

Sardar Swaran Singh: Yes, but even
.during the busy season, turnround of
wagons improves because the whole
rake is unloaded at one point and the
wagong can be sent back more quickly,
It is for thig reason that this matter
is engaging attention, Some progress
has already been made ag a result of
mutual discussions between represen-
tatives of State Governments like
Punjab and Uttar Pradesh,

Shri S, M. Banerjee (Kanpur):
What is going to be dumpeqd there?

Sardar Swaran Singh: Then the
point has been raised that there should
be a unifo:m price with regard to
coa] throughout the country. This
point has come up for consideration
morce than once. We have given
careful thought to it. There is already
a certain element of subsidy when
coal is moved over long distances,
Government in the Ministry of Rail-
ways have adopted telescopic rates for
coal freightt When coal is moved
longer than a certain distance, no ad-
ditional cost is incurred, Therefore,
there is a certain element of subsidy
for users who are situated at long
-distar:ces, '

But as I see the situation, there is
no prospect in the near futurc of
adopting a uniform price for coal
throughout the country. There are
various practical difficulties, not only
administrative but also concerning
matters of policy, because certain in-
dustries have come up historically,
after taking into consideration various
economic factors and it will not be an
casy process to upset the economies
of those industries by suddenly telling
thoss who are nearer the coal fields
that they will have to pay another
Rs, 10 or Rs. 15 per ton for the coal
that they consume. It is a matter
which requires very careful considera-
tion, and I would be quite frank in
saying that there is little prospect in
the pear future of our considering a
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pool price, that is, the same price for
all consumers throughout the coutnry.

Before 1 pass on to other items, I
would like to say only one thing,
that is, about the labour relations in
the coal fields, both public and pri-
vate. Some hon, Members have mads
some observations on this point, It will
be wrong to say as one hon, Member
pointed out that this is nobody’s res-
ponsibility because the State Govern-
ments, the Labour Ministry and the
administrative Ministry in charge are
constantly taking stock of the position,
In the coal industry, the targets that
have actually been achieved could not
have been possible but for the co-
operation of the workers, Over the
Plan period, generally the relations
between the employers and employees
have been good, There have been oc-
casional difficultis in one or the other
colliery and there may be points of
dispute which can always be solved
by mutual discussion, but over the
Second Plan period, employer-em-
ployees relations in the coal industry
have generally been good. If this
were not so, it would not have been
pnssible to achieve the targets,

Now, I may be permitted to pass on
to steel, Before I come to the gpeci-
fic peints that have been raised, 1
am sure the House would like to have
some assessment of our Second Plan
performance so that the pointg of cri-
ticism that have been raised may be
judped in the background of the tar-
ge's and achievements and the present
prorress in the establishment of ad-
ditional capacity both in the public
and private sector in steel making.
These facts are known, but I would
lite t» remind the hon, House that in
Rourxcla, orders for the coke ovens
and bhlast furnaces and power plants
were placed in April 1958; orders for
other sectiong were placed in October
1356. 1In Bhilai, orders for the whole
plent were placed in March 1958 In
Durgapur, the contract for the plant
was gettled in October 1958, 1956 was
the first year of the Second Plan, Bo
the placing of orders started in the
first year of the Becond Plan period,



11643 Demands

[Sardar Swarn Singh]

Now, what has been the actual per-
formance and what is the present
stage of their development? Hon,
Members will recall that last year on
this occasion I said that the two works
in the private sector had more or less
completed their expansions and the
progress of construction in the three
new steel works, where production
had just begun was going on satisfac-
torily. The expansiong in the private
secior were complete sometime ago
and these works are picking up pro-
duction, I am sure they will produce
15> their rated capacities soon, In the
public sector, construction is nearing
its end, To give the complete pic-
ture in Bhilai the plant except for
sintering alone, ig virtually complete;
in Rourkela, the iron making and steel
making facilitics and the major mills,
that is, the blooming mill, the slabbing
mill, the plate mill and the conti-
nuous strip mill are all ready and
working, Only the cold rolling mills
and the tinning mills are left, Durga-
pur js yet to complete on blast fur-
nace. Two of its seven open hearth
furnaces are yet to be finished. The
gsintering plant in Bhilai should be
commissioned any day. The remain-
ing facilities in Rourkela and Durga-
pur should be ready for commissioning
by the middle of the year, Even
though the production capacity of 6
million tons will have fully establish-
ed, it may take some time for the
three plants to produce to the rated
capacity, T trust that by this time
nex. year the skill of hundreds of
techniciang and workers, both foreign
and Indian, would have given us
greater production. That is the pre-
sent state of their completion,

Now, Sir, I would like to give an
assessment to the House with regard
to the production that is taking place
and how it has developed. In the
ccurse of the Second Five Year Plan
we had undertaken to establish three
new steel plants and expansion of two
private sector steel plants, During the
first two years of the Second Plan no
addition to the production took place
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for obvious reasons because those were
the stages at which either the ex-
pansicn was being undertaken or the
establishment of new steel plants was
in the stage of construction and, there-
fore, no additional production could
take place, During the year 1858~
59, for the first time, there was an
additional production and this amount-
ed to 1,096,000 tons only as compared
to the level of production which
existed at the comencement of the
Second Plan. During 1959-60, an ad-
ditional production of 7,00,061 tons
took place.

Shri C, D, Pande (Naini Tal): Ot
steel or iron?

Sardar Swaran Singh: Of steel I
am giving these figureg of steel over
and above the level of production that
wias there at the comencement of the
Second Plap period. During the year
1960-61, an additional quantity of
13,43,000 tons was produced, This
gives us an additional total production
of about 2 lakh tens. This additional
production representg a considerable
avoidance of foreign exchange for
reasons inte which I need not go, This
sdditional steel that was produced in
the country has gone to users who
badly required it, Therefore, if we
had kept our economy at the level at
which we have been able to keep, we
would have beem compelled to import
these additional quantities of steel
which were produced in the country
during these periods. I have made
some rough calculation that if the cor-
responding quantity of steel had
to be imported, then the foreign ex-
change would have been about Rs.
140 crores for steel only.

In the case of pig iron, an additional
production during thig period resulted
in the avoidance of foreign exchange
of abuut Rs, 28 crores, Therefore even
in the initial stages of production, we
have been able to save the country
foreign exchange burden of about
Re. 140 crores for steel and about
Rs. 28 crores for pig iron, It is neces-
sarv to keep tha @rder of these figures
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in one's mind because some of the
pessimists in our country who are
not yet reconciled to the philosopohy
of expanding steel production are
prone to distort the picture and are
trying always to highlight the 4iffi-
cuitirs and are not trying to appreciate
the great impact that it has already
started producing on the economy of
our country,

I have made some calculation about
the cxpected production during the
year 1961-62. It is hoped that com-
pared to the level of production which
we had altained at the commencement
of the Second Plan period, we will
have about 2.3 million ton; more. The
tolal is likely to be about 35 million
tons roughly, So, we will have an
additional production of 23 million
tons. And, this quantity along with
the additional pig iron, as compared
to the level of production at the com-
mencement of the Second Plan period
is likely to save the country about
Rs. 150 crores in foreign exchange,
So, even during the first year of the
Third Plan when the production is
picking up we will have substantial
gain in the matter of foreign exchange
for the developmental activities of the
country,

Mr, Speaker: Rs. 150 crores in ad-
dition?

Sardar Swaran Singh: Yes; Rs. 150
crores, if we compare the level of
production which we had at the com-
mencement of the Second Plan period,

Before I reply to some of the points
that have been raised I think I should
explain very briefly our target for the
Third Plan because I must give the
House & picture—before I attempt to
meet the points that have been raised
by way of criticism, I would not take
long ona this,

The Third Five Year Plan target
hag been fixed after a great deal of
consideration at an annual rate of
production of 10 million tons. It has
boen explained on the floor of the
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House that this consists of the expan-
sion in the three public sector plants
and an additional plant at Bokaro, Thig
is broadly the picture; and depending
upon the results of the lignite at
Neiveli, the possibility of a pig iron
plant in the south,

Mr, Speaker: Is it at the end of
the period? Will this be the target
at the end of the period?

Sardar Swaran Singh: During the
course of the Third Five Year Plan.

Mr. Speaker: Ten million tons will
be at the end of the period.

Sardar Swaran Singh: In the course
of the Third Five Year Plan our
endeavour is to push ahead and create
capacity which will yield 10 million
tons annually.

This has been considered very care-
fully, regard being had to our capa-
city and the requirements of the
country. Some people, in the begin-
ning, used to say that there is no
use of going ahead with the steel
expansion programme because the
requirements will not be of that order.
But on the assessment made by the
various users, consumers—and regard
being  had to the economic expan-
sion—is considered that this is a
realistic target. Therefore, now a
stage has come when the country is
reconciled 1o this target and those
critics who used to say that this is a
little too ambitious are quiet for some
time, which is a happy sign and a
realisation of the fact that the
requirements are of that order.

This expansion of the cxisting 3
stecl plants is a natural process
because some of the capacities there
are built-in capacilies. The blooming
mill, for instance, at Bhilai ard
at  Durgapur is s0 designed
that it will look after the expanded
capacity also. Similarly, the slabbing
mill which is the main mill at Rour-
kela has been so designed that it will
be able to do the slabbing for the
expanded capacity.

T am mentioning these points by
way of illustration to show that the
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3 public sector steel plants have been

so planned that expansion is not only
a natural process, but, by expansion,
the economics are bound to improve.
Certain capacities which are not now
being fully utilised on account of a
lower level of production will be
utilised and thus economics will very
greatly improve. The expansion,
thercfore, of the public sector plants
is good for a variety of reasons includ-
ing practical, economic and the like.

I will now come to the new steel
plant at Bokaro, about which some
hon. Members expressed some doubts
on the last occasion. When I came
to the House last year, in the course
of the Budgey debate, Government
had not taken a firm decision about
locating this new plant at Bokaro.
That decision has now been firmly
taken and steps are being taken to
push ahcand with this project. So
much about the targets and our
arrangements for the Third Plan,

I would like to mention one other
aspect.  Shri Rajeshwar Patel, whom
I do not find in his seat now—pro-
bably he does not want to hear my
reply—in his spcech raised some
points.

Shri T. B, Vittal Rao (Khammam):
That is usual with him.

Sardar Swaran Singh: He wanted
to make it as if we are not receptive
to the suggestions that are made on
the floor of this House. Coming from
a friend for whom I have got some
respect, I may say,......

Some Hon, ~“Iembers: Why some?

Sardar Swaran Singh: I am pre-
pared to amend it. I have great res-
pect for him. I am sorry to say that
he should have that grievance against
me, Not only from him, but from all
sections of the House, suggestions are
most welcome; and the suggestions
are very carefully considered. It is
true that on the floor of the House I
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cannot reply to each individual obser-
vation that is made., But all these
points are very carefully considered,
not only by me, but by the various
administrative officers......

Y STHT I ARMY © ZEATH FEIAT
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He said as if we are procecding in
a very leisurely manner and this was
an impression which somehow or
other gripped his mind. He used it
more than once. I won't contradict
it more than once except to say that
complacency is not the weakness of
those who are entrusted with such a
vital sector as steel. And, the Hindu-
stan Steel authorities have been
working very hard on working out
the details of expansion of Durgapur,
of Bhilai and of Rourkela. The pro-
duct mix has been settled. I would
like to give our programme with
regard (o the further steps that we
propose to take.

The project reports for the expan-
sions are in hand. External assistance
has been assured for the 3 expansions,
that is, at Bhilai, Rourkela and at
Durgapur. The Hindustan Steel is
working to the target of placing
orders for the plant by the end of the
year. If only this is done, expansions
would yield some production during
the Third Plan period. Therefore, 1
would say, it was unkind on his part
to say that we are proceeding in a
leisurely manner in this respect.

I can understand his anxiety with
regard to Bokaro. Belonging as he
does to the State of Bihar in which
Bokaro is going to be located, appa-
rently, he wanted to say something
about Bokaro. On that also we have
already got the preliminary project
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report which is a good one and we
are going to have a detailed project
report. Apart from that, some work
physically has also started.

We are making some arrangement
with regard to the township. The
site is actually  being surveyed, not
just by looks but by bores etc. so that
we know what is going to be the
condition of the site. The arrange-
menis for electricity and water etc,
all these things are receiving atten-
tion and are being given very careful
consideration. Therefore, I would say
that his gecneral observation was
unjustified.

Now, I would like to refer to some
of the points that have been raised.
More than one hon. Member has—
including my hon. friends Shri
Morarka and Shri Rajeshwar Patel
and one or two others—raised the
question about increase in the cost of
the steel plants. It is a very impor-
tant matter. I have tried to explain
this on the earlier occasions, but now
that we are at the end of the second
Plan period, let us examine as to
what is the correct state of affairs.
Let us agree on facts before we build
up arguments and try to say in a
sweeping manner that the original
estimate, as has been mentioned by
some hon, Members, of Rs. 300 crores
has been pushed up to Rs, 600 crores.
That is broadly the sort of criticism
that was made. It is, therefore, very
necessary for us to see the position
as it is. We should first be clear as
to what is the quantum of increase
and then we can go into the question
as to whether these increases are
justified or nat. I think that even on
the factual thing, much lack of infor-
mation persists on the part of some
hon, Members. 1t is therefore neces-
sary for us to have a good look at
the facts to see as to what is the
correct state of affairs.

T would like to recall that the figures
for the first time were given on the
floor of the House by my predecessor,
Shri T. T. Krishnamachari, in Decem-
ber, 1956. These figures were re-
peated by me in 1957 at the time
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when the budget discussion took
place. So, those figures should be
regarded as the figures which were
given on the floor of the House. I
would like to refresh the memory of
the .House and invite its attention to
the discussion on the budget demands
in which I made a statement on the
13th August, 1957 repeating exactly
the figures which had been given by
my predecessor. At that time, I said
that the cost of Rourkela would be
Rs. 170 crores, of Bhilai, Rs. 131 crores
and of Durgapur, Rs. 138 crores. In
that very statement I made it abso-
lutely clear that this does not include
some items. I said that those figures
did not include the following items.
What were those items? Those items
were, cost of townships, ore mining
and quarries, land, prospecting and
designing, development of sources of
water-supply, power supply facilities
up to the perimeter of the plant, the
personnel required for operating
including the cost of training, rail-
way works outside the perimeter of
the plant and a number of other
items.

An Hon, Member: What were thnse
items?

Sardar Swaran Singh: I will come
to that. After I finish, if there is
any further point to be clcared, I am
at the disposal of hon. Members. So,
let us be clear about the facts before
we build up arguments. No one can
say that they will not cost anything—
this formidable list in which town-
ships, ore mining, quarries, prospect-
ing, etc., are mentioned. We were
anxious that we should take the
House into confidence at the earliest
opportunity, Although detailed
figures had not been worked out with
regard to these other items, we had
the figures with regard to the cost of
the plant as such, aend gave these
figures. But, at the same time, it was
mentioned that these estimates did
not include a number of items which
were actually mentioned by me. As
soon as the picture was clear as to
what was going to be the total
expenditure on these other items, &
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‘detailed statement was made on the
floor of the House. This was in
-answer to a question here on the 13th
August, 18958. Then it was mentioned
that the cost of the other items, which
‘were mentioned earlier qualitatively
but about which the actual figures
"had not been given, will be Rs. 120
crores.

There are two ways of looking at
it. A critic will say that the earlier
figure has been pushed up by Rs. 120
crores. But the obvious course, the
irresistible course and the only course
is that these items have to be enume-
rated. They were not to come by
way of charity: a township costing
about Rs. 15 crores cannot be put up
without expenditure; an ore mine
which costs about Rs, 10 crores will
‘not be there just for the asking.
Thercfore, these items had to be
added to that. We cannot say that
there was an increase on the original
estimate. That was really the first
time the estimates were given.

Mr. Speaker: I thought that the
point was, whether an estimate could
not have been prepared even for
those items.

Sardar Swaran Singh: If we had
prepared, we could have given it at
that time. Either, at that time, I say,
“I do not give any estimate at the
moment; the estimate for the plant
‘has been worked out; the estimate for
others has not been worked out”, or,
I do not say it. Hon. Members, or
you, Sir, may even say, “Give the
figure for that part which is worked
-out, State the parts for which the
estimate is not worked out. You can
give the figures later”. I think the
‘Government did the wise thing in
giving the figures with regard to the
part about which estimates had been
prepared, and enumerating the others
stating that the estimates for those
items were not yet there but that
these figures did not include those
items. You may say that this is not
a very elegant way of presentation,
but this is not a matter on which I
can be hauled up.
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16 hrs.

Mr, Speaker: No, no. There is no
question of hauling up. The question
is, if a private person is to undertake
a factory........

Sardar Swaran Singh: Private per-
sons will not put up a township for
the factory. That is the great differ-
ence between the public sector and
the private sector. Anyhow, I do not
want to lose myself in that contro-
very between the public sector and
the private sector, and if it satisfies
this House or if it satisfies you Sir, I
do not want to indulge in compari-
sons. But I would like to recall that
on the last occasion, I gave the figures
to show that even in the private sec-
tor, the estimate both with regard to
the Tata's expansion schemes and the
Indian Iron and Steel Company’s
expansion schemes, when compared
to their original estimates, went up
by a percentage which was higher
than the percentage in our public
sector plants. But I do not want to
take shelter behind their short-
comings or failures. The point which
I am trying to hammer is that it will
be wrong for any person to say that
the original assessment has been
increased. Rs. 120 crores is the addi-
tional expenditure on the various
itens which were enumerated but the
actual expenditure for which was not
estimated earlier. If T give that
figure later, then you can say, “I
should have estimated their cost a
little earlier or I could have withheld
the information with regard to that
one part and could have given the
whole thing later”. But certainly you
cannot say that there is any upward
revision. The sum of Rs. 120 crores
were allocated for these various
plants. If we add these flgures given
in the same statement to those which
were earlier given, then, the figure
that works out is this: Rourkela,
Rs. 214 crores: Bhilai, Rs. 179 crores;
Durgapur, Rs. 167 crores. My conten-
tion is that these are the only figures
that had been given with regard to
these estimates and to quote any
other figures is distortion of facts and
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not a fair presentation of the state of
affairs. Factually, we should be quite
clear, and thereafter we can build
arguments. We can differ on judg-
ment but we should not differ on
facts. From this narration of the
sequence of facts, these are the
figures. [ admit that there has been
an increase over the figures given
four years ago, but what is the
increase? In the report of the Hindu-
stan Steel Limited, a copy of which
1 have already placed on the Table
of the House, they have given the
estimales as a result of the actual
expenditure for Rourkela and Bhilai
and those are by and large correct.
Excluding escalations, the figure for
Rourkela is Rs. 221 crores as against
Rs. 214 crores and the figure for
Bhilai is Rs. 197 crores as against
Rs. 179 crores.

\WW:th regard to Durgapur, we have
received the report from HSL only
two or three days ago and we are
scrutinising it. But I should like to
share that information also with the
House. Their latest assessment is, it
is likely to be of the order of Rs. 186
crores.

The total estimate was Rs. 560
crores. My contention is that this
was the only figure that had been
given and no other figure should be
cited, It is incorrect, therefore, to
harp on something which we should
close now. According to the latest
estimates, the total is about Rs. 605
crores excluding escalation. I am not
going into the figures, you can look
into that with greater care, but the
increase in percentage is of the order
of about 7 or 8 per cent. I am not
trying to defend the position that the
increase is not there. This increase
is there. We can examine, and I am
sure at an appropriate level these
things will be examined, as to whe-
ther even this increase of 7 or 8 per
cent is or is not justified, and what
are the various heads under which
it has taken place. In that context,
the suggestions that had been made
by Shri Morarka and other friends
will be kept in mind and HSL will
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scrutinise whether this increase in
expenditure was justified or was not
justified.

But the important point we have to
keep in mind is the quantum of that
increase, because it was made out
here as if it has increased by 100 per
cent. So, let us not disagree on
figures. For instance, it would have
assumed a different importance for
my education if they had presented
these flgures in this form and put
forward an argument later on that
even this increase of 7 or 8 per cent
is not justified for this or that reason.
That will have surely a greater
impact on me and on those who are
looking after the projects. But if in
a very loose manner, we present those
figures in a form which is not there,
then wunfortunately the great good
that should follow from an analysis
of this type is lost and we are left
only with arguments and counter-
arguments; the real substance eludes
us and the exercise becomes fruitless.

1 would again reiterate that it is
wrong to say that the estimate has
been revised from time to time, These
firures were given by my predeces-
sor in 1856, repeated by me in 1837
and spelt out by giving the cost of
the various items in reply to a ques-
tion here in 1858. The firsy time
there is an alteration from those
figures is as a result of actual expendi-
ture given for the first time in the
report of HSL. It is wrong to say
that there has been constant revision
and no one looked into it. That Is
an argument which fs absolutely
fallacious and not justified at all.

Shri Basappa: The Estimates Com-
mittee have discussed about Rourkela
in their report....

Sardar Swaran Singh: I will come
to that. I think year before last I
had to say quite a bit about the
observations made in the Estimates
Committee report. You have your-
self, Mr. Speaker, according to the
rule, laid down a certain procedure
as to the manner In which points that
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are mentioned in the Estimates Com-
mittee report are to be dealt with.
The Ministry and the representatives
of plants try to convince the Esti-
mates Committce on the various
points that are raised and ultimately
Government make a statement either
accepting those points or rejecting
them. That analysis is very useful.
Some of the points that had been
shown might explain some of the
increases. I am not going into details
of what was recommended by the
Estimates Committee, because that, I
venture to say, is a little old story
now. We have advanced several years
after that. Let us look to the pre-
sent. By all means, that exchange of
information between the Ministry and
the Estimates Committee goes on
continuously and the Ministry and
HSL are benefited by what is con-
tained there. It is not my intention
to reply point by point to the points
that were raised by the Estimates
Committee, because that is a separate
procedure, which I think is a good
procedure in which we exchange
information with them, rather than
my refuting in a sudden manner all
that is contained there. It is not my
intention to be on the wrong side of
the Estimates Committee.

Mr. Speaker: The original cstimates
did not include the various items like
housing which the hon, Minister
referred to. Were any estimates pre-
pared at all for them or they went
on spending money?

Sardar Swaran Singh: It is not like
that; estimates were prepared.

Mr. Speaker: Before the expendi-
ture was incurred, were estimates
prepared for those other items?

Sardar Swaran Singh: They were
prepared, but not precisely. It was
necessary to go ahead with the execu-
tion of the work. There are two
ways of starting a township, for
instance. One is, we wait till we
calculate the last penny, as to what
iz going to be the cost of putting up
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the roads, drinking water, electricity,
putting up this drain or that sewage,
so many houses of this size or that
size; we spell out everything, spend
two years and work out the estimates
to the last penny and it comes for
some sort of sanction here. That
sanction goes back and then the work
starts. That is the old departmental
way, which we have inherited from
the Britishers, when they were
interested more in stopping work than
in doing work. The other way is,
we take a decision that a township
is to be constructed, go ahead with
the roads in anticipation of final sanc-
tion of each penny, start the work on
the sewage, make arrangements for
electricity, water, etc, and in the
meantime, we go on preparing the
estimates. Some work is executed
even in anticipation of the final sanc-
tion. Even before a final letter of
sanction from Government issues, it
is better to start incurring some
expenditure; it has been pointed out
by hon. Members more than once that
delay otherwise will be more costly
as compared to some possible remote
saving that might be made by cut-
ting out, for instance, the width of a
road from 12 feet to 10 fect or whe-
ther a pole should be of cement
concrete or steel. Those are details.

I would venture to submit that
whereas financial control has to be
there and it should be exercised with
the greatest rigour, the actual
sequence and juxtapositson has to be
judged in the light of the size of
these projects and also in the light of
the nature of activity. Take, for
instance, the great activity which
my colleage, Shri K. D. Malaviya,
is undertaking in the matter of
drilling an oil well. If drilling
an oil well is to await a complete
estimate of the expenditure that
is likely to be incurred and the
depth that has to be reached, I think
we will not be able to do much work.
Actually, the drill may not go below
a certain depth at all or it may have
go much deeper,
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Mr. Speaker: The houses are on
the surface; not underground.

Sardar Swaran Singh: Part of the
house is also underground. Sir, I am
the last man to contradict you. It is
a fact that in certain parts of the
township additional expenditure had
to be incurred because of indifferent
conditions of soil where later on
piling and all other things had to be
undertaken. There are two ways of
looking at it. I think those who take
the responsibility of going ahead
with the work in anticipation of these
formal sanctions should be encouraged
rather than be discouraged.

Now, I will put another aspect
before you, because in this matter of
estimates on the last occasion also I
said something and I do not want to
repeat myself. This type of insist-
ence can yield two results. One is
that it is easy for any administrative
officer to cover himself and wait with
his legs crossed saying that he will
not move a sod of earth unless com-
plete sanction of the cntire estimate
is given, unless complete sanction of
each item is given he will not pro-
ceed. That will be, I think a timid
administrative officer who does not
go ahead and does not take responsi-
bility.

The other thing that is likely to
happen is that this too much insist-
ence on estimates not being exceeded
in any case is likely to result, howso-
ever carefully you might try to safe-
guard it, in liberal estimates. For
instance, for any administrative
officer it is very easy from the very
beginning to say that a particular
project is likely to cost not Rs. 100
crores but Rs, 120 crores. Then he
will come and say that he has made
a saving of Rs. 5 crores because his
expenditure was only Rs. 115 crores.

Whereas, Sir, I am the last person
to suggest that we should not insist
on estimates, I think we should be
quitc clear in our mind, It is a very
easy argument for anybody to say
that 50 much was the estimate, so
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much was the expenditure and there-
fore you must haul up somebody,
But for the other people the line of
absolute protection would be to think
why every time an estimate is framed
they should be hauled up by
the Estimates Committee and
there should be criticism in the
House; and they are likely to be a
little more liberal in framing the esti-
mateg and frame the estimates in such
a manner that they do not exceed
them in any case. Then they can show
some saving, We should not permit
the creation of that atmosphere, and
it is the endeavour of Governmen{ not
to permit the creation of that type of
atmosphere. Our estimates are real-
istic, and I should personally be hap-
py if the estimates are a little tight,
because that ig a constant reminder to
the administrator to remain within
those estimates, So whenever that in-
creases, that increase itself has to be
within certain limits, and the rigour
of scrutiny then is a very good check
which I greatly vulue, The other thing
to my mind appears to be not in the
overall national int rests, and I ven-
ture to suggest that let us not over-
s'retch that point.

Shri Prabhat Kar: Sir, the hon.
Minister has raised one important
point, So far as the estimates are
concerned, which are placed before
the House, according to the hon.
Minister they should not be adhered
to or strictly followed.

Sardar Swaran Singh: That was not
my suggestion.

Mr. Speaker: He does not say so,

Shri Prabhat Kar: That is how he
has been arguing,

Sardar Swaran Singh: I am sorry,
Sir, there must be something wrong in
my way of argument if I have con-
veyed that impression. That is not
my suggestion, I am only submitting
that the policy of the Government is
that estimates should be realistic.
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Mr, Speaker: All that he says is, if
you insist upon not exceeding the esti-
mates by one percent or even half a
per cent then they will even in ad-
vance add ten per cent more in their
estimates and then come and say that
they have made so much of savings,
The hon, Minister says that instead of
doing so let the estimates be as strict
as possible with a chance of increasing
the amounts, Then they will come to
House for voting on the additional
Demands, Then they will honestly
come and say that they have spent
something more.

Sardar Swaran Singh: I would like
to assure you, Sir and through you
the House, that we will not permit
our officers to do that tvpe of liberal
estimation and we will continue to be
rigorous in the matter of scruitny,
We will try to pin them down and
will call them to exp'ain if there are
any additional expenditure. I do not
grudge the criticism, because if the
custodians of public financeg have the
right 1o point out that there are cx-
cesses, they should rightly be ex-
plained and an explanation is due
either to the Estimates Committee or
the Public Accounts Committee or
even thg House,

Mr. Speaker: In cither case the
margin ought not to be excessive If
it is a case of over estimation it ought
not to be too much where the estimate
is for Rs, 200 crores and the actual
expenditure has been only Rs, 100
crores, If it is a case of strict esti-
mates, then they ought not to be ex-
ceeded by more than a small percent-
age, All that the House says is that
the estimates should not be unreason-
ab'e,

Sardar Swaran Singh: Therefore, 1
think the present practice of the ad-
ministrative machinery exercising a
rigorous check to keep the estimates
as stringent as possible and then call-
ing upop those who are jn charge of
execu'ion to explain any increase be-
yond those estimates appears to be,
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in my humble judgment, a better way
of exercising control.

Mr, Speaker: All that they want is
an explanation.

Sardar Swaran Singh: The increases,
as I have pointed out, are of the order
of 7 per cent or 8 per cent. They are
not so excessive. Still they require
an explanation and that explanation
will be coming,

Mr, Speaker: 7 per cent of Rs, 700
is only Rs, 49, but 7 per cent of
Rs, 700 crores is Rs, 49 crores.

Sardar Swaran Singh: Sir, we have
to have a big heari while we are
dea'ing wi:h bigecr figures,

Now, Sir, having suid so much abuut
the estimales 1 would like to siiy that
several other points of local interest
have been said and I will be failing
in my duty if I were not to touch
them briefly.

Mr, Speaker: Shri Morarka read out
some extracts from newspapers both
in England and in Germany stating
that the Rourkela plant and the other
plant were not in good working con-
dition, they were sinking, they will
collapse, they are not sufficiently
strong and so on.

Sardar Swarap Singh: Sir, I have
got the greatest admiration for the
Press whether jt is in our country or
in other countries, but if governmental
decisions are to be based upon some
Press report in some foreign news-
papers and if we are to be made res-
ponsible for something that is said in
a foreign Press. 1 am sorry it will be
very difficult for us, I will give an
example,

Mr, Speaker: 1 can only say that
personally I am not carried away by
what is said in the Press, But I
would like to hear from the hon.
Minister that it is not true,
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Sardar Swaran Singh: Sometimes it
ig a little irritating to contradict what
appears in a foreign Press, You will
excuse me, Sir, if I give only one ex-
ample. What is appearing today in
China as having been quoted from the
Indian Press is that the whole of
India—if you reaq the Chinese papers
you will see—is up in arms against
our policy and the like, Are we to
form our judgment from that? What
1 mean to say is, in many countries
things appear in newspapers from one
angle or the other. About what has
appeared in the German Press, 1 do
not know the particular thing that
was in his mind, in Germany there is
a newspaper—I think Spiegal is the
name—which is a sort of fairly sen-
sational newspaper,

Shri C, D, Pande: Like our Blitz
here,

Mr. Speaker: We arc not interested
in all that—I am speaking for the
House and for myself also, Some-
thing has been said in the papers,
Something bad has been said, We
have spent Rs. 600 crores over this,
If there is any truth in what has ap-
peared, the hon. Minister should say
that to that extent it is true or it is
wholly untrue. That is what we want.
We do not want to know about the
quality of the paper—let that paper
be a trash,

Sardar Swaran Singh: My difficulty
is, if somebody says something based
on some facts......

Mr, Speaker: We want to know
whether those facts are true or not.

Sardar Swaran Singh: The Govern-
ment should not be called upon to
contradict what appears in the news-
Papers,

Mr, Speaker: Nobody asks,

Sardar Swaran Singh: My conten-
tion is that the premise upon which
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that news item has appeareq is not
worthy of contradiction at a responsi-
ble level, There is no allegation from
any quarter. If, for instance, Shri
Morarka were to say that he was not
satisfied about the foundations there
I will be called upon to contradict it.

Mr. Speaker: How does be know?

Sardar Swaran Singh: If he says
that a German newspaper says so, [
do not think w2 should be called upon
to contradict it, because there is no
basis for that,

Mr, Speaker: 1 am not gatisfled, 1
would request the hon. Minister to ex-
plain to the House this one point, He
refers to a committee report which has
not becn placed on the Table of the
House and which is available there.
A German firm has undertaken it,
So, the German people will be in-
terested to cover it up, If a British
firm has undertaken it, the British
people will be interested in covering
it up, unless there are persons who
are competing with them. Now, cer-
tain allegations have been made. What
is the meaning in asking Shri Morarka
to dive and find out whether the
trenches have been dug properly?
Therefore, the hon, Minister owes a
duty {o this House to say, from which-
ever quarter it has come, it is not
so, Instead of acting merely on the
advice of 8 German firm, the Minister
must come and tell ugs what exactly
is the position, Suppose some other
person or newspaper makes an allega-
tion that an extraordinarily big
amount has been spent. He owes a
duty to this House to tell us “Sir, this
is not right" or “that is not right", in-
stcad of merely accusing others and
saving Shri Morarka has not under-
stood that, Shri Morarka iz not an
engincer.

Sardar Swaran Singh: [ did not
want to crcate that impression. It was
far from my mind to criticise any
hon, Member,
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Mr, Speaker: I may bring to his
notice that I have been sitting here
and observing things. From time to
time, questions are put about Rourkela
and Durgapur. In Durgapur, whereas
20 ft, piles were necessary, 10 ft, piles
alone were put up, Subsequently, they
had to buttress them, In Rourkela
some machine went out of order—I
think it was the blast furnace—and
because of that, though the plant was
expected to produce a certain quantity
it did not produce that much. It is not
something which has arisen today,
From time to time, it has been coming
up, Ultimately, when the budget is
presented to this House, even then the
hon, Minister does not give an expla-
nation and says that some trash
newspaper in England or Germany
published that news item, I am really
surprised,

Shri D. C. Sharma (Gurdaspur): It
is remarkable, Sir, how you remember
all these things,

Sardar Swaran Singh: I am grate-
ful to you, Sir, for reminding me about
three things, Now, with regard to
the defective piling at Durgapur....

Mr Speaker: Leave that alone.
What about the point that Shri
Morarka mentions? These are old
things, The hon, Minister ought not
to feel that I want to know something
about the piles and other things, Shri
Morarka has brought out something
new, I vant an explanation regarding
this, and not those old things.

Sardar Swaran Singh: 1T would ven-
ture to reply {o that also, How can
I afford not to dispel any fear or any
-1sgiving wh'ch might have arisen in
the mind of the Chair?

Mr Speaker: I have no more il-
lusions,

Sardar Swaran Singh: ''wo points
about which you were pleased to re-
mark were pone into on the floor of
this House. With regard to the defec-
tive piles at Durgapur, I made a de-
tailed statement. 1 thought at that
time that I had convinced the House
that the defect was there, they were
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asked to rectify it and the firm was
made to give a guarantee of perform-
ance,

With regard to the various difficul-
ties at Rourkela, I have always taken
the House into confidence and I have
reported to the House if there have
been any difficulties. Regarding
short-fall in production, it has been
given by me and it has been given
in the report of the Ministry.
And it is not for me or for
anybody else to cover up any of the
defects, Therre is no point in doing
that because, in that case, they do not
pet rectified. That is not my attitude
at all.

1 was only venturing to suggest this,
Just as in our country, which has a
free press, everything that we do can
be criticised, and should be criticised,
similarly, it wil! perhaps not be fair
for us to assume that because a British
firm is doing some work here, there-
fore, every British newspaper is in-
terested in covering that up, Similarly,
though this firm may be doing this
work, there may be critics of this firm
and their performance in Germany.
Therefore. we should not draw our
conclusions if any such thing appears.
It cautions us. We derive benefit
from thet and we look at our work as
to what js tt e point of view, whether
that is correct or not, And if there is
something wrung or something incor-
rect th:n remedial action is taken,
And if any in'orrectness is found, then
it is brought up here and brought to
the notice of the House, I would ven-
ture to sugecst to the House that, if
any adverse comments appear, parti-
cularly in the foreign press, and on
the basis of that we do not come to
renor!, then the normal presumption
s-ould be t':at these comments are
incorrect, If a repert is adverse to us,
we examnine that end if there is any-
thing wrong, we can come and say so.
T knw hon, Members are very vigil-
anrt. S:me hon, Member will ask a
question or if if is serious, it is my
duty alto to Irforn: the House, Other-
wise, it is not poasible to keep pace
with all that that appears in all parts
ol the world.
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Now coming to the defects that
might have been pointed out, even the
remarks that were made by Shri
Morarka yesterday about what appear-
ed in—I thought that I should not go
into those details, but if you want 1
will certainly give my comments....

Mr. Speaker: I leave it to the hon.
Minister. When Shri Morarka was
saying that I thought it had created
an impression in the minds of hon.
Members, Of course, we are all law-
yers and are not carried away merely
by the plaint. We also look to the
written statement, But anyhow until
the written statement comes in the
plaint has to be believed. Therefore,
as Shri Morarka made a statement,
we wanted to know what the truth
about this was,

Sardar Swaran Singh: Shri Morarka
made a reference to something that
appeared in the Daily Telegraph., He
said that there is some Colombo Plan
mission and that the mission reported
that there is guerilla warfare going
on, That was the expression. It wag a
catchy phrase and perhaps it might
have caught the imagination of some
hon. Members because it was repeat-
ed. The leader of this mission had a
detailed talk with me after he went
round and had looked into these
things. He made some suggestions
which are being examined. Some of
those suggestiong have actuallly been
implemented. It was a team  which
was brought out at vur request so that
they may examine the working. They
were expected to make suggestiong if
there were any suggestions for im-
provement. I have not geen what ap-
peared in the Daily Telegraph, but 1
refuse to believe that what appeared
in the Daily Telegraph could be an
authorised version. It nmay be some
press leak or something like that. I
would like to assure you that neither
in his report nor in the course of his
talks did he use any such expression,
It will, therefore, be not correct to
draw any adverse inference from what
might have appeared in the Daily
Telegraph. 1 do not think I have seen
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any such thing in the Daily Telegraph.
At any rate, the leader of the team
had a fairly detailed discussion with
me and he never used any such ex-
pression which was referred to by the
hon. Member.

Then he mentioned something about
what appeared in the German press, It
is true that there is some self-criticism
in the German press also. To a cer-
tain measure I welcome it because if,
for instance, an Indian firm is func-
tioning abroad and is unable to satisfy
the consumerg there or the people for
whom it is working and there is some
criticism here, that will be some cor-
rective. So to the extent that there is
self-criticism in German quarters
themselves I welcome that, It is not
for me to contradict everything that
appears there because that itself will
be some pressure on them, We know
what our commitments are with re-
gard to Germany, We have got our
ways of judging their performance,
whether the things that they have
supplied are in accordance with the
specifications and whether the guaran-
teed performance would be there or
not. Those are contractual matters
which will be gone into by Hindustan
Steel and they will not accept any part
of the plant unless the guaranteed
performance is actually made by that
particular plant in accordance with the
terms of the guarantee. Therefore 1
would humbly submit that in these
matters where the contractual obliga-
tions between the supplier and the re-
cipient, that is, Hindustan Steel, are
involved, it will not perhaps be fair
for me to go into minute details oL
each co.tract. But broadly I can say
that there have been more difficulties
in Rourkela as compared to the other
plants. That is mentioned in the re-
port of HSL themselves, 1 was happy
to note when Member after Member
quoted something by way of criticism
from HSL's Annual Report. That only
demonstrates that the report is a fair
one, because even those items which
do not on the face of it are fuvourable
to them are given, so that the country
may know what is the correct state of
affairs and what are the correctives t0
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be undertaken by them. It ghould be
viewed in that perspective. My only
grievance is that whereas the points
which strike hon. Members as of a cri-
tical nature or unsatisfactory charac-
ter are only read out from that report,
the next few lines, or a few lines
before, where those points are attemp-
ted to be explained are glossed over
and the whole thing is presented in a
form in which I am called upon to
give my explanation, In a matter
like that, the report has to be read as
a whole, and in fairness, if any parti-
cular sentence or any particular para-
graph is quoted, other relevant parts
should also be mentioned, if not com-
pletely or in extenso, at least briefly,
so that we can judge as to whether
the explanation given by them is ade-
quate, and proper or not. That 1
think will be the correct way of deal-
ing with what is contained there.

Now, Sir, hon. Members from  the
South, Shri Mohammad Imam from
Mysore, Shri Subramanyam and Shri
Thanu Pillai, have raised three things
and T would like to say somecthing
about all the three. One was about
Singareni, Shri Vittal Rao also said
something about it. The  additional
production from Singareni is 3 million
tons and that has been arrived at after
consultation with Singareni. I agree
that whether it is Singareni or outly-
ing coal-fields in Central India, if we
can step up production from those
areas, movement to distant arcas would
be less and from that angle we can
examine as to whether it is possible
to step up production in any of those
areas. These figures have been arriv-
ed at after taking into consideration
their capacity for performance and
they have been arrived at in a realis-
tic manner,

Connccted with lignite was the sug-
gestion made by more than one hon,
Member of exploring the possibility of
locating a pig iron plant or steel plant
in the South. I made that position
clear on occasions more than one and
{ do not want to take the time of the
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House on this again. 1 have said—
and I would like to repeat—that de-
pending upon the tests of Neyveli lig-
nite there is a possibility of locating a
smelting plant, that is, a pig iron plant
in the South. Besides that there is a
request from Andhra Pradesh also.
That also is being examined and if the
iron ore that is available there is of
proper quality and Singareni coal can
be used in some form or other, then,
surely, I for one, would he happy if
we could have a large number of these
smaller plants, particularly for produc-
ing pig iron in other regions,

Although our iron ore resources are
large, still our metallurgical coal is
not located all over the country and
there is a limit to the establishment
of large integrated steel plants. But
still, whatever are the local resources
available, if they can be utilised with-
out moving metallurgical coal from
Bengal-Bihar area, that is the direc-
tion in which we should move. Al-
rcady a small plant producing pig iron
is there in the South—I think in
Coimbatore. One we have sanctioned
in Chanda, which is again an area in
Maharashtra, away from the main
Bengal-Bihar belt.

Similarly, my hon, friend {from
Mahendragarh district Shri Ram
Krishan Gupta, put forward the case
of Mahendragarh. There also some
interest has been shown, and iron
ore is available there. But, again, the
question of coal is there. The possibil-
ity of smelting that by moving some
nut coke from Bhilai or some other
part is also a propogition which can
be examined. So it is for the entre-
preneurs to put forward schemes, and
if those schemes are attractive and
feasible economically as well as from
the technical angle, we would like to
see the dispersal of these comparative.
1+ smaller-size plants all over the
country, These are called small-scale
plants rather relatively. But even a
one-lakh ton capacity pig iron plant
costs something of the order of six or



11669 Demands

seven crores of rupees—Sir, I am giv-
mg the order of the figure rather than
a firm figure, So, compared to the big
giant-steel plants they may be small,
but they are fairly large projects. For
instance, Bhadravati, about which hon.
Members from Mysore take a legiti-
mate pride, has been producing only
30,000 to 35,000 tons a year. So a one-
lakh ton capacity pig iron plant is a
sizable plant, and if there are a large
number of these plants in different
parts of the country it will result in
the utilisation of local resources and
also in a dispersal of industry, which
is one of the objectives which we have
before us. About Bhadravati a point
was raised....

Shri Shivananjappa
What progress has been
Bhdravati expansion?

(Mandaya):
made about

Sardar Swaran Singh: Already the
arrangements have been finalised by
the management there to push the
capacity to one lakh tons, The Gov-
ernment of India would be glad to en-
courage Bhadravati to undertake the
production of special steels or alloy
steels. That was one of the points
urged by some hon. Members. We
have made an assessment and also
said here that besides the public sec-
tor p.ant for stainless steel, special
steel, tool steel and alloy steel which
is going to be established in Durgapur,
there can be capacity for gpecial steels
and alloys in other parts of the coun-
try, and Bhadravati certainly will be
encouraged to have capacity for special
steels or alloy steels. I am in touch
with Bhadravati and I have asked
them to make concrete proposals, and
on receipt of the proposals it is our
intention to encourage them to go
ahead with the production of special
steels,

Now, Sir, my hon. friend Shri Pra-
kash Vir Shastri would be annoyed
with me if [ do not say something
about steel controls, because his entire
speech was about the working of the
Office of the Iron and Steel Controller.
This would have been a very relevant
speech probably about a couple of
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years ago when there was general
short supply. Most of the points he
has urged relate either to import
licences or planning and the like. I am
confident that so far as the supply
position is concerned, India has defi-
nitely turned the corner, and the time
of scarcity is in the past except for
certain items like the thinner gauge
sheets or wires, With regard to the
rest our policy is generally of liberali-
sation and loosening of most of ihe
controls. There may be genuine diffl-
culties, which he has pointed out, in
matters of detail, and the proper
forum for that is somewhere else. For
this purpose we have constituted two
committees to look into these detailed
workings. We have got the Iron and
Steel Advisory Commitice on which
the consumers, traders and the pro-
ducers are all represented. All these
points are gone into there, And, as a
Sub-Committee of that, there is an-
other committee to look into  these
trade matiers, which has been consti-
tuted with the Steel Controller as the
Chairman, and these various traders,
importers and so on are all members
of that committee, and they go into
these points from time to time. I will
pass on these comments.. ...

ot feyfa femr (wmzr) 0w
HEATG §4 A 1 797w R fr fogee
¥ firedY Oy & farrat & forg ot ey
w17 & g Argr &8 foeer 87 &/
7 agn wiears A, few 9nk Ao
Ay fa==r 2 1

Sardar Swaran Singh: I was saying
that I will pass on his comments to the
Iron and Steel Controller, and I am
sure that the various detailed things
will be gone into, and if there are any
genuine difficulties  that the traders
might fecl, they will be gone into.

Something has becn said about the
establishment of re-rolling mills also.
I had announced a policy that gmaller
re-rolling mills are encouraged now
even without a licence, We are also
investigating if somewhat larger roill-
ing mills require to be established in
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[Sardar Swaran Singh]

.certain parts where the present steel
rolling capacity is not sufficient; and
if, as a result thereof, we find that
some new re-rolling mills have to be
sanctioned, we shall no* hesitate to do
that, because that is in consonance
with our general policy.

Shri M. B. Thakore: There is no re-
rolling mill in Gujarat? Would {he
hon. Minister consider the case of
Gujarat in this regard?

Sardar Swaran Singh: There are re-
rolling mills in Gujarat, Baroda is in
‘Gujarat; Bhavanagar is in Gujarat;
the hon. Member can go and check up,
and he will find that there are already
re-rolling mills in these areas. But
I am not shutting out the examination
.of any fresh proposal. As I said, the
capacity in the country is being
examined, and if there are under-
served arcas, we shall naturally consi-
der the question of sanctioning new
re-rolling mills in those areas.

oft eTw Wre et & T
T & w1 F17 & weew # Qy wrofaar
g off Forrt At & F s Ay of
{ ATAAT ATEATE | O A 78 f g &
qarqt ¥ AT FWT G ALH T Aw F
wT, A PF KA adF & s
CEATE FETALF {1 g0 I B AT
frqr mm 7 gl dor 7z fF 47 oF
Y & Y T Y fY tomA R @i 3}
AT To A WIAT FOATT & fFar W
QY I & WKL Iaq ¥ FUT To FT
wTOATT frgr | ¥ avaer ¥ oA A
aTgar g e (8 g iy & o

Sardar Swaran Singh: The point
that has been mentioned namely that
a fu!l shipload containing unauthori-

sed material was smuggled into  the
country, I think, is much too big &
thing for anybody to swallow, I can
imagine smuggling of things like
watches or gold, but I refuse to
believe that a whole shipload could be
smuggled into the country, and it
gould remain undetected. Anyhow,
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because the hon. Member has made a
statement on the floor of the House, I
shall certainly look into it, and if I
find that if any such irregularity has
taken place, I shall certainly take ap-
propriate action on that.

The second point that has been
mentioned is in relation to certain
observations that have been made in
the Public Accounts Committee's re-
ports. I would like to examine that
with a little greater care before I make
a final statement, I am in a somewhat
embarrassing position, because I was
Minister of Works, Housing and Sup-
ply, when that said firm was supposed
to have been blacklisted, and it was
during that period that he has said
that orders were placed on that firm,
notwithstanding the order of black-
listing. That relates to the year 1956
or round about that period. As soon
as the Public Accounts Committee’s
report came, I looked into that case
itself, and I would like to give the in-
formation as I have been able to gather
so far.

The gravamen of the charge in that
is that orders were placed on a sistar
firm, although the other parent firms
had been blacklisted. The sister firm
upon which the orders were placed
was not blacklisted; and because a
number of firms belonging to that
group had been blacklisted and that
particular sister firm was not black-
listed, therefore, the Iron and Stcel
Controller cannot be said to have ach
ed unjustifiably, if he did not stop
dealings with that firm,

The second part of that charge s
that certain orders were placed not-
withstanding a subseqvent order
blacklisting even that sister irm. Now,
that is a matter which requires look-
ing into. But, the preliminary look
that I had indicates that there are ten
such cases there mentioned even in the
Public Accounts Committee’s report,
where orders were placed even after
the blacklisting order was communi-
cated to the Iron and Steel Controller.
1 find that in seven out of these {en
orders, the letter of acceptance of the
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tender had already been issued. Now,
it does not require much argument
that if there is an offer, and a letler
accepting that offer has already been
issued, then, whatever may be the
formalities that are required to be
completed later, the acceptance of that
offer ig complete, as soon as the Iron
and Steel Controller issues a letter
accepting that offer.  Therefore, the
subsequent completion of this was only
the completion of a formality.

Shri Ramanathan Chettlar (Pudu-
kottai): How was that firm issued the
tender in the first instance when it
was blacklisted?

Sardar Swaran Singh: No tender
had been issued after it was black-
listed. So that is not correct,

Mr. Speaker: No body is blacklisted
-overnight. The proceedings may have
been pending. When proceedings are
pending, is it contended that he is the
-only individual out of all the people
who ought to be issued the tender? In
a trice, nobody is blacklisted, Proceed-
ings start and go on for a long time.
In between, tenders are given.

Bardar Swaran Singh: T would like
to say that the contract is not termi-
nated as soon as proceedings start.

Mr. Speaker: There is a suspicion,

Sardar Swaran Singh: Perhaps it
will not be correct to judge merely on
suspicion. I would take the House
into confidence and say this that these
blacklisting orders are not even for-
mally communicated to the firm con-
cerned, because biacklisting, for one
thing, is an expression which, though
current, has not got any special con-
notation or legal validity as such. The
position really js that we cease to deal
with that particular irm. ‘That is the
direction jsrued to the administrative
officer who may Lave to have dealings
with that firmn, that he should not deal
with it,

These letters were issued by the
Iron and Steel Controller. Now if the

Works, Housing and Supply Ministry,
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of which I happened to be in charge at
that time, were considering some pre-
posal for blacklisting some firm, how
will the Steel Ministry here know that
the W. H. & S. Ministry are takirg
some action? Much less, how will the
Iron and Steel Controller know that
the W, H. and S. Ministry are contem-
plating some action? Therefore, I do
not think that we could draw any
adverse inferences,

1 mentioned this thing because the
matter was raised here. But the pro-
per procedure which has been laid
down is that when objections are
raised by the P.A.C,, the matter is ex-
plained to the Committee and either
they are gatisfied or Government make
a formal statement on the floor of the
House either accepting that position or
trying to explain that. So I would
not really like to prejudge that. But I
thought that in fairness to the Houze 1
should acquaint the House with the
circumstances in so far as I have been
able to see after the Public Accounts
Committee's Report came to my notice,

Mr, Speaker: I shall now put all the
cut motions to the vote of the House,

All the cut motions were then put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March
1962, in respect of the heads of
demands entered in the second
column thereof againat Demands
Nos, 43 to 85 and 132 relating to
the Ministry of Steel, Miney and
Fuel”

The motion way adopted.

[The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.)
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DemAND No. 83—MINISTRY OoF StEEL, 16:54 hrs,
Mines anp FurL
MiNisTRY OF FooD AND AGRICULTURE

“That a sum not cxceeding
Rs, 36,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 186Z in
respect of ‘Ministry of Stezl, Mines
and Fuel'.”

Mr, Speaker: The House will now
proceed with discussion and voting on
the Demands for Grants under :the
control of the Ministry of Food and
Agriculture.

DEmaAnp No. 37—MinisTrRy oF Foobp
AND AGRICULTURE

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 68,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 136, in
respect of ‘Ministry of Food and
Agriculture”.”

Demanp No, 38—FoRresT

DeEmAND No. 84—_-GEOLOGACIL SURVEY

“That a sum not cxceeding
Rs. 2,90,75,000 be granted to the
President to complete  the sum
necessary to defray the charges
which will come in course of
payment during the year eading
the 31st day of March, 1962, in
respect of ‘Geological Survey'”

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 8838,000 be granted 1o the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

Demanp No. B5—MISCELLANEOUs De-
PARTMFNTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF STEEL, MINES
AND FurkL

“That a sum not exceeding
Rs. 37,19,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneous Depart-
ments and  Other Expenditure
under the Ministry of Steel,
Mines and Fuel'”

Demanp No, 132—CarprTaL OQUTiAY O
THE MINISTRY OF STEEL, MINEs AND
Fuvm

“That a sum not exceeding
Rs. 72,16,91 000 be granted to the
President to complete the sum
necessary to defray the chargea
which will come in course of
payment during the yea- ending
the 31st day of March, 1962, in
respect of ‘Capital Outlay of the
Ministry of Steel, Mines and Fuel'”

the 31st day of March, 1362, in

L1}

respect of ‘Forest’.
Demanp No. 39—ACRICULTURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 3,94,03,000 be granted to tic
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Agiculture".”

DemManDp No. 40—AGRICULTURAL

RESEARCH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,73.49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year eading
the 31st day of March, 1962, ir
respect of ‘Agricultural Research’ ™





